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2307
LOK SABHA

Monday, November 30, 1964/Agraha-
yana 9, 1886 (Saka).
—
The Lok Sabha met at Eleven of the
Clock.
[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Fotfere-a wrg #ifee s

+
(st srerarefie e :
=it saa Fag fagr :
Y T
o gER T P
*252. 7 s Qo fao wwdY:
TN W g :
=it faraae arodn
=Y A wAET

| ot sarreTe wede

w7 d2fw-wrd Tl a7 T D
EAUESURE S

(%) =1 7993, 1964 ¥ qras
3 duifers w4 A1 wridy g
FAATANEL ;

(&) a1 WK g & oo fay
Fodlt g # wgraar wivh € 2

(7) 71 T wFE & wRa g
TR A Y F AT FE 97 sa
§%1 & T afz g, &y |, A%
1654 (Ai) LSD--1,

2308

() 7 S¥q wvaw & fadwl &
Y 3o wfafafu o1 @ § qur afz &, a
faer ?

d3fe-wd AwrEw ¥ IRY qH
(sielt weit ) @ (F) Agio

(@) ==t ¥ gafefes sm &
ST ¥ WG a<F1X ¥ glaand 7w ff
ok mifaat F = o) w9 F TRm
s ¥ IAF g FY gfe gl
L TR Rl

(3r) =i

(7) S & 1+ T0, wwd,
T H ofa & aga & 3 F w0
7,000 FTAY TH FUT F AR A @ &

Y ST Wy : W A =9
faet qg™ qR 19 o™ WY oY ¥ fawey
T waa< fa=r, a1 §9 ITH 39 ST
F grag A Ig IS T A fF A A
T qETER TFIAT gar g, foast wgr-
mar @ f g a97 g@: T e &Y
44 AT Y ATERY X Fa9 64 A
soifas Sars & 1 Y 7 gE o 7y
& f 7@ w109 7 IEwa TRefor faax
fafama 7 @ T WAy ¥ oy ot &
¥ Aq anfas =1 iy qgET §; Atk g,
a FqT AT GE ARl At #
fawifaat 1T armeTe #1 Jeamsi #
Y Y W FUE F AT B
THIT FT A 30 foF § g9 9w *F
AP FT S 7

g HAt qar wop @i s
(ot s AT et ) - ST wREr
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F et fawmaT 41 1 g a) F A qar
AT ZI | A4 A FYE AT /G Ar
AT TF 2 qAT @, e ot % AW
g —AT e §— 5 ag FEa
T 7 g% qfeady 37 et Fargy
Y M AL A G T IqH e A
1§ TqT w&ITE av favm w370 |

=t T Tvesy « i wRee
Fr fiE /X aEmete #Y gEAEN &
THT ¥ T YW AT S9! A8 -
wt & fr gt ox gfva & i 3R
N @ E T T 39 IFR F Tqa@gR H
& ?

TN WEEY : AR 956 98
AT TR & o qfe g ow fae &
ag gl 7 91 f5 fafeaw o 3o
Y 7 T Q &, Tafoy @ i
IAH! qAg AT fF oy @ feew Ay
FraTfEat 9 F A |

= WIS qgET TR : G/ 379
qATE A JT ATTHT FIA T /YT AV
T

T TETHAT WEH( : T FAG §
gfeafag g9 arer $argai ¥ fag wom
T Y I KT TE , FAT I YTV
Yagwgfeafafen 3. s&ar 100
A T GeATS fFaT ST ? | AR
FLHR T THIL FT FTHEET FT HG O
FA T9T AT F1 eI J]a7T 2
& f g7 599 2w & wiwiw W &9, afz
&f, O T8 3w ¥ agwa FT A 5
frast F@ gu q6T smEEr A A
T ?

Shrimati Lakshmi Menon: The
Government are not responsible for
any of the arrangements that are be-
ing made. Arrangements are made
by the President of the Congress,

Cardinal Gracias. What they were
going to eat was not our concern.
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H TEEAR Ty T e
gfoear”’ &1 g & fF qadde 1
NR ¥ qaeqt #1 wE § | farwi & o™
T AW Y FIRLT A TG $T sqaeqy
I FTAE Y

AR WG : I A FT A
& |7 oo /R IqET Faaw I
FOIN, TN TATHE TE AT 1

= NEEARX e ag Saedn
TEAE AR AN @R

=it wnda fag feagwa : 7 s,
N9 ST F AT FIF G HqAS WM H
Tefwi # § iy o= & w e
g fa e ¥ e daTeal aX
TST AATAT FLEHT 97 HIT 347 IT HY
TIST AT FT WY i v ?

Shri Nath Pai: Sir, may I rise on a
point of order? Let us not use the:
privileged position in Parliament to
say things which will do incalculable
damage to the image of the country.
I am not questioning the right of a
Member of Parliament 'to ask all
questions but I am afraid that we
have to exercise some restraint in
matters like this. I am not coming
in anybody’s way but I feel deeply
concerned about the way questions
are put.

=t omdw Fag fagi : R e 41
Fa< faar s

Shri Hanumanthaiya:
support to it.

I add my

Mr. Speaker: I agree with the hon..
Member, Shri Nath Pai and Shri
Hanumanthaiya. We have given this
Congress hospitality and provided:
certain assistance ag well It is clear
from the answer. Should we spoil’
all that we have done so far and give-
quite a different picture of the whole-
thing? I would also advise the
Members to be careful in that res-
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pect. If they have anything to say
about this to the Ministry or the
Prime Minister, they may do so in
private but here in Parliament it
should not be done in this manner. I
would also advise them to exercise
some restraint in that direction.

Shri Hanumanthaiya: I appeal to
Shri Prakash Vir Shastri not to
pursue the matter.

st wmw fag fagmit:  weaw
R, ;T AT AW AT A< q@Y
s ?

e W § AT e
Moaginfrgmaifaw
T )

st swndw fag fegwet: & fag
adY w<ar, afeT I v darfas &

weaw AEEY : 3| fag &R sgey
Qe adf § afew gew & wdf
g mfrm Faamags oI

At wndw fag fagwdr: & guar
AT B AT |

Shri R. Ramanathan Chettiar; On a
point of order. It is a relevant point
which may help us here, because, in-
asmuch as some parties have gone to
the Supreme Court to file a  writ
petition I do not think you need
allow any more supplementaries on
this question.

ot go fao W : 3w i 7 SEY
HT T § 7

Shri D. C. Sharma: If the image of
Italy has not been spoiled by the
comments in a newspaper that there
are only 64 lakhs of Roman Catholics
In India and that the number of
Roman Catholics should be increased,
I do not understand how the image
of India is going to be damaged, when
our Government is doing everything
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for them; and it is the function of
democracy to bring to light things
which are good as well as bad.

Mr. Speaker: The interests of the
country are to be seen. I do not agree
with the hon. Member there. I can-
not agree.

= ORI qren : A e d
fFErugis N amgmRIn T ar
w® &, 7 foat Toritfas afafafa & &
¥ Y, afew ur ad fauw ¥ wfafafa &
&7 & o1 W@ & | v wfafafagy
T AY ¥ qF AF ATy B Fw & A
fit ga-fraw ¥ shafafaat w1 %
gra gfaar 7@f Y a7 g%/t § |

WEAR WERD : TATA B9 & FF T
ety g F sfafafa &Y srq, Y g 9asT
@R #3 | 39 faafax § 9 39 fear
AT §, S F) AT FH FY Ffow T&
T I 1R | T FV AL TT §—
AR g fog & ot warea fear —FF
WIRAFIR T TAA A A |
Shrimati Renuka Ray: On a poin!

of order.

Mr. Speaker: There is no point
of order at all in all these things
that have been raised. I have also
advised the Members.

it qo Tao W : foret el

Ao qw fa¥r &, SAer ewvedw
ECAEIESIE R AR (L1 il

Mr. Speaker: When several -Mem-
bers stand up and say that they want
to raise points of order, what can be
done?

=it s fag fegrt : sfee Ao

AT GEAT I EHIT G T @,

gafog & gar sw qe daTg
wegw Wty : o s e

Y GATH ST A GHT §Y, IGFHT qaATH

T8 FT &% a7 @At g !



2313 Oral Answers

_Shrimati Rennka Ray: My point of
order is that these questions regard-
mgwhattypeoffmdxsbemg!up'
phed to them etc., when such con-
ferences even of a religious mnature
take place, are absolutely irrelevant,
because such conferences even with
religious leaders, have taken place in
India previous to this, and I do not
think there is any reason that such
points can be raised at this stage.

Mr. Speaker: I have already ad-
vised the hon. Members. Where is
the point of order?

Shrimati Remuka Ray: 1  think
all that is out of order. My submis-
sion is that it should be ruled out of
order as irrelevant.

ﬂ"l{o fao ﬂqﬁa‘tﬁt%ﬂﬁ
el & gfq avaT A AYET WS g
2| I H Fr T=1 7 FAT A0gar
g & 2w Y Jaar 7K 39 agw F awe)
& feat § ag wraAT & 6 30 Fiwea §
o AT & QU e fear W@,
I9HY @Y F¥ giawr & A, I 7
AIAFAT 7 ZY | AfHT ARTAE q97 3
¥ wog fgeqt  § fanfas Sara) @
ez faQet XAl F 1T W F oy
fa=aT *1 aTqTEr , | AT g4
et S qawy & 5 gawr A qomh
graey fFt yFc @ wifad g ?

HAA AEAR : LHFT AT AT 19T
2

ot go oo oY : Fgi s mAT ?
wza’rmmmmwwnm
A g Y, Iy e A

gqmﬁtﬁt%wﬁmm
gy |

weaw AR : & 2R IS a8
TIFATE 1 TE AR AW AT AT ALT &

st o fato WA : gEA A A AW
#1 7eR7 zzar §, Afew § S wo qut
2 vgE vaEC @ femr w9
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T F AN AR I EAN
FTA oaTa Ig fear & faegwr vod
farda wm (@ WiE |

HEUA WENTY : T WY 45 IEY |
=TT FY qERaT gh | & ww ¥ wwy
for 5o SaTaT O Y e W R

st go o Stey : & oft g %
19 FY AZLATAT ERIT A .

W ﬂifm:ﬁﬂ‘?%ﬁ{l‘f*
o AT 45 ATEY |

Shri Krishnapal Singh: I
agree that we......

Mr. Speaker: Opinions are not to
be expressed now. If he has any
question to put he may put it and
then I will decide whether I should
allow it or not?

Shri Krishnapal Singh: Are we
going to give an impression to the
worlq that we have no principles to
go by? Supposing such a conference
was being held in a Muslim country,
would they have allowed food to be
cerved to which they object?

quite

Mr. Speaker: This does not re-
quire any answer.

Shri A. C. Guha: If under the Con-
stitution every religion has a right...

Mr. Speaker: He may put the
question gtraightaway.

Shri A. C. Guha: I under the
Constitution every religion has a
right to preach its own faith and
when there is a World Buddhist
Conference at present being held in
India, what is the harm in this
Eucharistic Conference?

_ Shrimati  Lakshmi Menon: The
World Buddhist Conference is being
held at present in Banaras. )
ot wware feg: W@ A R
FAAT IR § fR g FIGLA & A SrEaTH
ara faT m g i rife s g
#Y ot Bl A FAXH 557
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S Y DT &, A IW AR § B
it fear wr @ A SfAE
fafis H1 ATAY AT TE faeTh ggaT
T, FEAE TITF T |

woqw WA : TEd fad g
T FE A )
Shri Jaipal Singh: Has Government
sny idea as to the amount of foreign

exchange that would be earned ag a
reslut of this Bucharistic Congress?

Shrimati Lakshmi Menon: That
depends upon the number of per-
sons. i

L]

Shri Kapur Singh: Can this House
have a broad idea of the extent of
free education or other social ser-
vices being rendered in this country
by foreign Catholic Missions?

Mr. Speaker: That is a different
question altogether.
Shri Kapur Singh:
different question, Sir.
Mr. Speaker: In my opinion it is.
Shri Kapur Singh: We bow down
to your decision, Sir.
oY W WO ATCRAW T [ e
w T
+
it fasyfe fom -
=Y o Avo faard :
t WieR ara dan:
=Y e
it fera qeEa:
a7 #3Twe-wrd T 9 T A
FIT BT £F
(F) war ag 9= & fF =it o svrwr
ATTRSr FT R SR gFT a9t
® gfee ¥ wow 3o fell & avw o
affam ST FA FTY ; W
(&) afz gi, at 39 9< GHT F¥
vt ufafwr § ?

It is not a

*253.
]
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AAMF-FT WAEY W T WA

(st sl ) o (F) g
(=) 7g d dewwrd § A%

TERF G RFE AT &1

ot frfr forer : & ST STRAT §
fF = St g ATA S A AW
qreTfas A« faemw & aw@ &G, a1
T IFA FE AT ATIfEAT IFATAT
2 % ST 797 = W T T /T
Shrimatj Lakshmi Mermon: I said

in the main answer that the Gov-
ernment has nothing to do with it.

Mr. Speaker: He wants to know
whether he has conveyeq any of his
ideas as to what he is going to do
there?

agw W aur ww @fe W
(st wrrer g St ) : ST o AF WrEH

2 32 faegw =t J@ @ 7, W<

feat & st s 5FT N A F @ AQ

w1 M faar § 5 38 &= ofeaw

X7 TafiE $T W@ & 9T qg a9 a4

4

st farifar fovet - st @t emfir #
® & Afem AT Y.

weaw wgY : g wfadwe ww
N IR aaa A AN awar &

st frarfar forer : i A e #<
fagr &, a8 wEaT & ot &, AfEw
¥ TN FAT IGIN TF F) I FaATdT
¢ fr § 787 o< fvm et & @<
T F@ arfe fegearT WX aifeeme
¥ arwafas d= faam g a3 1

T TR AR TR : v
AT AT WA F WA A ST
Fae AT T

ot wo Ao fovardy: WY aT WA
 acrera £ St S S AT el g
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fiF I v wgfirg w2 fear @ afeT
TR qifReaTT A8 Fngan fw ag afe-
T & 9Te | &Y & S 9wmar g
a8 TIFFEIT & SHE FA H1 a9g ¥ TG
1 <R & ar iy IR T § ag hawr
frar & £ § 78 9T | EET R
WAL A IR

ot ST AEGT WA ;W GEqE
ar ¥ AT g & e 3 frw R &
T T REN
Shri Ranga: Is it not in the in-
terest of India that an eminent public
man of the standing of Shri
Jayaprakash Narayan should be free
to go to East Pakistan or any other
country without having to first of all
inform the Government in advance
what he is going to do and so on?

Shri Lal Bahadur Shastri: I think
Professor Ranga is right. But in-
formally Shri Jayaprakash Narayan
did mention to me about a month
back that he would like to go to East
Pakistan and I said that I had no
objection.

=t Wo Ho TAT: w7 F I AT
gfFmar ¥ N faww = swxsmw
AT S} & g1 e AT AR qee
qifeea § 99 T § I § I HT
1§ GgANT a1 qEEAT ¢ |

worm W Wk A ¥ A
g ?

5t Wo o AT : Y e TfFeqrT
Fmay ar | & ST gar g v osed
TIFR 7 F1E FAREA AT FT
FrFENN

TR RO ¢ w1 G NEW A
Wy ?
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&t Ho Wo =i : Ig Ie Mirea
¥ 1 7, $ ofeee § S w1 9w
21 & ST g § R g )
T FIE TGENT qT 47T & AT @Y |

! wr agge awer s ag o g,
IfFT ag I @ W Y, AR 9w
i) & a1 9, 71 9% q&ER
F qEa # F1E qI @ T 1 W
qfFETT S T 39T § A § Tgt
AT FFY §, W IET ag ¥ T qgt I
& | "y wyer faue 2, oA At
Ffediowr @ 1 78 7@ wofed o §
f& wrR W@ AR affam @9
T A58 g 95, a1 7 g9 9w
faw X

s wowo mat : ¥ gz WK
AT JHT AT AT QU § 1 wgEn
T IAX AT AT AT A wgEAT F AR
¥ #r§ gaT T Wm0

e WERw |7 AT Y
I 1§ wgwar & § ?

S AT agIgT WEN G IAR
T @ T W &

Shri P. R. Chakraverti: May 1
know what is the impact of Jaya-
prakashji’'s visit to West Pakistan?
Has it improved Indo-Pakistan re-
lations?

Shri La] Bahadur Shastri: Indo-
Pakistan relationship hag its ups
and downs. Sometimes it appears
that such visits or our talks at the
political or diplomatic level will bear
fruit. But then sometimes ijt ap-
pears that whatever has been done
has not achieved much. So, it is
difficult to say as to what impact
Jayaprakashji’'s visit has had on
Indo-Pakistan relations.

Shri Nath Pai: Does not the Prime
Minister think that whereas so far
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ag the Pakistan Government and its
intransigent and hostile attitude to-
wards this country is concerned, we
should have an attitude of firmness,
whereas so far as the people are con-
cerned, any effort like the one
symbolised by Jaiprakashji’s visit to
foster better understanding between
the two people is a desirable one
and that needs to be encouraged
ra'ker than being looked down upon?
May I know what is the Prime
‘Minister’s reaction to this?

Mr. Speaker: He has only express-
«d his own opinion.

Shri Nath Pai: I want to
Government’s reaction.

know

Shri Hari Vishau Kamath: Whe-
ther they agree with his opinion.

Shri Lal Bahadur Shastri: It is
therefore that we agreed to Jaya-
prakashji’s visit to West Pakistan and
later on when he also told me that
he would like to visit East Pakistan,
we readily agreed to that.

st AT AT W AH
AT 5@ TFK F faum A oy
@I E Iy N T ¥ At g
WEH ¥ T WFTW AT ®Y AT
agg”rﬁa’tgialimﬁa%gwﬂé
o FFaey A ST § 1 S X W
Y Y I W

Shri H. N, Mukerjee: I want to
‘know from the Prime Minister, since
friendly contact wherever possible
between our two countries is likely to

contribute to better relationship, ig it

hig intention to see that people other
than Shri Jayaprakash Narayan, who
are in a position to do good work,
are also enabled to go, if conditions
are favourable, to East Pakistan in
particular?

Shri Lal Bahadur Shastri: There is
No restriction as such. No one else
has offered to go there. In case any-
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cne desires to go, We will certainly
consider.

Shri Kapur Singh: Is there any
substance in the rather widespread
impression that Jayaprakashji’s peace
and goodwill missions are directly
engineered by the Government it-
self?

Shri Lal Bahadur Shastri: No, Sir;
it ig not correct.

St NETIEAT SUEHT ¢ 5T T AT
ATTAT F FOHL, AWML W
asfaza qfv ¥ avaw & oY W Fxw
g¢ & ST Ry aEFR F@ anfat
¥ gz € &, AR 3@ TER F agasal
& forwt ¥ fG¥ 9 & I € gt
qaT gRY, AT e ¥ @Y g A
faw damw § # @ TvR #7Y Af
fratfa 1 & f 5@ g & aafeal
#Y fawl § w9 9w AgET A |

=t S wgge e T faaAr
W a9 Fgd § 4T HYA @ W §,
g WX F FeaT & A § | AFT AT
7 qE 1§ Ty afg Y w9

S STETE el o JR ¥
wEard § QEY @91 ey AT € |
Fair Price Shops in Industrial

Establishments

+
( Shri S. M. Banerjee:
Shri Shree Narayan Das:
Shri Daji:
Shri Umanath:
Shri A. K. Gopalan:
Shri Imbichibava:
Shri D. C. Sharma:
Shri A. P. Sharma:
Shri P. C. Borooah: -
Shrimati Renuka Barkataki:
Shri Ravindra Varma:
[ Shri P, Venkatasubbaiah:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it has been possible to
give effect to the scheme of opening

*254. 1
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fair price shops for the supply of
essential articles to the labour work-
ing in the industrial establishments in
the country employing more than 300
waorkers; and

(b) if not, the reasons therefor?

The Minister of Labour and Emp-
loyment (Shri D. Sanjivayya): (a)
and (b). At present 1961 fair price
shops and cosumers’ cooperative stores
are functioning in about 3300 such
industrial establishments employing
300 and more workers. As this
coverage is not considered satisfac-
tory, it is proposed to introduce legis-
lation shortly making it compulsory
for the establishments to set up Fair
Price Shops.

Shri S. M. Banerjee: May I know
whether it is a fact that even in public
sector undertakings like Posts and
Telegraphs. Railways and other
autonomous corporations, the fair price
shops have not been established and,
if so, what steps Government con-
template to take to set up these
consumer co-operative societies in
their own units?

Shri D. Sanjivayya: It is not correct
to say that such fair price shops or
consumer stores are not set up in
public sector undertakings, more so
with regard to the railways. In the
railways, in fact, for 416 such centres
which they have they have got 200
co-operative consumer stores and 137
fair price shops.

Shri S. M. Banerjee: I would like to
know whether it is a fact that the
employers both in the public sector
and private sector are unable to start
consumer co-operative stores because
the State Governments are not able
to assure them adequate supplies of
foodgrains and, if so, what steps the
Union Government propose to take
to assure supplies from their stocks?

Shri D. Sanjivayya: In fact, that is
the main reason, We are trying to
discuss it with the Food Ministry so
that we may be in a position to assure
the consumer stores and fair price
shops of adequate quantities of food-
grains. f
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Shri D. C. Sharma: May I know if
the fair price shops are established in
those centres of large-scale and
medium-scale industries only or they
are going to be established in places
where we have small-scale industries
like Batala, Ludhiana and other places
in India?

Shri D. Sanjivayya: In fact, we
have asked all establishments which
employ 300 and more workers to
establish fair price shops and consu-
mer stores.

Shri A. P. Sharma: The Labour
Minister assured the last Indian Labour
Conference at Bangalore that the
Government would come with a legis-
lation before Parliament to compel
the employers both in the public sec-
tor and private sector to open fair
price shops at places where more
than 300 workers are employed. May
I know why the hon. Minister has not
been able to do so? Is it due to some
pressure from the employers’ side or
is it due to some other reason and
when such legislation is going to come
before this House?

Shri D. Sanjivayya: It is not due to
any pressure from the employers’ side.
This decision was taken in the Indian
Labour Conference sometime in July
this year in Bangalore. In the same
conference a decision was taken that
details relating to this legislation
should be finalised by the Standing
Committee on Industrial Truce. That
Standing Committee met on the 13th of
November and has finalised the details.
Shortly, the Bill will come up.

Shri A. P. Sharma: When is it going
to come?

Mr. Speaker: Shortly.

Shri Jaipal Singh: May I know whe-~
ther the proposed legislation is go-
ing to cover the plantation industry
also?

Shri D. Sanjivayya: Of course.

Shri Bibhuti Mishra: May I know
whether Government have
any scheme to supply essential arti-
cles to the agricultural labour?
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Shri D. Sanjivayya:
there is no such proposal.

At present

Submarines for Indian Navy

+

Shri M. L. Dwivedi:
Shri Rameshwar Tantia:
Shri Subodh Hamnsda:
Shri S. C. Samanta:
Shrima.i Savitri Nigam:
Shri Vishram Prasad:
Shri Bagri:
Shri P, R. Chakraverti:
Shri Vidya Charan Shukla:
Shri Onkar Lal Berwa:
Shri Gulshan:
Shri Prakash Vir Shastri-
Shri. Jagdev Singh

Siddhanti:
Shri A. V. Raghavan:

Shri Pottekkatt:

LShri J. B. S. Bist:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 44 on the 7th
September, 1964 and state:

(a) whether it is a fact that the
British Government have informed
the Indian Government that they are
ready to sell submarines to India;

(b) if so, the reaction of Govern-
ment thereto; Nk 4]

(c) whether it is a fact that Russia
has also agreed ‘to supply Soviet Naval
vessels including a submarine to
India;

*255.

(d) whether any decision has been
taken to obain the submarine; and

(e) if so, from which country?

The Minister of Defence (Shri
Y. B. Chavan): (a) British Govern-
ment have expressed their willingness
to provide facilities to enable the
Indian Government to place an order
for a modern submarine on one of
the British Shipyards.

(b) The proposal is under
deration.

consi-

(¢) Yes, Sir,
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(d) The proposal isunder considera-
tion.

(e) Does not arise.

st Ro @0 fpEdt: ¥ 1A AR
g f5 ag ywm fafew s 7 Ak
&9 & a@R ¥ fF¥9 aar o< fFar
&, AR 39 9 9 qF fa=r< &y oo ?

Shri Y. B, Chavan: They have ex-
pressed their willingness for the sup-
plies,

Shri M. L. Dwivedi: How did the
proposal emanate?

Shri Y. B. Chavan: Because we
asked for our requirements. The
whole proposal emanated because we
projected our requirements to both
the Governments. It is on that basis-
that we have got these offers. Both.
the offers are under consideration.

st Wo ®o frAd: TN ww A
NeeaFrgfERs o
AT | IEHT FA G e @

ot qEECE g™ 4y S
I § | S T IR e
wfeT a8 & 77 IF TV R Ky A

qHav )

Shrimati Savitri Nigam: We thave:
got two offers, one from Britain and
the other from Russia. I would like-
to know which one is more favour-
able to us and is likely to be finalis-
ed soon.

Shri ¥, B. Chavan: Both the offers
are suitable. We have to take a deci-
sion on the suitability of the financial
arrangement, training facilities and
other considerations.

Shrimati Savitri Nigam: My ques-
tion has not been answered. I wanted

to know which one was more favour-
able to India.

Some Hon. Members: Both are:
favourable.

Shri P. R. Chakravertl: May I know
whether our Naval, personnel have:
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‘been sent to the UK for training n
submarines?

Shri Y. B. Chavan: That sort of
Araining, really speaking, is continu-
ously done with the anti-submarine
:training facilities.

=t STk wet ¥ aAgfeat
A == 9w @ §, W@ ¥
qagfeai gRt a1 wofas gegfemar
g ?

Shri Y. B, Chavan: They will not
‘be nuclear ones.
=t Ry fag faget : ag oy
worfas qagfeaal & a & = W oY
7 ger, afe ag 7 }, a1 A€ qE @
A g 5 R fe mgal F s A
T ¥ FTOR Y w7

e WERT: W ag Wfaw
qAgEt A8 § a1 ¥ W A1E WA
forad ag sureT Thfea @ @& ?

Shri Y. B. Chavan: I think, we are

4rying to get these things because
they are suitable for all . . .
Mr. Speaker: The hon. Member

might be taken down in a submarine
so that he might perhaps be able to
suggest something.

Shri Hari Vishnu Kamath: Since the
last session has the Government
received further reports or informa-
tion from military intelligence and
.other sources that the Chinese Navy
is not only equipped with submarines
and other seacraft capable of operat-
ing in the Bay of Bengal and the
Indian Ocean but -also that they are
actually operating in that area; if so,
has the Government made a careful
assessment as to the number of sub-
marines and other such craft that are
necessary for our Navy, and what
measures are being taken to imple-
ment that decision?

NOVEMBER 30, 1964

Oral Answers 2326

Shri Y. B. Chavan: We have cer-
tainly some information about the
submarine capability of the Chinese
Navy, but I do not think I need go
into these matters. However, we cer-
tainly have no information about
their operation in the Bay of Bengal.

Shri Narendra Singh Mahida: May
I know whether we have any trained
personnel in the art of running sub-
marines in the Indian Navy and what
is their strength?

Shri Y. B. Chavan: No; if we get
this type of modern submarines, we
have to start training our personnel
on them.

Shri Nath P2i: The Minister, in his
reply, has talked about two offers
from the Soviet Union and the United
Kingdom, both members of two
blocs. As the House had once ex-
pressed a desire in this House that
before committing itself to obtaining
a submarine from one of the two
nations the Government should try
to explore the possibility of whether
we could get a submarine from a
neutral nation like Sweden which is
friendly to us, is neutral in the world
context and which, in the last resort,
will not be prevented by pressure
from Pakistan or somebody from giv-
ing a submarine to us, may I know
whether Government has given
thought to this aspect of it?

Shri Y. B. Chavan: Now it is not
intended to go to a third country when
we have got two offers and their
political policies do not come in the
way because both of them have ex-
pressed their willingness to supply
the submarines.

Shri R. Ram2nathan Chettiar: What
is the cost of this submarine that we
will be getting from the UK?

Shri Y. B. Chavan: 1 cannot indi-
cate the cost because it is rather diffi-
cult to finalise the cost at this stage.

ot Wo o fgAdr: & g ST
argar g fr feu frm 2w & sif
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2% & faT O Y T 9 ? Fr AR
ot feet 3w A wmek fean @, aft &,
a1 74T 9 919 1 9@ g9 g e few
W FY AT FAATE gF § g gt 7

=t gagE 9gir ¢ %9 &l
[N Hawgig | AR g A |
5 36 & a8 7= gaAfE 1

Shri Hem Barua: May I know if it
is a fact that Government proposes to
withdraw our Army personnel from
the Andamans and hand them over to
our Navy because Chinese submarine
activity has increased in this area; if
s0, how do Government propose to do
it without possessing a single sub-
marine in the Fleet?

Shri Y. B. Chavan: As I have said,
we are trying to build up our anti-
submarine capability. Naturally, this
is going to . . .

Shri Hem Barua: He has not replied
to the first part of my question.

Mr, Speaker: Because that was not
possible.

st e fag : @ wROny
FTT § WG T AT Y A ATeEra
feamar av f gw W 59 AT § Aew
FHWE Eh | & ST TgaT § aeAfe
F Ay § a1 9F wgre ¥ oW &
T TE g FEA F AW g1 @I ?
T fAg A1 FTEET @Y 1 f91C
garad ?

Shri Y. B. Chavan: I have made a
statement on the floor of this House
that we are undertaking this project
of frigate construction in our own
country. After that project is under
way, there will be the beginning of
the process of self-sufficiency in this
particular  matter. But, again, at
present we cannot afford to start
construction of submarines in our
own country. Naturally, we have to
depend on friendly countries.
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ot TRWEA= @ WA well
AT § 7l fF 9 gw wngfaw -
gfeqat TT7 FT M q@ SfwEwr g€
FU | T A 99 I9 IE FT AG 2
fF g s W O Far @i ?

Shri Ranga: Are we trying to get
submarines from both or one or the
other after examining the offers we
have received? Are we also keeping
in mind the possibilities of obtaining
spare-parts as and when we need
them or are we going to make our
own arrangements for manufacturing
them in our own country?

Shri Y. B. Chavan: Our intention
is not to have both. We will have to
make the choice of one or the other.
Whenever we accept any such offer,
certainly, it includes the offer of sup-
ply of necessary spare-parts.

Shri Shivaji Rao S. Deshmukh: May
I know whether the type of sub-
marines which we are likely to get
from UK. allow such structural and
constructional designs as to enable us
in future, when we are in a position
to make the nuclear power and evolve
our own suitable nuclear reactor to
have nuclear propulsions for these
submarines?

Shri Y. B. Chavan: We have not
specifically considered that aspect in
particular.

High-powered Transmitter

+
Shrimati Savitri Nigam:
~ Shri Surendra Pal Singh:
Shri M. L. Dwivedi:
Shri Vishram Prasad:
Shri Bagri:
Shri Hem Barua:
Shri Prakash Vir Shastri:
Shri Jagdev Singh
Siddhanti:
Shri S. €. Samanta:
*256.{ Shri Subodh Hansda:
Shri Naval Prabhakar:
Shri J. B. S. Bist:
Shri R. Barua:
Shri R. S, Pandey:
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Shri K. C. Pant:
Shri Yashpal Singh:

Shri Sivamurthi Swamy:
Shri D. D. Mantri:

Shri Balkrishna Wasnik:
Shri Dharmalingam:

Shri Vishwa Nath Pandey:

Will the Minister of Information and
Broadeasting be pleased to refer to
the reply given to Starred Question
No. 20 on the 7Tth September, 1964
and state:

(a) whether it is a fact that Gov-
ernment have given up the idea of
installing a high-powered medium
wave transmitter to counter the
menace of Chinese radio propaganda
in South East Asian countries; and

(b) if so, the reasons thereof?

The Deputy Minister in the Minis-
try of Information and
(Shri C. R. Pattabbi Raman): (a)
Yes, Sir, it is now proposed to pro-
cure some high power shortwave
transmitters instead of one super high
power medium wave transmitter.

(b) Some rethinking on the whole
question became necessary for various
reasons—e.g. the need for avoiding
infringement of the ITU radio regula-
tions (which the operation of the
Medium wave Transmitter for exter-
nal services would have involved),
and the necessity for permanently
strengthening all the external ser-
vices of the A.LR. generally, including
the provision of day and night service
to the areas intended to be covered.

Shrimati Savitri Nigam: May I know
what has led the Government to take
so much time and to revise its own
decision when it is quite apparent
that many of the frequencies have

been lost because of this delay and .

the Chinese propaganda has been
given a sort of impetus because of
lack of transmission.

8hri C. R. Pattabhi Raman: [ have
already made a statement sometime
back and placed the eptire facts be-
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fore the House. It has been agitating
the mind of the Government for some
time. It is quite a long statement
which I made on the last occasion
when the same question was asked
and we gave the necessary data. We
will be infringing the tele-communi-
cation convention also that we went
for the short wave transmitter which
will be useful for day and night ser-
vice. I said that it was just a proposal.

Shrimati Savitri Nigam: When will
this new proposal be finalised and
when will we be able to have a good
transmitter?

Shri C. R. Pattabhi Raman: I think
it will be done soon. In any event,
if the medium wave transmitter has
to be contemplated, it will take about
a year or two to set it up. I expect
that it will be done soon.

Wt o ®yo fyualt : AQ WA
fe foq oy oF e & Aiferw 3=
ZEpieX % foq wiex fear 9v 99
9T "THTHET & fauea) & @ 97
a9 T OFE F SV 47 1 59
WY HTO7 fE¥ 1 @ &, T A R
wqrad, fF S 9T age fa=n Al o
fomr Ty AR @ @ & T ww AN
of@dq & ®T For g 7

Shri C. R. Pattabhi Raman: There
is also the question of the urgency of
the problem—the Chinese propaganda,
what it was some time ago and what
it is now, how it is met not only by
us but by other nations. So many in-
tervening causes are there. But more
important is the question of the Tele-
communication Union Regulations
which were there, and we would be
infringing it. And we want a day and
night service.

Shri Hem Barua: In view of the
fact that China has increased her in-
ternational broadcasting hours by at
least 60 per cent during the last two
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years and China indulges in nine
hours of daily broadcasts to the Afri-
can Continent in different languages,
why is it that Government have looked
at this massive -event with unconcern
and indifference, and why have they
not made some interim arrangement
pending these strong transmitters
being installed in this country?

Shri C. R. Pattabhi Raman: It is
not as if we do not have the necessary
transmitters. We want to strengthen
them. And the third reason....

Mr. Speaker: Members feel concern-
ed, because this House had felt, as the
hon. Minister also believes, that the
propaganda so far carried on was not
adequate enough, and the Chinese had
been very active in their anti-Indian
propaganda in all countries in South-
East Asia where Indians live. They do
feel like that, that Government fis not
doing what it ought to. That is what
I was asked to convey to the Govern-
ment as well.

Shri C. R. Pattabhi Raman: If I
may say so with great respect, they
are aware of it. The only thing, is,
as the House will know, at one time
we were the only country that were
countering that propaganda. We are
now in good company, and other coun-
tries are also countering it.

Shri Ranga: For three years you
have been negotiating.

&t wndw Fag fagrdt® < &
TATT FT qEEAT FA F fAg” gEd
It ) WA Frar srar gt
B F ? Ay T A e w4y A
foar S § 7

Shri C. R. Pattabhi Raman: We are
fairly sufficiently equipped, but I
won't say we are completely equipped,

Therefore, Government is considering
all this.

St el W : TTE WE
(T ¥ wasat N 1S gETer gAr
| I qeifas o ¥ & g
RURLURIE LI R A O
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a7 § f5 w9 ag wiwwe e
T & ferg fomr 2wt ¥ Fe ot A
IAN G { GEAT ST AT T §, Afw
Tgd ot UoFifaw awd Sqfeaa &
T & zafdau a@I wg % ArE whaw
faoig gf T qwr & 7

Shiri C. R. Pattabhi Raman:
not a question of politics.
ders were taken up....

It is
Those ten-

Mr. Speaker; The latest teudér‘,
and the most convenient one was that
of Japan; but some politics has en-
tered into it—according to him; I am
not saying it—and therefore that deci-
sion is being changed.

Shri C. R. Pattabhi Raman: With
regard to the latest proposal, it has
not yet come to the tenders stage. I
think he is referring to the old thing.
So far as the old tender is concerned,
I have given details already.

Mr. Speaker: Recently he says
Japan has given the most acceptable
terms. Is it true?

Shri C. R. Pattabhi Raman: No, I
am not aware of it.

Shri R. Barua: In view of the fact
that the listening is done from the re-
ceiving sets of the medium wave sys-
tem and mostly of the transistor type,
did Government make any assessment
about the wastage of the broadcasting -
from AIR to South-East and West
Asia?

Shri C. R. Pattabhi Raman: The
whole matter is before Government,
and they will be taking a decision
soon.

ot Tow fag ¢ W @
AT fag S 99 T9 ogN 1 fam
T AN q, Y IEN 2T T BN 4@
grearaw feemar of fs gu s Y U7
ghrree ag ool A @ & AT A 3
FIEH THAET &1 gH, AHEAT H3T |
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Iq faafesr & oY wgaw  fefaom
foran Ty a1, S ¥4 aaw fear wv §°

ST SETRE e S gE AT
FRM, a9 R FG |

Shri C. R. Pattabhi Raman: That
was with regard to the medium-wave
transmitter of thousand kilo-watts.
That is the former one. Now, as I
said, the re-thinking is on the lines
of a 250 kilo-watts short-wave trans-
mitter.

st %o ATo faEart: T@ I
dA-Efeqe wTer S W F@T #
IgEY H1Z F F iy ferger Wit &
TR foraar as w=e Tt smar § A%
qarEHEI MM F aR J9 & e

& % afg griv ?

Shri C. R. Pattabhi Raman: We are
already doing it in a number of lan-
guages. For instance, we are already
having broadcasts in Tamil to Malay-
sia; so, we are having propaganda in
Tamil and in a number of other
languages. But I do not think that
the question put by the hon. Member
arises out of the main question.

Dr. Sarojimi Mahishi: In view of the
fact that Government proposes to have
a shortwave transmitter, may I know
whether they propose to increase the
time allowed for broadcasts to the
South-East Asian countries also?

S8hri C. R. Pattabhi Raman: Yes,
that is going on now.

Mr. Speaker: The hon. Member
wants to know whether any increase
is contemplated.

Shri C. R, Pattabhi Raman: Yes.

st frxr Ao : & ag ST ATRar
g e o omarT w1 w9 ¥ e de
N IH F FTER K AN F |y At
?
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R Wy : I FEY & 5 @

& w7 oFE 7

Shrimati Renuka Ray: In view of
the fact that. the advisory committee
of Parliament formed after the
Chinese aggression decided after a
good deal of discussion that a medium
wave high-power transmittey was the
only one that could really reach those
countries in the proper fashion, may I
know the reasong why Government
have now, after so long, revised their
decision and not yet brought in any-
thing at all?

Mr. Speaker: That
already been answered.

question has

Shri Ranga:
reasons.

Shrimati Renuka Ray: He has not
given the reasons for this change in
the decision.

. Mr. Speaker: At that time, we were

the only country, but now many
other countries have entered into it,
and therefore, probably what was
necessary before is not necessary now.
That is what the hon. Minister has
stated. .

Shrimati Reauka Ray: He has not
replied to this question as to what
the reasons were which led to a revi-
sion of the earlier decision.

Shri C. R. Pattabhi Raman: The
reason was that we would be infring-
ing the International Telecommu-
nications Union regulations. We are
a party to the international agree-
ment. Secondly, we want something
which will be useful day and night for
continuous propaganda.

Shrimati Renuvka Ray: Why these
second thoughts? How is it that Gov-
ernment were unware of this at that
time?

Shri Nath Pai: Is it the hon. Min-
ister’s contention that a shortwave
1000 k.w. transmitter cannot be used
day and night? May I bring to his
notice that when this matter was
raised in this House about the inade-

He has not given the
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quacy of the transmission system vis-
a-vis South-East Asia, the late Prime
Minister had assured us that Govern-
ment were seized of the matter, and
a powerful enough transmitter was
being obtained from abroad? Is it the
hon. Minister’s contention that if we
needed a jawan of 21 years old, he
will say that two jawans 104 years old
each would do?

Mr. Speaker: He pleads that cer-
tain other circumstances have inter-
vened now.

Shri Nath Pai: If that be so, he
need not be so mysterious about it.
No military secrets are involved in
this. He has been repeatedly saying
that we want transmission day and
night. Is it his contention that if we
have a transmitter of 1000 k.w. it
cannot be used day and night?

Shri C. R. Pattabhi Raman: I did
not say so, but the facts were that
we would be infringing the regula-
tions if we broadcast day and night.
U think that what hon. Members are
agitated about is the fact that China
which is not a party to any interna-
tional agreement is doing all these
things, but we are parties to it.

Shri Hari Vishnu Kamath: Party to
what?

Mr. Speaker: Party to the inter-
national agreement.

Shri Ranga: What is the use of
saying this? We can also do our pro-
paganda. If the hon. Minister has
not got all the information let him
say that he wants notice.

Mr. Speaker: if some more discus-
sion is required, hon. Members know
how to get it. Agam and again, they
should not press me in this manner.

Shri Hari Vishnu Kamath: He is
beating about the bush.

St qo o e : 47 7 Trex
%mﬁﬁéﬁﬁiﬁawﬁﬁf
TAfIF FIROT a0 a7 G F AT
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F AW TW AR F A " A X @
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Shri C. R. Pattabhi Raman: There
is no political reasgn. These are new
transmitters that we are thinking of.
The whole matter is before Govern-
ment.

Mr. Speaker: The hon.
wants to know whether the
are purely financial?

Shri C. R. Pattabhi Raman.: Among
other things, I can give the financial
break-up, but do not think that that
arises out of the main question.

Mr. Speaker: He wants to know
whether there are any financial diffi-
culties.

Shri C. R. Pattabhi Raman: No, 1
do not think so.

Air-Space Violations by China

Member
reasons:

( Shri l-"-nkxsh Vir Shastri:
257 Shri Vidya Charan Shukla.
Shri Jagdev Singh Siddhanti:.

iShri Vishwa Nath Pandey:

Will the Minister of Defence be
pleased to state:

(a) whether there have been any
cases of violation of Indian air space
by the Chinese planes since 1st Octo-
ber, 1964; and

(b) if so, the particulars thereof?

The Deputy Minister in the Minis-
try of Defence (Shri Yeshwant Rao
Chavan): (a) According to the infor-
mation available to Government to-
date there has been no violation of
Indian air-space by Chinese aircraft
since 1st October 1964

(b) Does not arise.

ot eI mret : & ag seen
svgar § i <Y fenelt 3 R sl
drarsl 7 oo foear 9T W@ oS
@ ddl ¥ W SR A s
FT N 4 ¢ 5 aft 7w 99 w7 S
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R @ wFw F fra # A froan
91 ?

The Minister of Defence (Shri Y. B.
‘Chavan): I think that we have made
.some reasonable preparations for this.

N TEEER et & qg e
At § 5 1 owRa 1964 ¥ wY
faw w7 ¥ fv fmr @at & s
TATQ a1 W w1 wfawa fear
2? '

WA WERT : GG AR 1
HAGEL 1964 F A% 3 o  Foresr fv
I qa 2 fear fr 0 7€ gom
A WA AT I9 F G #1 feewa
q€ F T a9 AV 98 AF 7L AT

it xRy fag fageit S WY
AGATT AT WIAT AT6T &7 &ar
T JoAqT FWQ § S H W frod
F faq w7 AT AT B TET TR
far s @ 37

Shri Y. B. Chavan:
ed this question.

I have answer-

Shri Narendra Singh Mahida: How
do we determine the air violations?
‘What is the convention regarding
‘height limits in these matters?

Shri Y. B. Chavan: Normally, the
Air Force have got instructions about
shooting down such planes if they are
military planes. First of all, they are
given a warning and asked to land;
if they do not land, in that case they
are shot down. This is the normal
convention.

Shri Narendra Singh Mahida: What
is the international convention?

Shri Joachim Alva: After the UK
and US collaboration with our Air
Force on the NEFA line, have we been
able to have acbetter mastery of the
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situation on that line or are we still
awaiting radar equipment?

Shri Y. B. Chavan; We are awaiting
a better type of radar equipment.

Shri D. C. Shayyma: Is the non-
existence of air space violations since
1 October 1964 due to the fact that
there is lethargy on the part of those
who have to report these incidents, or
due to the fact that sometimes these

- aeroplanes pass at a time when nobody

is there or islit due to the fact that
our vigilance has not been as great
as it was when we were engaged in
fighting on the border and immediate-
ly thereafter?

Shri Y. B. Chavan: Unfortunately.
the hon. Member is taking an entirely
pessimistic view of matters. As a
matter ot fact, as far as we know,
there has been no such violation since
that date.

Shri Nath Pai; In issuing standing
instructions, has the Defence Minister
takén into consideration the much-
vaunted, boastful, challenge of Mr.
Chou En-lai that if the Indians find
any Chinese aircraft crossing the bor-
der, they should be brought down?
Was this an indication of his contempt
for the Indian Air Force or was this
a proclamation of his bona fide inno-
cence. Bearing in mind that the first
was the greater possibility, that is
his contempt for our air arm, may I
know whether the Defence Minister
has taken this challenge into account
in framing standing orders to the Air
Force?

Mr. Speaker: He makes a supposi-
tion, then proceeds to ask what Gov-
ernment has done?

Shri Nathi Pal: No, Sir, this is a
well-known challenge. Anyway, in
the light of this challenge from Mr.
Chou En-lai, may I know whether it
was taken into comsideration in fram-
ing standing orders to the defence
forces, the air arm particularly?
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Shri Y. B. Chavan: 1 think the
standing orders were quite previous
to what the hon. Member referred to.

1

Shri Hem Barua; He has made @
wrong statement.

Mr. Speaker: He should write to

me.

Shri Hem Barua: This is a point of

order. When a question was put to
the late Prime Minister about this
challenge of Mr. Chou En-lai there

was no reply here. After sometime,
when it was repeated and when we
asked also whether this would not be
civilised behaviour—because Shri
Krishna Menon had said that it won't
be civilised behaviour to shoot down
the planes—then alone, and after
some time, the hon. Defence Minister
said that he had issued orders. There-
fore, when he says now that he issued
orders prior to Mr. Chou En-lai’s
challenge, it is something not corro-
borated by facts divulged in this
House.

Shri Nath Pai: We remember it

Ppretty well because we take these
things wery seriously.
Mr. Speaker: Even if the ans-

wer is wrong, there is no point of
oni'er which arises. The Member can
Wwrite to me and I will ask him to
state the position. But what rule or
Pprovision of the Constitution has been
transgressed to raise a point of order?

’ Shri Hem Barua: I would like you
%0 withdraw the words ‘even if", be-
cause that does not come in.

Shri Kapur Singh: I would like
%o know if there is any well-marked
deﬁ.ned air space to be violated by the
Chinese, or is it all a matter of
boundary dispute, no matter how far
they come?

. Shri Y. B. Chavan: Naturally, there
15 a specific wirline which they can
violate,
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New Look for All India Radio

{ Shri .*Y.ashpnl Singh:
| Shri Yashpal Singh:
Shri Bagri:
*258. l Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Shri Naval Prabhakar:
| Shri Oza:
Will the Minister
and Broadcasting be pl
(a) whether Government propose

to give All India Radio a ‘New Look’
to make its programme livelier;

(b) if so, the broad features of the
scheme; and ’

of Informatiom
d to state:

(c) the progress made in this

regard so far?

The Deputy Minister in the Minis-
try of Information and Broad-
casting (Shri C. R, Pattabhi Raman):
(a) Yes, Sir. Presumably the refe-
rence is to the remarkg the Minister
made at the meeting of the Central
Programme Advisory Committee for
All India Radio held on the 8th
October, 1964.

(b) and (c¢). A High Powered Com-
mittee is proposed to be appointed
shortly. The composition, terms of
reference and the tenure of the Com-
mittee are being finalised. The Com-
mittee will go into the working of
the various Media Units of this Mini-
stry (including All.India Radio) and
is expected to submit an interim
report within six months. Pending
receipt of this Committee’s Report the
suggestions, made by the Central
Programme Advisory Committee for
All India Radio at its meeting held
on the 8th October, 1964 and also by
other knowledgable persons, requir- -
ing immediate or preparatory action,
are being examined for implementa-
tion.

ot Trare Tag : w1 TR qg O
Feft ¢ 5 W I W, wrhw wEv
NRTE I, I T ¥
figams A ATETRS-aRTE A AT
Her N RN TR E A ITTN
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Shri D. C. Sharma: This is not a

fact. Let him tell us what songs are
being sung.

Mr. Speake:: No, I cannot allow.

Shri C. R. Pattabhi Raman: This is
a matter for the conrmittee to go into.
Already, the Central Programme
Advisory Committee. . . .

Mr. Speaker: Is there a proposal
to. discontinue those songs that are
not acceptable to Yash Pal f3inghji?

Sh-i D. C. Sharma: What are those
songs? Let him tell what those songs
are,

Mr. Speaker: Minister and
myself know.

Shri C. R. Pattabhi Raman: If I
may say with great respect, you have
answered it really.

=t goa fag: Wt WERE, A
AT F1 S e fear }, WA
T g 79T | et # gEr @A
9% AAT § | WA SE Her S X
qre faw, Sfvara & qrenF, wfas
farear 3 F forg @vgr 21 § A8 SHAT
gt g f5 9 firen & foag forem aww
a-gfear Wear § T &

Shri C. R. Pattabhi Raman: I have

it on authority that leading people in
the land listen to morning prayers.

Mr. Speaker: What is the time that
is being allottedq for such moral broad-
cgsts?

"Shri C, R, Pattabhi Raman: Prayers
about half an hour, including songs.

The
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Shri Ranga: And it is very good.

Shri Inder J. Malhotra: May I know
if the question of converting All India
Radio into a corporation will also be
considered by this committee.

Shri C. R, Pattabhi Raman: I do not
think so, but I dare say it is open to
them to recommend any measure for
the improvement of AIR.

Shrimati Savitri Nigam: May I know
why Government is taking so much
time for finalising the terms of refer-
ence of this committee which is going
to be appointed? I woud also like to
know whether any listeners’ research
unit ig going to be established?

Shri Kapur Singh: Double question.

Mr. Speaker: One may be answer-
ed,

Shri C, R, Pattabhi Raman: I think
I might answer the question regard-
ing the listeners’ unit. It was actual-
ly recommended by the Central Pro-
gramme Advisory Committee, and
even before this committee makes its
interim report, we are contemplating
giving effect to this.

Shri A. S, Saigal: May I know if
Government is going to consider
appointing some prominent Members
of Parliament, who take interest in
the matter, as members of this com-
mittee?

Mr, Speaker: That is a suggestion.

Shri D. C. Sharma: We recommend
Shri Saigal’s name for that committee,

Shri Inder J. Malhotra: Also Shri
D, C, Sharma.

Shrimati Tarkeshwari Sinha: May I
know whether there ig any shift in the
previous policy followed by the All
India Radio of not allowing commer-
cial broadcasts in any of their pro-
grammes, and whether Government
propose to allow commercials to be
broadcast in the Vivid Bharali pro-
gramme?

Shri C. R, Pattabhi Raman: It is
under contemplation. It is really not
commercial.

St qATAOAT : WA X w@T
f& arfas w=< ¥ fog wmam wey Tar

.\»..,‘
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Shri Hem Barua: There is nothing:
obscene in life; unless you declare it
to be like that, this obscenity wil] go
on.

Mr, Speaker: He should realise
that there are different attitudes and
different approaches with different
people. One thing may not be obscene
for him and myself but it might be for
others.

Shri Hem Barua: Indian culture
has established that there is nothing
obscene in life.

Y TRITURT : MIT R,
AT T2 F2d § f5 1 a9 g
T { A L W A AW
T & o g7

weas wgey : & w9 9 A
e o 3w FE, A F wwawr Fw
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argaT g f5 T 1 39 [ F1 wfgw

Y faw mar | W@ St & 93 gu €

Shri Hari Vishnu Kamath' Is it a
fact that the Minister—] mean the
senior  Minister who is absent
today—in the course of her speech
to the officers of the All India Radio,
soon after she assumed office said that
nothing much had bzen done during
the last seventeen years to extricate
the All "'ndia Radio and Indian broad-
casting from the rut into which it had
fallen during the British regime,
and if so, does the Prime Minister
agree with her view and what
is now being done to extricate All
India Radio from that rut.

Mr. Speaker: The question is about
giving a new look to AIR.

Shri Hari Vishnu Kamath: The New
look is going to be a feminine
look or a masculine look?
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Mr. Speaker: Does the Minister
want to give any answer?

Shri C. R. Pattabhi Raman: The
terms of reference of the commit-
tee are fairly wide. If I may add,
Sir, we are broadcasting in 17 langua-
ges and 32 dialects and I believe we
are doing well.

Dr. Sareojini Mahishi: May 1 know
the members of this highpowered
committee if the appointment had al-
ready been made and if not when is

the Government going to finalise the
whole thing?

Shri C. R. Pa'tabhi Raman: Very
soon; it is being finalised.

Shri Nath Pai: While giving the

‘new look’ to the All India Radio is
the Government considering the
lifting of the ou.dated ban on the use
of harmonium in the All India Radio?

Mr, Speaker- it is a suggestion.

Shri Nath Pai: J am asking whe-
ther they are thinking of it.

Mr. Speaker: If they are not think-
ing, they will now think of it.

Dr. M. S. Aney: May I know if the
atten‘ion of the Government has been
drawn to a pamphlet issued by Mr.
Fazlebhai of Bombay with regard to
giving permission to private persons
to open broadcasting stations on the
same basis as in other countries, in
the interest of the public? Has the
Government taken into consideration
that suggestion?

Shri C. R. Pattabhi Raman: The
terms are wide enough even to cover
that.

Survey of Urban Unemployment

Shri ;"_ R. Chakraverti:
Shri P, C. Borooah:

Shri Bhagwat Jha Azad:
Shri Sivamurthi Swamy:
Shri Mohan Swarup:

Shri Ravindra Varma:
Shrimati Renuka Barkataki:

Will the Minister of Labour and
Employment be pleased to state:

“259.
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(a) whether Government have de-
cided to undertake a comprehensive
survey of urban unemployment situa-
tion before the end of Third Plan;

(b) whether it will be conducted as
a joint venture by different Govern-
ment agencies;

(c) whether a comprehensive em-
ployment policy will be formulated
for the next Plan on the basis of sur-
vey results; and

(d) how far the need for integra-
tion of employment and training
wings under the same authority in
the States has been emphasised and
the reaction thereto?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
and (b). Yes; the information will
be collected through the current
round of the National Sample Sur-
vey.

(c) The survey results will be uti-
lised for formulation of the employ-
ment policy for the fourth plan.

(d) In the States of Uttar Pradesh.
Kerala, Madhya Pradesh and Mysore
the Employment and Training wings
were already functioning under the
same authority. The States of Assam,
Andhra Pradesh, Bihar and Madras
have also accepted the need for amal-
gamation of the two wings and have
placed them under the control of nne
State authority. The matter is being
pursued with the remaining States.

Shri P, R. Chakraverti: Pending
the undertaking of the comprehensive
survey may I know whether Govern-
ment has a tentative estimate of the
unemployed in urban area?

Shri D. Sanjivayya: We do not have
any tentative estimate except what
was made available to us in 1961.

Shri P. R. Chakraverti: In consider-
ing thesa things have the Govern-
ment taken into consideration the
special needs of DPs from East Pak-
istan?
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Shri D. Sanjivayya: We will of
course take it into consideration.

Shri Hem Barua: May I know if it
is not a fact that the Government
did not have any statistics of unem-
ployment in this country except the
figures supplied to them by the cm-
ployment exchanges,—and indifferent
figures at that—and, if so, may I know
on what basis the Planning Commis-
sion is functioning?

Shri D. Sanjivayya: Apart from
the figures that are available from
the live registers of employment ex-
changes, as I said earlier, figures
are made available to the Govern-
ment by the National Sample Survey
Scheme,

Shrimati Savitri Nigam: May I
know, while the working groups
have finalised their reports and the
frame of the fourth Five Year Plan is
going to be finalised what Dbenefit
would be derived in the matter of
the Central Survey's figures being
made available?

Mr. Speaker: She is arguing.

Shrimati Savitri Nigam: How is it
going to be incorporated?

Mr. Speaker:
many questions.

Shri D, Sanjivayya: Tentative
figures are available. For instance,
at the end of the second Five Year
Plan, the backlog was about eight
million; at the end of the third Five
Year Plan it is going to increase by
four million. So, eight plus four, it
wil] become 12 million, which will
be the backlog at the end of the third
Five Year Plan. During the fourth
Plan, the new entrants to the labour
force would be 23 million. Therefore,
during the fourth Plan, 35 million
people will have to be employed as
against a potentia] of about 20 to 21
million during the fourth Plan.

She mixes up too
Shri A. P, Sharma.

Mr, Speaker: I called Shri Sharma,
but I am sorry the time is over,
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WRITTEN ANSWERS TO
QUESTIONS

Border Dispute Between India ana
China

[ Shri Solanki:

; Shri Gulshan;

' Shri Prakash Vir Shastri:

Shri Jagdev Singh Siddhanti

*260.{ Bhri Rameshwar Tantia:

. Shri Vishram Prasad:

' Shri Bagri:

| Shri Yashpal Singh:

| Shri P. K. Deo:

Will the Minister of External Aff-
airs be pleased to state:

(a) whether in the joint communi-
que signed between the Prime Min-
ister of India and the President of
U.AR. at the Cairo Non-aligned
Nations Conference, the Government
of India have accepted the Chinese
aggression on India as a border dis-
pute that could only be solved by
negotiations without resort to force;

(b) whether any attempt has been
made by India or China to resolve
the so-called border dispute between
themselves; and

(¢) the reason for the departure
from the earlier Indian stand to vacate
the Chinese aggression from the 1n-
dian territory?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) to (c), In the
Joint Communique signed between
the President of the UAR and the
Prime Minister of India on 7th Octo-
ber 1964, it was stated that both sides
“reviewed developments in the Sino-
Indian border dispute” and that ‘“bor-
der disputes should in all cases be
resolved by negotiations and not by
resort to force.” The above reference
in the Joint Communique reflected
India’s consistent stand that border
questions should be settled through
negotiations. It is well-known that
there was no border dispute between
India and China until China created
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such a dispute and committed aggres-.
sion on India in pursuance of it.

Various constructive suggestions
and proposals for the peaceful settle-
ment of the India-China border dis-
pute have been put forward by the
Government of India as well as by
countries friendly to both India and
China. The Government of China
has rejected all these suggestions and
proposals, thus blocking the way ta
a settlement.

There has been no departure from
the declared objective of vacating
Chinese aggression from Indian terri-
tory. The entire effort of India,
political, diplomatic and military, is
directed towards this objective,

Anti-Indian Propaganda

«96L. J Shri Harish Chandra Mathur:
* \ Shri Heda:

Will the Minister of External Aff-
airs be pleased to state:

(a) whether Government have taken
note of Anti-Indian propaganda in
South East Asian region and in
African Continent; and

(b) if so, the nature of the propa-
ganda and our programme to pro-
ject a correct image of the country?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dimesh
Singh): (a) and (b). Government is
aware that anti-Indian propaganda is
carried out by some countries.
Nature of propaganda varies from
time to time and country to country
and suitable steps are taken to meet
it by the .External Publicity orga-
nization and missions abroad.

The main theme in South East Asia
seems to be to run down India as
having given up non-alignment and
supporting colonial policies, India’s
position in support of the indepen-
dence ©of non-self-governing terri-
tories and newly Independent coun-
tries as well as her adherence to non-
alignment is well known. However
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steps are taken to give correct infor-
mation whdre necedsary. Similarly
correct information is given on Sino-
Indian & Indo-Pakistan conflicts.

Tarapur Atomic Station

*262. Shri D. D, Puri: Will the
Prime Minister be pleased to state:

(a) whether the work on the Tara-
pur Nuclear Power Station is pro-
gressing according to schedule;

(b) whether all the equipment re-
quired for the project has been re-
ceived;

(c) whether any delay is expected
in the commissioning of the Power
Station; if so, the reasons therefor;
and

(d) the steps taken to avoid delay?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
‘Shastri): (a) Yes,

(b) The equipment required for
the present phase of the Project has
arrived.

(c) and (d). No delay is expected
in the commissioning of the Station,

st feew awrig

{ it shigrc W @

*263. o AT :

SR J9TT TIHIH

FT GATT AT TGO HAT g FqTH
g gor 497 fa:

(%) 7 @= & fr degat -
T foew oaRg W@ ® wAw
T #Y " AT 8

(@) afz g, @1 7=2; 3

(7) 9 F9 I ¥ IW W
ERR R

AT WSRO wAr (s
ghamaiet) : (F) 27 (@), w7 v

e iy fovew 79T 8 wWa Y,
¥ Y FT 21 FGK, 1965 aF 7% faeelt
H grmy
() 3= FwE § WNT §9 aTy

@ I oF gET g FT AF 9T @Y
AT 2 )

[geawre | @t of, Ama Hean
3489/64]

FIAAT FT AT

(s T ¥aw uwrew
*264.{aftga‘m guar:
(o do TEwT:

FAT FEAT ST TATW AAT A TqH
F Fav war w5

(%) T U ATaRiE wraE
yaauw afeg 7% foe=l, g e
T FegaT 1 g FT Iqufedl AR
qER FT @ wFe fwar o § fE
Fw WX § F6Y T adEw ¥ qaqr o §
fF 55 sfaea o<t A Gy FoEm
F AR A GAT o 4G WY

(&) T FTHIL FT AF Tq qF
¥ T Y femmar mar & 5 AW A
22 Sfqwa AN T &Y FioEE F A F
39 & g ar;

(7). FaT ST R ST DA
¥ a0 & o g Ao fa=-
e & AR

(w) afe &, @ S@H &7 W@
T 3!

I MY FERO FAr (=0
gl oY) : (F) A= (@). o, &
gl AT AR s qEer faawor 3w
FW@ T 9fwg ¥ a8 weEId 1960
¥ fFar av ) afz @ e & frsew
3 A1 I, a1 Y g AE T ST qHRAT
f& & @ 3w 9= AW AW E



2341 Written Answers AGRAHAYANA, 1886 (SAKA) Written Answers 2352

(w) = (). @A =R H
TP F AEEFAT G FHT FT T
o € 1 T ST, 9T 9% ¥R
FEAFAT F TAE F FF IR W AR
HZJT AT SAYF I F ITA A
F fo, faesr arer =Y s faemerare
1 wegear ¥ oF wemEd g9 fAgE
fFar mav ar ) T foE &Y oF wfa
10 foaama, 1964 FY @97 F I W
@ ST A g I #r fawift o7
TR ¥ far w1 W@ &)

Tusker Project

*265, Shri Hem Raj: Will the Min-
ister of Defence be pleased to refer to
the reply given to Starred Question
No. 165 on the 14th September, 1964
and state:

(a) whether the final report in res-
pect of the allegations of corruption
in the Tusker Project has been re-
ceived; angd

(b) if so, the action taken thereon?

The Minister of Defence (Shri Y.
B. Chavan): (a) Three cases which
relate to allegations of corruption at
Dibrugarh were investigated by the
S.P.E. Fina] reports have been re-
ceived in respect of two cases.

(b) In one case, S.P.E. have laun-
cheq prosecution against three offi-
cers and their alleged accomplices. In
the second case, the auestion of pro-
secuting the officer gaid to be respon-
sible for transactions along with the
proprietor and employees of the firm
concerned, is being examined. In-
vestigation in the third case has been
completed by the S.P.E. and their final
report is awaited.

Commercial Broadcasting on ALR.

( Shri P, Venkatasubbaiah:

| Shri Ravindra Verma:

| Shrimati Renuka Barkataki:
*266. { Shri Yashpal Singh:

Shri P, C. Borooah:

Shri P. R, Chakraverti:

Shri Y. S, Chaudhary:
{_ Shri Dharmalingam:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether Government are consi-
dering the feasibility of a proposal to
introduce limited commercial broad-
casting over Al] India Radio; and

(b) if so, the main features of the
proposal.

The Minister of Information and
Broadcasting (Shrimati Indira Gan-
dhi): (a) and (b). Yes Sir. A pro-
posal to introduce a commercial ele-
ment during a part of the time allot-
ted to the Vividh Bharati program-
mes is under consideration. The de-
tails have not yet been finalised.

Tibet issue in U.N. General Assembly

Shri Kapur Singh:
Shri Rameshwar Tantia:
Shri Solanki:
| Shri Narasimha Reddy:
'267.{ Shri Dharmalingam:
Shri Surendra Pal Singh:
Shri Y. S, Chaudhary:
Shri Ram Harkh Yadav:
{_ Shri Vishwa Nath Pandey:

Will the Minister of Externa] Affairs
he pleased to state:

(a) whether Government’s atten-
tion has been drawn to a statement
by Philippine’s Chief Delegate at the
Uniteq Nations, Mr. Lopez, that his
country would bring the Tibetan
question a new before the world
Body;

(b) if so, the attitude of the Gov-
ernment of India thereon; and

(c) whether any efforts have been
made by Government to mobilize
world opinion in favour of their stand
when the Tibetan question comes up
before the U.N, Body?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) The Govern-
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ments of the Philippines, Nicaragua
and E] Salvador have jointly pro-
posed the inclusion of the item
“Question of Tibeth” on the Agenda
of the XIXth Session of the U. N,
General Assembly.

(b) whether an item shall or shall
not be considered by the General As-
sembly is decided up on the recom-
mendation of the General Committee
constituted for the purpose by the
Genera] Assembly. The Government
of India’s attitude to a decision of this
item will be decided when the re-

commendation of the General Com-
mittee is considered by the General
Assembly. As a general rule, how-

ever, the Government of India favour
the discussion of items brought up
by members before the Assembly.

(c) Broadly speaking, the Govern-
ment of India’s sympathies are with
the Tibetan people and the Govern-
ment of India will gupport any reso-
lution that calls for restoration of
human rights and fundamental free-
dom to the Tibetan people,

Problem of Indians in Ceylon

+268. / Shri Dharmalingam:
\ Shri Onkar Lal Berwa:

Wil] the Minister of External Affairs
be pleased to state:

(a) whether the Central Govern-
ment have decided to treat the Ceylon
Indians problem as a national one;

(b) if so, whether various States
in the country have been requested
to accommodate the influx of Indians
who will be coming from Ceylon due
to the recent pact; and

(c) whether the State Governments
have agreed to the proposal?

The Deputy Minister in the Minis-
try ot External Affairs (Shri Dinesh
Singh): (a) to (c). Yes, Sir. The Gov-
ernment of India have decided that
the rehabilitation of the persons of
Indian origin returning from Ceylon
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will be treated as a_national problem.
The modalities regarding implemen-
tation of the Agreement of October,
1964 have not been settleq and will
be discussed at the ensuing meeting
in Ceylon between the officials of the
Government of India led by the Com-
monwealth Secretary and the Ceylo-
nese delegation. The question of
consulting the Governments of the
various states does not arise at this
stage.
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Demarcation of Berubari

»279. Shri D. C. Sharma: Will the
Minister of External Affairs be plea-
sed to state:

(a) whether the work relating to
demarcation of the Berubari and
connected border areas is likely to be
delayed; and

(b) if so, the reasons therefor and
the steps proposed to be taken to ex-
pedite the same?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir.

(b) Demarcation work had been
delayed because of a Civil Revision
Case filed in the Calcutta High Court,
challenging the decision regarding the
division of Berubari Union No. XII,

Embassy Journals

*271. Dr. Sarojini Mahishi: Wili
the Minister of Exterma] Affairs be
pleased to state:

(a) in how many countries the
Indian Embassies bring out their own
Journal in the languages of those
countries; and

(b) what other effective means of
publicity the Indian Embassies have
undertaken for adequate publicity in
the countries abroad?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dimesh
Singh): (a) Indian Missions located
in 39 countrieg bring out journals in
respective local languages.

(b) In addition to (a) above our
missions produce and distribute pam-
phlets on India; show documentaries

and feature films; 'naintain libraries:
supply information sought; organise
cultural and socia]l tunctions; and
send out speakers to lecture on India.

Diwakar Committee Report

( Shri Surendra Pal Singh:

| Shri R. Barua:

| Shri Vishram Prasad:

) Shri Rameshwar Tantia:

3 Shri R. S. Pandey:

| Shri Prakash Vir Shastri:

| Shri Jagdev Singh Siddhanti:
_ Shri D. D, Mantri:

*272.

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether it is a fact that the
Divwakar Committee, which was ap-
pointed to study the difficulties of the
smal] language newspapers and per-
iodicals in the country has since sub-
mitteq itg report; and

(b) if so, its main recommendations
and Government’s reaction thereto?

The Minister of Information and
Broadcasting (Shrimati = Indira
Gandhi): (a) No, Sir, The report is
awaited.

(b) Does not arise.
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Chinese Intrusion in Sikkam

»274, Shri D C. Sharma: Will the
Minister of External Affairs be pleased
to state:

(a) whether the Chinese Govern-
ment have replied to the Indian note
of the 5th September, 1964 relating
to the Chinese intrusion into Sikkim;
and

(b) if so, the nature of the reply
received and the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) and (b). A
copy each of the Chinese Government
note dated 29th September 1964 and
the note of the Government of India
in reply to this dated 6th November,
1964, are placed on the Table of the
House [Placed in Library. See No.
LT-3490/64]. Both these notes have
appeared in the Press on the - 8th
November, 1964.

Wage Board for Coal Industry

( Shri P. R. Chakraverti:
*275.{ Shrimati Savitri Nigam:
Shri Eswara Reddy:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government have
examined the demands of workers in
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the Coal Mining Industry for the
grant of second interim relief;

(b) whether the Central Wage
Board has made any recommendation
in this connection; and

(c) when Government propose to
announce their decision?

The Minister of Labour and Emp-
loyment (Shri D. Sanjivayya): (a) to
(c). The Wage Board has considered
this matter and made its recommenda-
tions. These are being examined.

Explosion of Atom Bomb by China

{ Shri Rameshwar Tantia:

Shri Bagri:

Shri Vishram Prasad:

Shri Bhagwat Jha Azad:

Shri P. C. Borooah:

Shri Bibhuti Mishra:

Shri K. N. Tiwary:

Shri Gulshan:

Shri Hukam Chand
Kachhavaijya:

Shri D. C. Sharma:

Shrimati Ramdulari Sinha:

Shri S. N. Chaturvedi:

Shri C. K. Bhattacharya:

Shri P. R. Chakraverti:

Shri Yashpal Singh:

Shri Subodh Hansda:

Shri Sezhiyan:

Shri A. P. Sharma:

Shri P, Venkatasubbaiah:

Shri Ravindra Varma:

Shrimati Renuka Barkataki:

Shri Vishwa Nath Pandey:

Shri Sham Lal Saraf:

Shri Ram Sewak:

Shri P. G. Sen:

Shrimati Laxmi Bai:

| Shri Balkrishna Washnik:

‘2'16.\J

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that China
exploded its first atom bomb on the
16th October, 1964;

(b) if so, the
nuclear explosion;

particulars of the

(c¢) whether it is also a fact that
due to this explosion of atom bomb,
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a tremor in New Delhi was recorded
at the Seismological Observatory, New
Delhi;

(d) whether this explosion resulted
in the radio-active fallout over India;
if So, the extent thereof; and

(e) the methods being adopted to
see that further atom bomb explosion
tests by the Chinese may not affect
Indija?

The Prime M:inister and Minister
of Atomic Energy (Shri Lal Bahadur
Shastri): (a) to (e). China exploded
its first atom bomb on October 16,
1964. Analyses of samples of radio-
active debris containing short-lived
fission products, which were obviously
from the explosion of the atomic
device in China, provided strong evi-
dence that the fissionable material
used in the device was U-235. Neither
the seismographs in operation at the
Seismological Observatory, Delhi nor
at any of the Seismologica] Observa-
tories under the India Meteorological
Department recorded any tremor due
to the explosion of this atomic device.

There has been negligible increase
in radioactivity over India. An atomic
explosion in the atmosphere wusually
results in an increase of radioactivity
from the fallout of the explosion. This
varies in degree from country to
country depending on the site of the
explosion, the size of the explosion,
prevailing winds, etc. There is no way
in which such fallout can be prevented
from spreading over a country.

Indian Settlers in Ceylon

( Shri Kapur Singh:

Shri P. K. Deo:

Shri Buta Singh:

Shri Gulshan:

Shrimati Renuka Barkataki:
Shri Ravindra Varma:

Shri P, Venkatasubbaiah:
Shri P. C. Borooah:

Will the Ministsr oi External Affairs
be pleased to state:

271,

—— e

atten-
recent

(a) whether Government's
tion has been drawn to a

Written Answers 2360

statement by Mrs. Bandarnaike,
Ceylon’s Prime Minister that Indian
settlers who will be given Ceylonese
citizenship as a result of recent Indo-
Ceylonese agreement, will be placed
on a separate electoral register;

(b) if so, whether this formed a
part of the agreement recently arriv-
ed at with her in New Delhi; and

(C‘ if not, the reaction of the Gov-
ernment of India thereto?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir.

(b) No, Sir.

(c) The Prime Minister has writ-
ten to the Prime Minister of Ceylon
conveying Government’s concern. It
is hoped that the Government of
Ceylon will appreciate India’s point
of view and that nothing will be done
to undermine the spirit of the Agree-
ment concluded between India and
Ceylon.

Persons of Indian Origin in Ceylon

*278. Dr. Sarojini Mahishi: Will the
Minister of External Affairs be pleas-
ed to state:

(a) the difficulties experienced by
the Governments of India and Ceylon,
in settling the future of 1,50,000 per-
sons of Indian origin in Ceylon; and

(b) what class of persons of Indian
origin are to be absorbed by Ceylon
as her citizens?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) At the talks between the
two Prime Ministers it was noted
that the agreempent could not be
reached about all the people of Indian
origin. Therefore the Prime Minis-
ters decided to come to an agreement
as to the numbers that were accept-
able to both sides, leaving the ques-
tion of the residue i.e. about 1,50,000
people for later discussion.

(b) While this is primarily for the
Government of Ceylon to decide, an
endeavour will be made ai the forth-



2361 Written Answers

coming talks between the Common-
wealth Secretary and Ceylon officials
in Colombo to find agreed criteria for
the selection of persons for confer-
ment of the Ceylonese citizenship and
for repatriation to India respectively
by the Governments of Ceylon and
India under the Agreement.
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[ it seravatT smves
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et wefasy famw:
! suTRETe Wi
ol Mo ATo IFALN :
s Ao o fHo faee:
SIRAT Jopwr TPwTEY
Lsireft et ak

Fa1 A fFarw-wrd WY a8 qqT A
a7 34 & ¢
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fadma & W@ a7 97 A FT AT
F q@FTQ F @EETE ¥ 16 FIAT,
1964 F1 FIE LT A1 faam 41;

(@) 71 78 7= § f& A
OF W AR F AAGT AR
AT FITFLIAN TN

() afz &, @1 =% F;T FTIO0
¥ ; 7R

() A & gTHC 7 F41 H-
CICUL i8-8

FRhwwd waew ® O ITEA
(=t faam fag) @ (F) g

NOVEMBER 30, 1964

Written Answers 2362

(@) <z

() = mafaa safagt
¥ us Fr yufafr ™ oW Frew
st &1 o1 fw 77 79 &1 & ~nfoa
WRAE-397sAT LA Aw (I
TwarEer & 3forer vEdY) ¥ Arafem
oY

(W) #=TT F TTagT wARA A
faer wearer % FATAT AT AT AW EH
AT ¥ FIHTT FT F WA g5, I
I8 Hawa w7 fagr wmrar |

‘B’ Vehicles for Ex-Servicemen

634 f Shri A. V. Raghavan:

7 Shri Pottekkatt:

Will the Minister of
pleased to state:

Defence be

(a) the number of applications
received from ex-servicemen during
the last three years for the sale of
‘B’ vehicles for the purpose of their
rehabilitation in civil life;

(b) the number of ‘B’ vehicles
released so far with reference to each
State;

(c) the number of
pending; and

applications

(d) the steps taken to expedite the
release of vehicles?

The Minister of Defence (Shri Y. B.
Chavan): (a) 390 applications have
been received by the Director-General
of Re-settlement. Out of these 390
applications, 81 are pending examina-
tion by the Directorate General of
Re-settlement, 53 applications have
been recommended by the Directorate
General to the Army Headquarters
for release of vehicles, and the remain-
ing 256 applications have been return-
ed back by the Directorate General
to the State District Soldiers, Sailors
& Airmen’s Board or to the indivi-
duals concerned.

(b) Nil.
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(c) 81 applications are pending with
the Directorate General of Re-settle-
ment for scrutiny, and 53 applications
recommended by the Directorate
General of Re-settlement for allot-
ment of vehicles are being processed
by Army Headquarters.

(d) The position regarding the 53
cases recommended by the Directorate
General of Re-settlement is as fol-
lows:—

(i) proposals for allotment of 17
lorries 3-ton and 23 jeeps in
40 of the cases have been
received by the Ministry of
Defence and are under active
consideration;

tii) the Army Headquarters have
under their consideration
submission of proposals for
sale of 3 motor cycles in 3

of the cases;
(iii) in the remaining 10 cases,
applicants have asked for

vehicles which are not yet
surplus to requirements, and
which cannot therefore be
allotted to them.

Vacancies Notifled in Kerala
63 S Shri A. V, Raghavan:
'\ Shri Pottekkatt:

Will the Minister of Labour
Employment be pleased to state;

and

(a) the total number of vacancies
notified in the public and private sec-
to industries in 1962-63 and 1963-64
in the Kerala State; and

(b) the number of vacancies filled
-up in the industries during the afore-
said period through the employment
exchanges?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
and (b). Information in respect of
public and private sector industries
is not available, Total number of
vicancies notified by all establish-
ments (both industrial and vothers)
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and the number that were filled
through Exchanges is given beiow:

Vacancies Vacancies
notified filled
Year
Public Private Public Private
Sector Sector Sector Sector
1962-63 24,449 1,447 17,521 241
1963-64 16,907 1,525 16,186 239

Udhampur-Banihal Road

636, Shri Sham Lal Saraf: Will the
Minister of Defence be pleased to
state:

(a) whether the National Highway
between Udhampur and Banihal,
under Border Roads Organisation, and
situated in the Jammu and Kashmir
State, has by now been stabilised; and

(b) whether the flow in and flow
out, of passenger and goods traffic, bet-
ween Jammu and Srinagar will keep
on moving smoothly in the forth-
coming winter and whether traffic
closures will be less when compared
to the past?

The Minister of Defence (Shri Y, B.
Chavan): (a) and (b). The road is
generally stable but in certain sec-
tions it has been subject to frequent
land-slides. Various means to im-
prove and construst improvement
works specially in the sectors subject
to land-slides are in progress. The
widening and other works cannot be
carried out without imposing certain
restrictions on traffic. The tempo of
work is increased during winter when
the road is not used very much by
tourists. The timings and the nature
ol restrictions are planned well
ahead in consultation with J. & K.
Government. Subject to these res-
trictions which will continue, the
traffic—passenger and goods—will
flow as before. All attempts will
continue to be made to keep the road
open and to reduce the period of
closure. It is difficult to anticipate
the likely periods of closure, which
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is due to factors beyond human
control.

Automatic Telephones in Orissa

637. Shri Rama Chandra Mallick:
Will the Minister of Communications
be pleased to state:

(a) the names of cities and towns
in the State of Orissa where automa-
tic telephones have been installed;

(b) whether there is any proposal
to instal automatic telephones in the
State of Orissa during 1964-65 and
1965-66; and

(c¢) if so, the names of the places?

The Deputy Minister in the De-
partment of CoOmmunications (Shri
Bhagavati): (a) Automatic telephones
are working in the following cities
and towns in Orissa:

. Aska

. Athgarh

. Balugaon
. Betnoti

. Chatrapur

—

. Jajpur Town
. Kesinga

. Kotpad

. Nowrangpur
. Parlakemedi
. Rambha
Rajgangpur
. Rourkela

14. Sakhigopal
15. Talcher.

(b) Yes,

© 0 u W s WwN

[ i
W N~ o

(c) Automatic exchanges are pro-
posed to be installed at the following
places:

(i) During 1964-65

1. Biramitrapur
2, Nayagarh

3. Rangalli

4. Sora.
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(ii) During 1965-66

1. Athmallick

2. Brajarajnagar

3 Basudevpur

4. Chandbalj

5. Gunupur

8. Joda

7. Nawapara Tanwat

8. Rourkela Township.

Afro-Asian Conference

638. Shri Sham Lal Saraf: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether an Afro-Asian Conier-
ence will be held sometime early
next year in Algiers; and

(b) how this country view the
holding of that conference, when a
fully representative conference of the
Non-aligned countries was held in
Cairo only last October?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.
The Conference is scheduled to begin
on the 10th March 1965,

(b) The Afro-Asian Conference
will be a conference of Asian and
African States, as distinct from the
Non-aligned Conference at Wwhich
representatives from four continents
attended, on the basis of acceptance,
express or tacit, of the policy of non-
alignment. The purpose of the Afro-
Asian Conference is to strengthen
Afro-Asian solidarity. India, being a
sponsor of the Second Afro-Asian
Conference, supports the holding of
the Conference.

Commemoration Stamps

639 f Shri Ram Harkh Yadav:
'\ Shri Baswant;
Will the Minister of Commmnnica-
tions be pleased to state:

(a) whether Government uropose
to issue four special commemoration
posta] stamps in the near future; and
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(b) if so, the details of such stamps? a | T, AT AR FHAINE #Y
The Deputy Minister in the Depart-  =qFeqT A9 ¥4 HIGANF a1 F 2T

ment of Communications (Shri TETT FTAF S
Bhagavati): (a) Yes Sir. Two stamps @%W E} ¥ a = fea arx

are being issued in December, 1964 & | HFIA< 1964 F I aF AT AT

and two in January, 1965, ST Fifiaa ,—.‘3'}' farsTax 7 39
(b) Name of Issue Denomina- Date of FHIT § 1=
tion Issue
(i) St. Thomas . 15Paise 2-12-€4 ( 1) TET STFET 9
» t)c(z:tliqnalln- ( 2) IY-STHET 8
8gonlg°r%;?l IS 5, 14-12-64 (3) amEx 118
-(iii) T]"::lsctj(ilz ;?L (4) aEdsfas EeE
Year of birth). 15 ,, 7-1-65 LS (Wq) . 56
(i")(tl;i’:l&uip:;fi Post Offices at Panchayat Samiti
tenary) . I5 5, 28-1-65 Headquarters

641, Shri Tan Singh: Will the
W ] oz wifew Minister of Communications be
pleased to state:
640. st o firo mifew : FTHAR

AT g TATH FT FAT H 6 : (a) whether each panchayat samiti
headquarter had to be provided with

(q:;) 31 AFGA, 1964 F1 - a post office during the Third Plan
. . . iad;
T ¥ AW T wifeRl, @aawe O
wifee, 2ftme mfwal qar afeds (b) if so, the number of panchayat

T wifgal ¥ o w@ea fwaAr 4v; samiti headquarters still without post
B e offices or sub-post offices in Barmer,
Jaisalmer and Jodhpur districts of

(&) & wfeeet 1 qomr fieey § Rajasthan; and
W 31 UFRET, 1964 TF T Y

(c) when such facilities will be

g g HE'T a7 provided?
AT faATT } I (oft W) : The Deputy Minister in the Depart-
(%) (1) wmaET ITHFAR 6,890  ment of Communications (Shri Bhaga-
TTHFET vati): (a) The opening of post
(2) 99- 1,194 offices is governed by considerations
(3) [SIELES . . 727 such as population to be served, dis-
(4) araAfas TR tance from the nearest existing post

office, and financial justification.

qT (FT9) . 170
TMFUT G > 3 (b) and (c). All Panchayat Samiti
(e’) y A AL q’@':r headquarters in these three Districts

e wvdF fafema 78t & | i it have post offices, Sub-post offices
| F fag wem fauifeg &< fad I & exist at all panchayat samiti head-

S o quarters excepting at two which are
W I% 1S a} o faxfa ad # also proposed to be provided during
waifeq & gga Fraifaa w1 faar I (965-66 and 1966-67.
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Telephone Facilities in Tehsil
Headquarters

642, Shri Tan Singh: Will the
Minister of Communications be pleased
to state:

(a) whether each tehsil head-
quarters had to be providedq with
telegraph facilities during the Third
Five Year Plan;

(b) the number of tehsil head-
quarters still without telegraph facili-
ties in Barmer, Jaisalmer and Jodh-
pur Districts of Rajasthan; angd

(¢) the reasons for not implement-
ing the proposal?

The Deputy Minister in the Depart-
ment of Communications (Shri
Bhagawati): (a) The aim 6f the de-
partment is to provide telegraph faci-
lities at all tehsil headquarters dur-
ing Third Five Year Plan.

(b) Barmer—2

Jaisalmer—2
Jodhpur—1.

(¢) The aim as given in (a) above
is being implemented,

Telephone Connections in Punjab

43, J Shri Daljit Singh:
" Shri Chuni Lal:

Will the Minister of Communica-
tions be pleased to state:

(a) the number of applications
pending for the grant of telephone
connections by various telephone ex-
changes in Punjab as on the 31st Oc-
tober, 1964; and

(b) the steps taken to expedite the
matter?

The Deputy Minister in the De-
partment of Communications (Shri
Bhagavati): (a) 8602.

(b) Steps are being taken to expand
the capacity of the exchanges and to
lay additional cables so that pending
demands are met to the maximum
extent possible consistent with the
available resourceg,
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Pilgrimage to Pakistan

614 J Shri Daljit Singh:
* Shri Chunj Lal:

‘Wil] the Minister of External Affairs
be pleased to state:

(a) the number of sikh pilgrims
from India who went on pilgrimage
to Nankana Sahib Gurdwara and the
holy shrines in West Pakistan during
November, 1964; and

(b) the facilities provided to them
by the Government of India?

The Minister of External Affairs
(Shri Swaran Singh): (a) 1256 sikh
pilgrims from India went to Gurdwara
Nankana Sahib and other holy shrines
in West Pakistan, in November, 1964.

(b) Besides special passports and
railway arrangements made for the
pilgrims, they are allowed Rs. 40 per
head in foreign exchange to cover
their expenses in Pakistan,

Special officers are attached tg pil-
grim groups, by the High Commis-
sion of India in Karachj for the dura-
tion of their stay in Pakistan,

Arrangements for the lodging of
pilgrims and supply of provisions etc.,
on payment, are made by the Pakis-
tan Government.

Chinese Lobby at Cairo

645 [ Shri Hem Barua:

"7\ Shri Naval Prabhakar:
® Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that China
set up a big lobbying machinery at
Cairo with the onset of the Non-
aligned Foreign Ministers’ meeting
there; and

(b) if so, the measures taken up by
our Government to counferact Chinese
designs at Cairo?

The Minister of External Affairs
(Shri Swaran Singh): (a) There is a



2371 Written Answers AGRAHAYANA 9,1886 (SAKA) Written Answers 2372

Chinese Embassy in Cairo; but Gov-
ernment is not aware of any special
lobbying machinery set up by China
for the Non-Aligned Conference,

(b) The Indian Delegation to the
Conference and the Indian Embassy
in Cairo did everything possible to
put forward the Indian viewpoint.

Industrial Tarining Institutes

[ Shri Subodh Hansda:
J Shri S, C. Samanta:

*7) Shrimati Savitri Nigam:
{ Shri M. L. Dwivedi:

646

Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government propose to
set up Industrial Training Institutes
in all the States;

(b) if so, whether this will be done
during the Third Plan period; and

(c) how many such institutes are
functioning at present and on what
consideration these are set up?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
Yes,

(b) During Third and also Fourth
Plan periods.

(c) 298 Institutes are functioning at
present. The main considerafion on
which the Institutes are set up is the
need for training in the area. Other
factors determining the location of
Institutes are industrial concentration,
availability of power, land, water
supply and transport facilities, etc,

Telegraph Service in Delhi

647 J Shri R. G. Dubey:
* \_Shri Yashpal Singh:

-Will the Minister of Communica-
tions be pleased to state:

(a) whether it is a fact that a new
service for faster and more Aeﬁ‘mént
delivery of telegrams was introduc-

1654 (Ai) LSD—3.

ed in the Capital from the 2nd Octo-
ber, 1964; and

(b) if so, the main features of this
new service? . -t

The Deputy Minister in the De-
partment of Communications (Shri
Bhagavati): (a) Yes. The form in
which telegrams are delivered has
been redesigned.

(b) Instead of inserting tele-
grams inside separate covers with
address reproduced thereon, the re-
vised form containing the message
and the address as taken down by
the receiving telegraphist will be so
folded as to keep the address on the
top of the fold and the text of tne
message inside. This is likely to
eliminate cost of covers, additional
delay and clerical labour for repro-
ducing the address on the covers and
chances of mutilation in the process.

Telegraph Offices in Bihar

648 Shri Shree Narayan Das: Will
the Minister of Communications be
pleased to state:

(a) whether opening of Telegraph
Offices in the State of Bihar during
the Third Five Year Plan is pro-
ceeding according to plan;

(b) if not, the extent of short-fall
in this regard; and

(c) the reasons therefor?

The Deputy Minister in the De-
partment of Communications (Shri
Bhagavati): (a) Yes.

“(b) and (c). Do not arise.

Aero Engimes for HF-24

Shri Surendra Pal Singh:
Maharajkumar Vijaya
649, Ananda:
Shri Onkar Lal Berwa:
Shri Gulshan:
Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that a De-
fence Ministry delegation went ¢to
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Cairo towards the end of September
last with a view to holding discus-
sions with the U.AR. Government
for securing suitable aero engineg for
our HF-24 fighters; and

(b) if so, the result thereof?

The Minister of Defence Productiom
in the Ministry of Defence (Shri A, M.
Thomas): (a) Yes, Sir.

(b) An agreement was signed bet-
ween the Governments of India and
United Arab Republic on 28th Sep-
tember, 1964 agreeing in principle to
collaborate for the development of a
supersonic fighter aircraft in Iadia
and a suitable power plant in UAR.
Further studies and discussions to
finalise details are likely to be held
soon.

Foreign Dignities Due to Visit
India

650 f Shri Yashpal Singh:
"\ Shri Naval Prabhakar:

Will the Minister of External Aff-
airs be pleased to state:

(a) the names of foreign dignitaries
who are likely to visit India in the
near future; and

(b) whether any of them will be in
India to watch the Republic Day
parade in January, 19657

The Minister of External Affairs
(Shri Swaran Singh):

(a) (i) Crown Prince —17th  Novem-
and  Prime ber to  1Ist

Minister of December,
Kuwait. 1964.
(ii) The Pope. —2nd to sth
December,
1964.

(iii) The Prime —8th to 16th
Minister of  February,
France. 1965.

(iv) The President —12th to 22nd
of Finland. February,

1965.
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(b) The President of Guinea and
Chief Minister of Mauritius are like-
ly to be in Delhi to witness the Re-
public Day Parade,

Arms Aid to Nepal

Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri Utiya:

651,

Wil] the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that the
Indian Arms supplies to Nepal have
been converted into aid; and

(b) if so, the nature of arms aid to
Nepal?

The Minister of External
(Shri Swaran Singh): (a) No.

Affairs

(b) The question does not arise,

Gift of X-ray Plant to Nepal

Shri Bibhuti Mishra:
Shri K. N, Tiwary:
" ] Shri Ram Sewak:
( Sari P, G. Sen:

652

Wil] the Minister of Defence be
pleased to state:

(a) whether the Ministry of De-
fence has given a gift of X-Ray Plant
to Nepal Ex-servicemen’s Hospital at
Pokhra; and

(b) if so, whether that plant wilt
be utilised by only ex-servicemen or
other people also?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir.

(b) The X-Ray set has been pre-
sented to the Pensioners’ Hospital at
Pokhra which is mainly for Indian
Army Gorkha Ex-Servicemen but is
also open to other persoms.
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Indiang in Kenya

655. Shri P. C. Borooah: Will the
Minister of External Affairs be pleased
to state:

(a) whether Government’s attention
has been drawn to the reports that the
ruling party “KANU” of Kenya has
threatened the Indians and other
Asians of deportation from Kenya, if
they fail to join that party by the 12th
December next; and

(b) if so, the steps Government have
taken to prevent undue coercion of the
Indians and to safeguard their interests
in the context of such threats?

The Minister of External Affairs
(Shri Swaran Singh): (a) No Sir.

(b) Government of India are aware
of the difficulties of the Indians to-
gether with the people of Indian origin
in Kenya and will continue to do the
needful to safeguard their interests.

Dry-Freeze Plant

f Shri Vishram Prasad:
* 7\ Shri Bagri:

Will the Minister of Defence be
pleased to refer to the reply given to
Unstarred Question No, 49 on the 7th
September, 1964 and state:

(a) whether the location of a giant
dry-freeze plant for preservation of
meat in U.P, has since been finalized;
and
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(b) if so, the name of the place?

The Minister of Defence Production
in the Ministry of Defence (Shri A. M.
Thomas): (a) and (b). The present
thinking is in term of locating a plant
in Agra District. The exact site has yet
to be finalized. The capacity of final
product is expected to be roughly 2
tons per day.
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National Sample Survey in Punjab

660. Shri Daljit Singh: Will the
Prime Minister be pleased to state:

(a) the total number of surveys un-
dertaken by the National Sample Sur-
vey in Punjab during 1964-65 so far;
and

(b) the amount of expenditure in-
volveq therein during the same period?

The Prime Minister anq Minister of
Atomic Energy (8hri Lal Bahadur
Shastri): (a) A list of surveys is given
in the statement placed in Library.
[See No. LT-3493/64].

(b) The expenditure on National
Sample Survey is incurred for (1)
technical design, including drawing up
samples, schedules, instructions, etc.,
(2) data collection and (3) tabulation.
For data collection, the field work in
Punjab is conducted by the staff of
the Directorate of National Sample
Survey. Most of the work relating
to design and tabulation is done by
the Indian Statistical Institute.

The duration of the National Sam-
ple Surveys does not synchronise
with the financial years; and, there-
fore, some of the surveys listed in the
attached statement fall partly outside
the period in question. The design
and tabulation are done on an all-
India basis. State-wise and survey-
wise apportionments of the expendi-
ture incurred on these items are not
avajlable. Because of these factors,
the total expenditure on the surveys

for the period in question cannot be
specifically indicated. The expendi-
ture incurred by the Directorate of
National Sample Survey on field work

in Punjab from April 1964 to 30th
September, 1964 is approximately
Rs. 1,59,100.

Telephone Exchanges

661. Shri Daljit Singh: Will the
Minister of Communications be
pleased to state the number of tele-
phones and telephones Exchanges fin
Punjab district-wise ag on the 1st
October, 1964?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-3494/64].

Emergency Commission

J Shrimati Sharda Mukerjee:
"\ Shri Ravindra Varma:

Will the Minister of Defence be
pleased to state:

662,

(a) the terms and conditions of the
Emergency Commission; and

(b) the percentage of those recruit-
ed under the Emergency Commission
Rules who will be given permanent
Commissions?

The Deputy Minister in the Minis-
try of Defence (Dr. D. S. Raju): (a)
Officers who have been granted Emer-
gency Commissions in the Regular
Army (other than in the Army Medi-
cal Corps and Remount and Veteri-
nary Corps) are liable to serve for
the duration of the present Emergency
and for so long thereafter as their
services may be required, but their
commissions may be terminated at
any time by the Government if their
services are no longer required. They
are recruited as 2nd Lieutnants and
are eligible for promotion as Lieute-
nants after completion of 2 years’
commissioned service. For pay and
allowances and acting promotion they
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are treated in the same way as Per-
manent Regular Commissioneq Offi-
cers. As for leave, separate rules
exist to govern their cases. The ques-
tion of grant of terminal benefits to
those who may be released without
being granted Permanent Regular
Commissions is under consideration of
Government.

(b) Conditions ang procedure for
grant of Permanent Regular Commis-
sions to Emergency Commissioned
Officers, including the percentage to
be fixed for this purpose, are under
consideration.

Pak-China Secret Dealings

663. Shri Bhagwat Jha Azad: Will
the Minister of External Affairs be
pleased to state whether Government
shave any information about the pro-
mises made by Pakistan for ceding
further territories of India to China?

The Minister of External Affairs
(Shri Swaran Singh): No, Sir.

Return of Army Personnel
664. Shri D, D. Puri:

Minister of Defence be
state:

Will the
pleased to

(a) whether any efforts have been
made by Government to secure the
return of army personnel captured by
the Pakistani troops during border
skirmishes on the Jammu and Kash-
mir cease-fire line during the last two
years; and

(b) if so, the result thereof?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir. Efforts have
been and are continuing to be made
through the Uniteq Nations Military
Observers Groups, and the Indian
High Commission in Karachi,

(b) Sixteen Indians taken prisoners
on various occasions have been re-
turned by the Pakistani authorities.
Further efforts are being made to
trace and secure the repatriation of
other army personnel,
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Aircraft Purchased from Britain

f Shri Warior:
6652 Shri Daji:

Will the Minister of Defemce be
pleased to state:

(a) whether it is a fact that very
serious defects were detected in the
equipment in the Aircraft Carrier
which India purchased from Britain;
and

(b) if so, the details of those de-
fects?

The Deputy Minister in the Minis-
try of Defence (Dr. D. S, Raju): (a)
and (b). No, Sir. However, after the
aircraft carrier had been in use for
a considerable time, a defect was
noticed in certain equipment which
has been rectified by the Naval Dock-
yard with some assistance from the
Admirality .

Commonwealth Advisory Aeronauti-
cal Research Council

666. Shri Brij Raj Singh—Kotah:
Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that this
time India will play host to the Com-
monwealth Aeronautical Scientists
for the VIII meeting of the Common-
wealth Advisory Aeronautical Re-
search Council; and

(b) if so, the broad details there-
of?

The Minister of Defence Produc-
tion in the Ministry of Defence (Shri
A. M, Thomas): (a) Yes, Sir.

(b) Meetings of the Council are
usually held once in three years in
different member countries, when it
reviews progress and initiates research
and development in various aeronau-
tical fields of common interest. The
8th meeting of the Council is being
held in Delhi from 23rd November to
30th November 1964, in Bangalore up-
to 8th December and in Bombay on
9th and 10th December, 1964. These
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discussions will include a symposium
on ‘Medium Range Transport and
Freighter Aircraft including its opera-
tion as STOL (Short take off and
Landing)|VTOL (Vertical take off and
Landing) aircraft.’

Besides India, delegations from the
United Kingdom, Australia, Canada
and New Zealand are participating in
this meeting.

Indian Telephone Industries, Bangalore

f shri Y. S. Chaudhary:

567. Dr, Sarojini Mahishi:

Will the Minister of Communica-
tions be pleased to state:

(a) the target of production of the
‘Telephone Instruments for 1964-65 set
by the Indian Telephone Industries,
‘Ltd., Bangalore; and

(b) whether it has reduced our im-
port of the telephone instruments
from abroad?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) Yes, Sir. 2,00,000 tele-
phone instruments of various types.

(b) Telephone instruments are not
being importeq at present,

“Nissarn” Trucks

f Shri P. C. Borooah:

668. \ Shri P. R. Chakraverti:

Will the Minister of Defence be
please to state:

(a) whether Government propose
to set up another plant to manufac-
ture ‘Nissan’ Trucks; and

(b) if so, where, at what cost and
with what capacity?

The Minister of Defence Production
in the Ministry of Defence (Shri A. M.
Thomas): (a) It is proposed to set up
a self-contained unit for production of
Shaktiman and Nissan vehicles.

(b) The factory is proposed to be
located at Jabalpur and will have a

planneq capacity for production of 500
Shaktiman Trucks and 600 Nissan
vehicles per month. The cost of the
factory is being worked out.

Strike in Jaduguda Uranium Mines

669 J Shri Subodh Hansda:
* 7 Shri H. C. Soy:

Will the Prime Minister be pleased
to state:

(a) whether there was any strike at
the Jaduguda uranium mines during
October 1964;

(b) if so, the reasons for the strike;
and

(c) how long it continued and whe-
ther there was any loss due to this
strike, and if so, the amount?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): (a) to (¢). A statement is
place on the Table of the House.
[Placed in Library. See No. LT-3495/
64].

Newspapers registered in the Country

670. Shri Sivamurthi Swamy; Will
the Minister of Information and
Broadcasting be pleased to state:

(a) the number of newspapers
registered during 1960—64 in the
country (language-wise);

(b) the quantity of newsprint sup-
plied to (i) English and (ii) Indian
languages newspapers during this pe-
riod (year-wise); and

(c) the steps being taken to achieve
self-sufficiency in the matter of pews-
print requirements of the country?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) A statement containing
information in regard to the number
of newspapers and periodicals regs-
tered during 1960—1963 in the coun-
try (language-wise) is placed in the
Library. See No. LT-3496/64]. The
figures for 1964 will be available after
the close of the year.
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(b) No separate statistics on t:he
basis of languages are being maintain-
ed in respect of the quantity of news-
print supplied to newspapers.

(c) The existing capacity of 30,00u
tonnes per year of Nepa Paper Mills
will be raised to 75,000 tonnes per
year. This expanded capacity is ex-
pected to materialise early in the
Fourth Five Year Plan.

Ir addition, Government have al-
ready issued licences for the estab-
lishment of two units with a total
capacity of 90,000 tonnes per year of
newsprint. The progress in the im-
plementation of these two schemes is
slow. They are not likely to materia-
lise before the end of the Fourth
Plan. The possibility of licensing
raore schemes for the manufacture of
newsprint is also under consideration
by Government. Every effort is being
made to achieve self-sufficiency in
respect of newsprint as early as pos-
sible.

Plantation Labour Act

( Shri Umanath:
€7L Shri Imbichibava:
Shri Nambiar:

Will the Minister of Labour and
Employment be pleased to state:

(a) the number of factories which
did not implement the Plantation
Labour Act in full during 1962-63 and
1963-64;

(b) the action taken by Govern-
ment against the factories; and

(c) the steps Government propose
to take so that the provisions of the
Act are implemented in full?

The Minister of Labour amg Em-
ployment (Shri D, Sanjivayya): (a)
The Plantations Labour Act is not
applicable to factories. The factories
on plantations are covered by the Fac-
tories Act.

(b) and (c). Do not arise.
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Third Agricultural Labour Enquiry

Shri Umanath:
67%. < Shri A, K. Gopalan:
Shri Imbichibava:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government are consi-
dering a proposal to conduct a Third
Agricultural Labour Enquiry;

(b) if so, where the matter stands
today; and

(c) if not, the reasons for not con-
ducting such an enquiry?

The Minister of Labour and Employ-
ment (Shri D, Sanjivayya): (a) and
(b). The Third Agricultura]l Enquiry
now known as the Rural Labour En~
quiry has already been started.

(c) Does not arise.

Consumer Price Index

r Shri A. K. Gopalan:
673. { Shri Nambiar:
LDr. Saradish Roy:

Will the Prime Minister be pleased
to state:

(a) when Government propose to
introduce the consumer price index
numbers for the middle class people
in India; and

(b) the names of the centres Gov-
ernment propose to cover in the
beginning?

The Prime Ministe and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): (a) The index numbers are
under construction. The question of
publication of the indices will be con-
sidered in due course.

(b) Priority is being given in con-
struction to 16 State Capitals viz.,
Delhi, Srinagar, Chandigarh, Luc-
now, Patna, Shillong, Calcutta Cut-
tack-Bhuvaneswar, Bhopal, Jaipur,
Ahmedabad, Bombay, Hyderabad,
Madrag, Bangalore and Trivandrum.
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Afro-Asian Conference
( Shri Kolla Venkaiah:
674 J Shri Dinen Bhattacharya:
* ) Dr. Ranen Sen:
L Dr. Saradish Roy:

Will the Minister of External Affairs
be pleased to state:

(a) whether the envoys of ten coun-
tries met at Algiers for preparing a
list of the invitees to the Afro-Asian
meet and to make other preparations;

(b) if so, who represented our coun-
in the envoys’ meet; and

(c¢) the decisions reached at the
envoys’ meet?

The Minister of External Affairs
(Shri Swaran Singh): (a) A Stand-
ing Committee of Fifteen Nations at
Ambassador’s level meets in Algiers
from time to time as occasion demands
to -assist the host country, Algeria, in
the preparations for the Conference.
The first 'meeting was held on the
20th October, 1964.

(b) Shri S. Sen,
India to Algeria.

Ambassador of

(c) The Committee’s terms of re-
ference are to assist the host country
to implement the decisions of the Pre-
paratory Meeting which was held at
Djakarta in April, 1964. The Com-
mittee has just begun its work and
will meet frequently in terms of its
mandate. Outstanding issues on which
there is no agreement will have to
be referred to the Ministers’ Confer-
ence which will precede the Summit
Conference,

Slaughter House near Agra

675. Shri S. N. Chaturvedi: Will the
Minister of Defence be pleased to
state:

(a) whether the Central Govern-
ment propose to build a big modern
slaughter house round about Sikandra
near Agra; and

(b) if so, the need for it and the
advantages of the selected site?

‘The Minister of Defence Production
in the Ministry of Defence (Shri A.
M. Thomas): (a) and (b). The instal-

lation of a plant for production of
accelerated freeze dried meat for
supply to the troops is under consi-
deration of the Government. It is
proposed to locate the plant in Agra
District mainly because of adequate
availability of goats and sheep in that
area.

Laboudr Government in UK,

( Shri Dinen Bhattacharya:
676.< Dr. Saradish Roy:
LDr. Ranep Sen:

Will the Minister of External Affairs
be pleased to state:

(a) whether Government are aware
that the new Labour Government in
the U.XX. has pledged its support to
SEATO and CENTO; and

(b) if so, the reaction of the Gov-
ernment of India thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes.

(b) The views of the Government
of India are well known. At the
time of the formation of these mili-
tary pacts in 1954 and 1955 the Gov-
ermment of India conveyed to the
UK. Government their views and
regret at the decision of the UK.
Governrment to join these pacts. The
Labour Party, which was then in op-
position, had not opposed Britain’s
entry into these alliances although
some Labour members expressed
points of disagreement.

Kulu-Manali Road

677. Shri Hem Raj: Will the
Minister of Defence be pleased to .,
state: !

(a) whether Government have und-
er consideration any proposal to con-
struct a road from Manali to Kulu on
the left bank of the river Beas; and

(b) if so, whether any survey has
been carried out either by the-
C.P.W.D. or the Border Roads Organi-
sation?
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The Minister of Defence (Shri Y.
B. Chavan): (a) No, Sir. The Gov-
ernment of India has no such proposal
under consideration.

(b) Does not arise.
Employment of Tribal People

678. Shri H. C. Soy: Will the Minis-
-ter of Labour and Employment be
pleased to gtate:

(a) whether it is a fact that in
eastern industrial region the employ-
ment of tribal personnel in both the
public and private enterprises, is far
from satisfactory even in the skilled
ang semi-skilled jobs;

(b) whether it is also a fact that
the local technical institutions are
not adequate and are generally filled
-up by non-local tribal students; and

(c) whether the managements of
even public enterprises are indiffer-
ent to local tribal candidates?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
Information is not available.

(b) Training facilities are augment-
-ed to suit the requirements. The
Institutes are not generally filled up
‘by non-local tribal students.

(c) Information is not available.
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Teleph C tions in U.P.

680. Shri Vishwa Nath Pandey: Will
the Minister of Communications be
pleased to state:

(a) the number of applications
pending for the grant of telephone
connections by the various telephone
exchanges in Uttar Pradesh as on the
31st October, 1964; and

(b) the steps being taken to
pedite the matter?

ex-

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) 11,322.

(b) Steps are being taken to expand
the capacity of the exchanges and to
lay additional cables so that pend-
ing demands are met to the maximum
extent possible consistent with the
available resources.

Unemployment in U.P.

681. Shri Vishwa Nath Pandey:
Will the Minister of Labour and Em-
ployment be pleased to state:

(a) the number of Matriculates,
Graduates, and Post Graduates on the
live registers of the Employment Ex-
changes in Uttar Pradesh as on 30th
June, 1964;

(b) the number of technical per-
sonnel provided with Employment
upto 38th June, 1964; and
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(c) the number of technical per-
sonnel remaining on the live regis-
ters as on the 30th June 19647

The Minister of Labour and Em-
ployment (Shri D, Sanjivayya): (a).

Numb
onlLive
Register

Category

Matriculates
Secondary
diates).

(including Higher
and  Interme-
. 1,04,614

‘Graduates
Graduates). .

(including  post

10,488

(b) 12526 technical persons were
Pplaced in employment during Janu-
ary—June, 1964,

(c) 36,207,

Telephone Exchange, Shillong

682. Shrimati Renuka Barkataki:
Will the Minister of Communications
be pleased to state the progress made
in the construction and commissioning
of the new automatic telephone ex-
change at Shillong?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): The building is under construc-
tion and is lkely to be completed by
the middle of 1965. The equipment
has been ordered and the installation
will commence when the building is
ready. The installation will take ap-
proximately 1 year and the exhange
is expected to be commissioned to-
wards the middle of 1966.

Central Recruiting Organisation
Workers

( Shri Indrajit Gupta:
683. { Shri Daji:
Shri Mohammad Elias;
Will the Minister of Labour and

‘Employment be pleased to state the
number of Central Recruiting Or-
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ganisation workers at present em-
ployed in the following collieries:

Chinnakuri 1, 2 and 3 pits; Chapui
Khas Colliery; New Ghusik Colliery;
Radha Madhavpur Colliery; Sree
Amritnagar Selected Colliery, 9 and
10 Sodpur (Bengal Coal) Colliery;
Adjai I Colliery and Moira Colliery?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): The
strength of workers supplied by the
Labour Depot, Gorakhpur to these
mines as on 31st September 1964 was
ag followsi—

Name of Colliery Nun;ber
woorkers:
Chinnakuri Pit 1 and 2. 420
Chinnakuri Pit 3. . 259
ChapuiKhas . . . -
New Ghusik
Radha Madhavpur .
Sree Amritnagar Selected Colhen—
9 and 10 Sodpur (Bengal Coal)
Colliery. . 147

Adjai IT Colliery
Moira Colliery.

Uniformg for Colliery Workers

Shri Daji:

Shri Indrajit Gupta:
684
_ Shri Mohammagq Elias:

Will the Miniser of Labour and
Employment be pleased to state:
(a) whether the Joint Purchase

Advisory Committee (Uniforms) in
its meeting helg on the 17th August,
1964 at Dhanbad decided that the
colliery owners should supply uni-
forms to the workers within the next
three months; and

(b) if so, how far this decision has
been implemented?

The Minister of Labour and Em-
ployment (Shri D. Sanmjivayya): (a)
It was decided by the Committee that
the employers should make honest
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efforts to see that at least 50 per cent
of their requirements are supplied to
the eligible workers within the next
three months.

(b) Regiomal Labour Commissioners
(Central) concerned have already
been advisedq to watch the progress
and report caseg of non-implementa-
tion.

Retrenchment in Raniganj-Asansol
Coal Mines

( Shri Indrajit Gupta:
685. { Sh-i Mohammad Elias:
Shri Daji:

Will the Minister of Labouy
Employment be pleased to state:

and

(a) the total number of workers who
have been retrenched from various
coal mines in the Raniganj-Asansol
Coal Belt in 1963 and 1964, colliery-
wise; and

(b) the names of the collieries
where the retrenchment took place
angd dates of retrenchrment?

The Minister of Labour and EFm-
ployment (Shri D, Sanjivayya): (8)
and (b). The information is given in
the statement placed in the Library.
[See No. LT-3497/64].

Central Reruiting Organisation
System

Shri Indrajit Gupta:
686. < Shri Mohammagq Elias:
L Shri Daji:

Will the Minister Sf Labour and
Employment be pleased to state:

(a), whether Government have tak-
en up the question of the abolition of
Central Recruiting Organisation
System with Government of Uttar
Pradesh as per the decision of the
Ninth Session of the Industrial Com-
mittee on Coal Mining; and

(b) if so, the result thereof?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
Not yet.

(b) Does not arise,
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P. & T. Land at Chittaranjan Avenue,
Calcutta

687. Shri S. M. Banerjee: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that about
ten bighas of land in Chittaranjan
Avenue in Calcutta owned by the
Posts and Telegraphs Department is
useqd only for the purpose of garage
for postal vans;

(b) if so, the reason for not using
this land for constructing Posts and
Telegraphs building;

(¢) whether the e¢mployees’ repre-
sentatives have demanded construc-
tion of staff quarters on this land;
and

(d) if so, the decision taken by
Government in the matter?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) There is only about 2 bighas
of land available which is being used
for the Mail Motor garage.

(b) Proposal for construction of a
multi-storeyed building for offices
has been approved in principle. The
construction work will be taken up
in accordance with its priority based
on total resources.

(c) No.

(d) Does not arise,

Office of S Superintendent
Posta]l Stores, Calcutta

688. Shri S. M. Banerjee: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that an old
jute godown at Cossipore in Calcutta
has been taken over by the Posts and
Telegraphs Department at rent of
Rs. 22,000 per month for the office
of Senior Superintendent of Postal
Stores;

(b) if so, since when this has been
taken over; and
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(c) the reasons for not constructing
a departmental building there?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) Godown accommodation on
a monthly rent of Rs. 15,463.08 paisa
was taken on rent for the Postal Stores
Depot at Cossipore in Calcutta.

(b) The accommodation was taken
in several lots on different dates bet-
ween 27-1-1963 and 28-8-1963.

(c) There is considerable shortage
of office accommodation in respect of
various P. & T. offices in Calcutta.
Action is being taken for construction
of departmental accommodation in
stages, subject to availability of
funds and other resources.

Conference in Canada

f Shri Ravindra Varma:
"7\ Shri P. Vemkatasubbaiah:

Will the Minister of External Affairs
be pleased to state:

689

(a) whether it is a fact that India
participated in the recent conference
held in Canada with a view to orga-
nising peace-keeping operations on a
more effective basis; and

(b) if so, the main conclusions
reached at the Conference?

The Minister of External Affairs
{Shri Swaran Simgh). (a) Yes, Sir.

(b) Discussiong at the conference
were limited to an exchange of views
on the practical and technical aspects
of U.N. peace-keeping operations and
no attempt was made to reach formral
conclusiong on the steps to be taken
to increase the effectiveness of future
peace-keeping operations.

Sainik Schoel, Bhowali

690. Shri K. C, Pant: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that a
Sainik School is to be opened at
Bhowali District Nainital;

(b) if so, when the school will be
opened; and

(c) the number of students likely
to be admitted in the above school each
year?

The Deputy Minister in the Minis-
try of Defence (Dr. D. 8. Raju): (a)
The Sainik School is being opened at
the Ghorakhal Estate near Bhowali
in Nainital district.

(b) The school is expected to start
functioning from January 1965.

(c) It is proposed to start the
school with about 100 boys. Admis-
sions in future years will depend on
the availability of accommodation and
the construction programme of the
State Government.

Military Aid From U.S.A,

( Shri Tridib Kumar
I Chaudhuri:
Shri Kapur Singh:
691. | Shri Solanki:
Shri Mahananda:
| Shri Narasimha Reddy:

Will the Minister of Defemce be
pleased to state:

(a) whether it is a fact that Mr.
Peter Solbert, Deputy Assistant Secre-
tary of Defence of the U.S. Govern-
ment arrived in India on the 30th
October, 1964 for reviewing military
aid from U.S.A. to India;

(b) whether he had any discmssions
with him and Defence Ministry offi-
cials; and

(c) if so, the outcome of those dis-
cussions?

The Deputy Minister in the Minis-
try of Defence (Dr. D. S. Raju): (a)
Yes.

(b) Mr. Peter Solbert had discus-
sions with the officials of the Ministry
of Defence besides paying a courtesy
call on the Minister of Defence.
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(¢) The giscussions related to the
points of detail regarding the assis-
tance which U.S. Government is to
provide towards India’s  Defence
effort, and were mainly clarificatory
in nature,

Assistants in Ministry of External
Affairs

692. Shri Rama Chandra Mallick:
Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that most
of the Assistants recruited in the
Ministry of External Affairs through
U.P.S.C. from 1957 onwards are still
temporary even though their proba-
tionary periods are over since long;

(b) if so, the number of such As-
sistants and Clerks and the reasons
for not confirming them so far; and

(c) how long it will take to give
them permanent status?

The Minister of Externmal Affairs
(Shri Swaran Singh): (a) Yes.

(b) and (c).
and one hundred and seventy one
Clerks. They were recruited on a
temporary basis pending the finalisa-
tion of the Indian Foreign Service (B)
Recruitment, Cadre, Seniority and
Promotion Rules which were promul-
gated only on 1st June 1964. The
question of their confirmation is being
examined now in the light of the pro-
visions in these Ruleg and =a decision
is likely to be taken soon,

Border Clash

J Shri P. C. Borooah:

693. { shri P. R. Chakraverti:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that two
Pakistani Razakars were killed in an
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encounter between Pak-troops and
Indian patrol in Nowshera Sector on
the 1st November, 1964; and

(b) if so, the brief circumstances of
the encounter? ’

The Deputy Minister in the Minis-
try of Defence (Dr. D. S. Raju): (a)
Two armed Pakistani civilians were
wounded and not killed in the encoun-
ter. They escaped over the cease-fire
line.

(b) On the morning of 1st Novem-
ber 1964, these two Pakistanis crossed
the Cease-fire line in Naushera sector
and penetrated approximately 100
yards on our side. They were engag-
ed by our security forces, as a result
of which both were wounded. Our
security forces did not suffer any
casualty. A cease-fire violation com-
plaint has been lodged with the U.N.
Military Observers.

WA wgraan fasm, Fare
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Postal Life Insurance Policies

695. Shri R. G, Dubey: Will the
Minister of Communications be pleas-
ed to refer to the reply given to Un-
starred Question No, 1820 on the 17th
December, 1963 and state:

(a) the number of whole-life Pos-
tal Life Insurance policies which
matured on death before the age of
70 and after the age of 70, 75, 80 and
85 during the last five years; and

(b) the number of policy holders
of whole-life assurance alive on 1st
October, 1964 in the age groups of
70—75, 75—80 and 80—85?

The Deputy Minister in the Depart-

ment of Communications (Shri
Bhagavati): (a) The information is
as follows:

Below 70 .

From 70t0 75 .

Above 75and  upto

80. P 149

Above 80 ¢

8s . . . . 6

Above 85 . . 20

(b) From 70 to below 75 662
From 75 to below 80. 506
From 80 to 85 . 183
Above 85 . . 40

Note:—This information relates to
those whole life policies for which
premia were to be paid throughout
life, now limited to age of 85, which
were referred to in the previous ques--
tion,

Fiji
( Shri Kapur Singh:
696.{ Shri Solanki:
| Shri Narasimha Reddy:
Will the Minister of Externak
Affairs be pleased to state:

(a) whether U.N. Committee on
Colonialism recently voted in favour
of Britain taking immediate steps to
hand over power in Fiji to the Fijian
people; and

(b) if so, the attitude of the Gov-
ernment of India thereto in view of
predominant Indian population in
these islands?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b). The
U.N. Special Committee on Decolonisa-
tion (Committee of Twenty-four)
adopted a resolution on November 5,
1964, which, inter alio requested the
administering power, the United King-
dom: (a) To work out, together with
the representatives of the people of
Fiji, a new constitution providing for
free elections conducted on the prin-
ciple of ‘one man, one vote’ and the
creation of representative institutions;
(b) To take immediate steps for the
transfer of all power to the people of"
the Territory, in accordance with their
freely expressed will and desire and
without any conditions or reservations;
(c) To endeavour, with the co-opera-
tion of the people of Fiji, to achieve
the political, economic and social inte-
gration of the warious communities.

India supported this resolution and,
in fact, co-sponsored it, in keeping
with her policy and tradition of sup-
porting the attainment of freedom by
all dependent people, with the least
possible delay.
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The fact that persons of Indian
origin constitute half of the popula-
tion of Fiji makes it important that
this territory should attain its free-
dom as a multi-racial society, free
from sectional distinctions and discord.
Fortunately, Fiji has a history of co-
operation and harmony among its
various people, and this augurs well
for the future.

Teleprinter Exchanges

( Shri Kapur Singh:
| Shri Solanki:
697. { Shri Narasimha Reddy:
Shri Mahananda:
[Shri Onkar Lal Berwa:

Will the Minister of Communica-
tions be pleased to state:

(a) whether a number of new Tele-
printer Exchanges are being installed
in various important cities;

(b) if so, how many and at what
places; and

(c) the additional financial burden
on the Central Exchequer?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vatl): (a) Yes.

(b) Six teleprinter exchanges are
under installation one each at Kan-
pur, Coimbatore, Nagpur, Ahmedabad,
Secunderabad and Bangalore,

(c) The estimate cost of investment
in the six exchanges is about 21'3
lakhs.

Statement of Consul of Israel

Shri Kapur Singh:
Shri Solanki:
Shri Mahananda:

. Shri Narasimha Reddy:
Shri Naval Prabhakar:
Shri Tan Singh:
Will the Minister of External

Affairs be pleased to state:

(a) whether Mr. Gordon, Consul of
Israel in India recently stated in New
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Delhi that India’s policy of non-
alignment had no meaning if it did
not intervene in the mounting nuclear
threat from U.A.R. on Israel; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
The Government of India are not
aware of the exact contents of the
speech delivered by the Israeli Consul
on 6th November, 1964, in New Delhi.
The Consul however informed the
Director in  Ministry of External
Affairs that the press reports were not
accurate versions of his speech which
he was delivering extempore. Never-
theless, the attention of the Israeli
Consul has been drawn to the breach
of Consular privileges by him in using
a public platform to criticise the poli-
cies of the host Government and criti-
cising a foreign power with which
India has friendly relations.
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Manganese Mines Workers

700. Shri Balkrishna Wasnik: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether any industrial reference
has been made in respect of Manganese
Mine Workers in the States of Maha-
rashtra and Madhya Pradesh; and

(b) it so, the result thereof?

The Minister of Labour and Employ-
ment (Shri D. Sanjivayya): (a) and
(b). A dispute between 79 manganese
mine owners owning 245 mines and
their workmen was referred for adju-
dication to the Central Government
Industrial Tribunal, Dhanbad on the
29th March, 1955. The award of the
Tribunal was published on the 24th
June, 1955. 36 mines owners owning
126 mines went on appeal before the
Labour Appellate Tribunal against the
award. The award was set aside by
the Labour Appellate Tribunal, but it
did not do so in respect of the 43 non-
appealing employers on the ground
that they had not appealed. The re-
maining 43 filed writ petitions before
the Bombay High Court against the
decision of the Labour Appellate Tri-
bunal. The result was that the award
was set aside and the entire reference
was remanded for retrial to the Indus-
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trial Tribunal, Dhanbad. The question
of jurisdiction of the Tribunal was
raised before the Supreme Court by
the employers in a writ petition and
it was rejected by that court in March,
1961. When the Tribunal again took
up the case, the employers challeng-
ed his jurisdiction and the Tribunal
rejected their petition. The emplo-
yers have filed writ petitions against
this decision of the Tribunal in the
Patna High Court. The proceedings
before the Tribunal have been stayed
by the High Court.

India’s Claim on Areas of Sylhet
District

( Shrimati Jyotsna Chanda:
o1 Shri Omkar Lal Berwa:
* Shri Gulshan:
Shri Omkar Singh:

Will the Minister of External
Affairs be pleased to state:

(a) whether the Government of
India have received any representa-
tion about India’s claim to twelve
Police Station areas of Sylhet district
now forming a part of Pakistan; and

(b) if so, Government’s reaction
thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) Government’s reaction to the
points made in the representation re-
garding India’s claim to the 12 Thanas
in Sylhet district, was given in reply
to Starred Question No. 515, answered
in the Rajya Sabha on 10-3-1959. As
stated in the reply to that question, it
was not a fact that Pakistan continued
to occupy 12 thanas out of the areas
apportioned to India in the Radcliffe
Award.

Hospital in Ladakh

Shri D. C. Sharma:

Shri P. K. Deo: -

Shri Kapur Simgh:

Shri Buta Singh:

Shri Guilshan: o

702.
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Will the Minister of Defence be
pleased to state:

(a) whether it is proposed to set up
a self-contained hospital in Ladakh
for the Indian Army personnel; and

(b) if so, the particulars of the pro-
posal?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). A 200-bedded
hospital with facilities for specialist
treatment has already been establish-
ed in Ladakh for the Indian Army
personnel, in temporary accommoda-
tion. 150 beds are located in the main
hospital at Leh and 50 beds in the
section hospital at Kargil. Construc-
tion of a new hospital building for 200
beds at Leh is in progress. Provision
is being made therein for central-heat-
ing and the installation of facilities for
the management of high-altitude dis-
eases.
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Nehru Stamp

704, Shri Yashpal Singh: Will the
Minister of Communications be pleas-
ed to state:

(a) whether any complaints were
received against the design of he
Nehru stamp issued on the 14th
November, 1964; and

(b) if so, the main objections rais-
ed?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) No Sir. Some criticism,
however, appeared in the newspapers.

(b) The main objection was the
absence of a cap in Pandit Nehru's
picture. This cannot be helped as the
stamp merely reproduced the design
of the commemorative rupee coin.

Wage Board for Iron and Manganese
( Shri Indrajit Gupta:
705. { Shri Daji:
| Shri Mohammad Elias:

Will the Minister of Labour
Employment be pleased to state:

and

(a) whether the interim relief grant-
ed by the Iron and Manganese Wage
Board to workers has been imple-
mented by the managements of mines
in public and private sectors;

(b) the number of mines which
have not yet implemented the deci-
sions of the Wage Board; and

(c) the steps taken by Government
to implement the decisions?

The Minister of Labour and Employ-
ment (Shri D. Sanjivayya): (a) to (c).
The Wage Board wag set up only for
the Iron ore mining industry and its
recommendations apply to iron ore
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mines only, both in the public and
private sectors. So far the revised
recommendations of the Wage Board
have been implemented fully by three
mines in public sector and 22 mines in
private sector, and partially in 16
mines in public sector and 3 mines in
private sector. Officers of the Central
Industrial Relations Machinery have
been requested to secure implementa-
tion in the remaining mines expedi-
tiously.

Screen Actors Guild of India

£ Shri P. C. Borooah:

706 { Shri P. Venkatasubbaiah:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether a delegation of Screen
Actors’ Guild of India called on the
Prime Minister recently;

(b) if so, what problems facing the
film industry were placed before him
by the delegation; and

(c) Government's attitude towards
those problems?

The Deputy Minister in the Ministry
of Information and Broadcasting
(Shri C. R. Pattabhi Raman): (a) and
(b). A delegation of the Screen
Actors’ Guild of India, which is a new-
ly constituted organization, called on
the Prime Minister as well as the
Minister of Information and Broad-
casting and submitted a memorandum.
The memorandum refers to the pro-
blems connected with the taxation of
screen artistes, including the effects of
raids for the search of black money,
the Film Enquiry Committee’s recom-
mendations regarding taxation of the
film industry, the need for re-appraisal
of the fiscal policy and the special
problems of film artistes arising from
the fact that the successful working
life in the case of film artistes is ex-
tremely short.

(c) The
looked into.

points raised are being

Rourkela Disturbances

707. Shri P. C. Borooah: Will the
Minister of External Affairs be
pleased to state:

(a) whether investigations in regard
to the publication of exaggerated re-
ports about the recent communal dis-
turbances in  Rourkela, in foreign
press, have been made;

(b) if so, what are the findings; and

(c) the Government’s reaction

thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) to (c). It is
true that the Rourkela disturbances in
March last received some adverse pub-
licity in some of the West European
countries. We asked all our Missions
to take corrective action if the reports
were exaggerated or false. In view
of this the question of Investigation
does not arise.
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CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC IM-
PORTANCE

REPORTED POLICE EXCESSES IN CarIcuT,
CANNANORE AND OTHER PARTS OF KERALA

Shri Nambiar (Tiruchirapalli): 1
call the attention of the Minister of
Home Affairs to the reported police
excesses in Calicut, Cannanore and
and other parts of Kerala in suppres-
sing demonstrators including arrests
of 1169 persons.

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): The
House may recall that in answering
Starred Question No. 203 on 25th
November, 1964, I had stated that the
food situation in Kerala did give rise
to certain incidents threatening the
maintenance of law and order and that
all possible precautions had been
taken to maintain law and order in
that State; and that the situation there
was on the whole now peaceful.

2. While the Government will regard
with sympathy public representation
of grievances in a legal and constitu-
tional manner, it cannot allow such
agitations to go beyond the point
which threaten the law and order
situation in the State. According to
the report obtained from the Govern-
ment of Kerala, there have been de-
monstrations, jathas, satyagraha and
picketing, not always peaceful, all over
Kerala State, against shortage of rice.
These picketings and demonstrations
have often resulted in violence and
in physical injuries to innocent per-
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sons. In Cannanore, for example,
there was pelting of stones by mis-
creants on the 23rd of this month, as
a result of which five police constables
and three persons in the crowd sus-
tained injuries. Even on this occa-
sion, lathi charge was not resorted to
and the State Government had to
deny exaggerated reports of police ex-
cesses. In Calicut also, there were
cases of pelting of stones and picket-
ing of Government offices. The picke-
ters had to be removed by the police
under the Police Act in order to eli-
minate such obstructions.

3. It is true that a number of per-
sons have been arrested in connection
with the food agitation in Kerala
State. This was essential for main-
taining law and order. But the num-
ber arrested till the evening of 25th
November, 1964 is not 1169 as alleged,
but 766. All the arrested persons have
been produced before Magistrates and
as many as 690 have been convicted.
Even this has to be viewed in the
context of the fact that the total num-
ber of picketers in the State is report-
ed to be as high as 9658.

4. There have been no police excesses
in Kerala, but on occasions when the
demonstrations became violent, force
had to be used, but the force so far
used has been the minimum. I may
say that the food agitation in Ketak:
cannot be allowed to take the for:
of riots, thereby threatening law and
order in the State. The Government
have a heavy responsibility to main-
tain law and order and to put down
unlawful and violent incidents, which
only cause damage to, and not promote,
the welfare of the people.

Shri Nambiar: In view of the fact
that always these police excesses are
disputed, may I know whether the
Government are prepared to institute
a judicial enquiry into the unheard of
repression and brutalities perpetrated
on the peaceful picketers for food
in Kerala, with special reference to
the following instances: (1) Severe re-
pression of students in Quilon on 8th
November; (2) using mounted police
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on the picketers before the Secretariat
on the 10th November. . . .

Mr. Speaker: Order, order. These
questions should not be written down
and read.

Shri Ranga (Chittoor): How is it
possible, Sir? Otherwise, he cannot
be precise and he will take too much
time and you will not allow him.

Mr. Speaker: Written supplemen-
taries or questions on calling attention
notices should never be encouraged. I
will ask hon. Members kindly to
avoid that, because if that is allowed,
it would be a long written thing that
would be prepared and read out.

Shri Nambiar; These are specific
instances for judicial enquiry—one
about the repression of Quilon stu-
dents on 9th November and second
about using mounted police on the
picketers  before the Secretariat in
Trivandrum on 10th November.

Mr. Speaker: The question boils
down to this whether the Government
is prepared to institute a judicial en-
quiry.

Shri Nambiar: Into what,
Specific instances should be given.

Sir?

Mr. Speaker: If the answer is that
the Government is not prepared to
institute a judicial enquiry, then ins-
tances need not be given. If Govern-
ment says ‘“yes”, then, of course, he
can supply the instances. Judicial en-
quiry is not to be done simply be-
cause one or two instances are there.

Shri Nambiar; I shall give four or
five instances.

Mr. Speaker: He has given two; he
can say, there are many others like
that.

Shri Nambiar: There was beating to
death of a prisoner in the Trivandrum
Central Jail on 12th November, who
was also a picketer. There was police
lathi-charge in a lock-up in Kasergod,
about which there was a reference also
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several other instances of police ex-
cesses. Will he institute a judicial
enquiry?

Shri Hathi: I have said in my
statement that there was no police
excess. The minimum force required
only was used on those few occasions.
There is no case for judicial enquiry.

Mr. Speaker; He has brought to
the notice of the Minister some in-
stances. They might also be looked
into.

Shri Nath Pai (Rajapur): May 1
know what is the definition of police
excess, according to the Government?
Perhaps Government think that a
prisoner being beaten to death—two
such instances were given—is not a
police excess. (Interruptions).

Mr. Speaker: I am asking the Min-
ister to look into that.

Shri P. Kunhan (Palghat): May 1
know whether there was a severe
lathi-charge and shooting on the 13th
October in the village of Eravathodi
in Trichur District, when 40 persons
werée arrested because they protested
against the removal of a large quan-
tity of paddy? May I know whether
the Government is prepared to finsti-
tute a judicial enquiry into this mat-
ter?

Shri Hathi: I do not think there
was any shooting. We do not have
any information of any shooting any-
where.

Shri Nambiar: It was reported in
the Press.

Mr. Speaker: He might get the In-
formation about this also.

Shri Nambiar: Either he must re-
fute the paper news about the shoot-
ing in Evarathodi on October 13....
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Mr. Speaker; I was asking the Min-
ister to find out whether what has
been alleged is a fact. When a ques-
tion has been put and a Minister says
be has no information about the
shooting, the only thing I can do is
to ask him to get the information
about that. What else can I do now
at this moment?
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Shri Nambiar: In these matters,
when police excesses are reported,
the Government always get an es-
cape valve saying that only the mi-
nimum force was used. What is the
remedy for the people in such cases
unless there is an enquiry? That is
what we are asking for.

Mr. Speaker: I cannot onder an en-
quiry. Shri Nambiar should at least
realise that and he has to be content
with what I have said. I can only
ask the hon. Minister to get the in-
formation and be sure of the facts
before taking a decision as to what
the Government wants to do in the
matter.

$Shri H. N. Mukerjee (Calcutta
Central): In your direction Sir, you
have already intimated to the Gov-
ernment that it is their duty to in-
vestigate into specific matters brought
in by Shri Nambiar. One of the ins-
tances refers to the death of a person
inside jail. Should we take it that
your direction is that the Govern-
ment shoulq tell this House definitely
what exactly the truth of the matter
is so that we may also know the
exact position?

Mr. Speaker: When the Minister
says that he has no information I
have asked him that he should get
the information. After he gets that
information he might place the infor-
mation that he gets on the Table of
the House here.

Shri Hem Barua (Gauhati): Sir, I
want to make a submission for your

e
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consideration. You have given a very
helpful ruling. At the same time,
Sir, it would be better if you ask the
Minister, because there are so many
instances mentioned, as to why he
has come to make a statement here
without trying to investigate into the
instances and make a comprehensive
statement.

Mr. Speaker: That might have been
done, but T cannot make that direc-
tion.

Shri Hem Barua: He
taken to task for it.

should be

12.12 hrs.

PAPERS LAID ON THE TABLE

ANNUAL REPORTS OF INDIAN RARE
EARTHs LTD., AND TRAVANCORE MINE-
RALS LIMITED

The Prime Minister and Minister
of Atomic Energy (Shri Lal Bahadur
Skastri): Sir, T beg to lay on the
Table a copy each of the following
Reports under sub-section (1) of sec-
tion 619A of the Companies Act, 1956:

(i) Annua] Report of the Indian
Rare Earths Limited, Bombay,
for the year 1963-64, along
with the audited Accounts
and the comments of the
Comptroller and Auditor
General thereon. [Placed in
library, See No. LT-3487|64].

(ii) Annua]l Report of the Tra-
vancore Minerals Limited,
Quilon, for the year 1963-64
along with the Auditeq Ac-
counts and the comments of
the Comptroller. and Audi-
tor General thereon. [Placed
in Library, see No. LT-3488|
64].
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12.13 brs.

MESSAGES FROM RAJYA SABHA

Secretary: Sir, T have to report tihe
following messages received from the
Secretary of Rajya Sabha:—

(i) “In accordance with the pro-
visions of rule 111 of the Rules
of Procedure and Conduct of
Busjness in the Rajya Sabha,
I am directed to enclose a
copy of the Repealing and
Amending Bill, 1964,. which
has been passed by the Rajya
Sabha at its sitting held on
the 25th November, 1964”.

(ii) “In accordance with the pro-
visions of rule 111 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to en-
close a copy of the Indian
Trade Unions (Amendment)
Bill, 1964, which has been
passed by the Rajya Sabha
at its sitting held on the 26th
November, 1964.”

12,13} hrs.

BILLS AS PASSED BY RAJYA
SABHA LAID ON THE TABLE

.Secretary: Sir, I lay on the Table
of the House the following Bills, as
passed by Rajya Sabha:—

(1) The Repealing and Amending
Bill, 1964.

(2) The Indian Trade Unions
(Amendment) Bill, 1964.

12.13 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL) 1964-65 Contd.

Mr. Speaker: The House will now
take up further discussion on the
Supplementary Demands for Grants

Supplementary 2416
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in respect of the Budget (General)
for 1964-65. 1 hour 15 minutes are
now left for this discussion. Shrimati

Savitri Nigam may continue her
speech.
Shrimati Savitri Nigam (Banda):

Sir, while T was speaking on the Sup-
plementary Demands for Grants I
had made it clear that it would be
the darkest day in the Thistory of
mankind not only for India—if we
decide to shift from the present forei-
£gn policy and produce nuclear wea-
pons. If we decide to give up the
policy of non-alignment, it would -be
fatal not only for India but the hu-
manity as a whole.

Two points have been made by hon.
Members who spoke in favour of the
production of nuclear weapons. Ac-
cording to them production of nuc-
lear weapons would have a sort of
detlerrent effect on the other people.
I would like to say, Sir, it hasg been
proved that it is no deterrent at all.
Various international events have
proved that it is no deterrent at all.
Russia is one of the greatest nuclear
powers in the world. In spite of that
Russia has been repeatedly request-
ing China not to continue her expan-
sionist activities on the border of
Russia but with no effect. Russia has
not been successful in dissuading
China from such activities, The other
plea put forward by some hon. Mem-
bers is that we will be producing
them for defensive purposes. I was
surprised to hear this plea. It is quite
well known and it has been declared
from housetops by both the big nuc-
lear powers that no nuclear weapon
could be used for defensive purposes.
It could be used only for offensive
purposes because the moment any
country uses it the other country
would not be there on the map of the
globe to defend itself.

I would also like to make it quite
clear that if there is a shift in our
present policy and we give up our
policy of non-alignment, we would be
creating a sort of panic and fear com-
plex in the minds of other Asian
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countries. The moment we start pro-
ducing nuclear weapons, we would
be forcing the other nations of Asia
and Africa to produce these weapons
which will adversely affect or even
destroy their developing economies;
because, the moment we start pro-
ducing it because of the fear complex

which will be created by our deci-
sion, they will also start following
us.

Therefore, it is a pity that some

hon. Members have made some such
suggestions. I am sure our great
Prime Minister and our great coun-
try would never be impressed by such
misguided suggestions. On the other
hand, I think it is high time that
countries of Asia like Pakistan, Cey-
lon, Indonesia, Burma and Japan
come together and stand against China
which hag indulged in this fatal acti-
vity. We should forget our small
petty little differences and should
mauke it clear that whatever happens
we would stand against any such
efforts made by any other nation
in Asia, because if China in-
dulgee in any such activity it will
be creating trouble not only for India
it will be harming the interests of
other Asian and African countries. I
am sure that India will always fol-
low a foreign policy which is based
on human values, as our present one,
which is liked and appreciated by
other nations and countries.

Then I would like to say a few
words on the Demands for Grants for
the Ministry of Food. The decision
to start a State Trading Corporation
for food is a good one and we have
all welcomed it. But I am worried
about the decision which has bzen
taken regarding having two channels
of procurement to work simultane-
ously. I do not know how the con-
ventional channels of trade are going
to allow the new channel to function
in a smooth manner. It is quite ap-
parent that the conventional channels
of trade, which are safeguarding the
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interests of businessmen and traders
would always create difficulties for
the new channel of trade. That is
why I suggest that it is high time
the Food Minister brings in an amend-
ment to stop or abolish the old chan-
nel of trade, the conventiona] chan-
nel of trade for the procurement of
foodgrains, so that the trade coulg be
taken over by the State Trading Cor-
poration. .

=t framia ey (Froqer) ;e
A, T S HICH I W
ST @ gEET ) Afaw ¥ #few
TF FUT TAT @E@T AT & | 91 gy
TIAFAA F AR | I OF FH9 fozamar
T T ] S AR | W TS a9ie @@l
T F I F g T N ¥
w=gl § FgAr et g fF o wrad
# st fareror qae & 98 @gd & A
S €1 W | g ToT H o kA
fifs afemm v 91 & } 1= fomw
faanfaat #1 aoeis & WY & | & sarar
T F7A gU T Fem W g fr &
wifaw ¥ €, Qg B AR iR
W FT g = g T g fr R
faenfoat # sy &7 g ® 1 WR
ag FHME T ¥ 9 AT FT Feqqq
FF TOHT gA FW FT HAW AgY
FUIT AT IHFT FTH G TG &1 I |
g w0 gk i § A e
¥ fif g Fer g o 7 OF T
g AR FOAT WC HR qEr A
fraife Y g e fm qomr o §
o &7 faeeg &) 5 B 7 F¥ AT
T dRX ¥ AT § d8=a Frfasr §
R $enfrafer wifaw § de 95 Fa
& fog 9 o9 99 98w 99 @R
TT ST FAT AT §, I« Iq AR
FT ST I8 qrfaw g g%ar g, A%
oot foma 7 #g &< @ear ¥ fag
STV Fgl AT § |
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wenw wgwa ;- 9 feg fewms
AT RE?

ot framfd et @ wEE
fazmar su a7 39 fF a9 w9l § /9
w9 ¥ H fraifa #t g aif @R
¥ ggey T g

TIFIE F q § G AR W EE
AR WFeR &1 fermoe 92 omar g |
zad sfrean R faew wEifedes S
& FT AT 3 FT FE 2 |

T 7 Afg F qaX q agi FTH
o=t gt @A | W geE § wWE
T 7 FgT T W AT FAT § FqH
fort ag & Q@ fRaT o | AfeT T
S AT CIAE w7 ST Y E I AR A
gfem wr facw cwifgaes #t @t
Frg wqaT fEar 91 @ &, s & fadw
FETE |

AR qTH AT BT HATE HIHATIR-
fear R dFeder fafres & fodie 21
% s o ¥ fomr &

“Cooperative sugar factories..
offered to handle physical exports
of raw sugar manufactured by the
cooperatives. But in spite of the
competitive rates quoted by ‘t,
the Government of India, for rea-
sons best known to them did nct
accept the offer but gave the
work to the Indian Sugar Mills
Association.”

I 1963 F A 0 FSWA F¥ FTH AN
e @ Say a1 wifg g & fF 5w
dstm & wr # fale 70 ¥ fag
agT w1 dfe sfeem R fre
waifqdew #1 ag w1 fe@r @ '
1 fFaT a7, TEE e Wi F A,
TG a1 5@ a3 & AR FALS TwAT ;W
I |
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oI agT ¥ A°1 TR faew FEw
A & fog agEe @ A AT @ &
R e T adh TR ¥ fog o R
93T FG | Y IR e #Y Fma-
feg dwex ¥ feur wu @t feafe &
FHEAT FT FF &Y JTC |

T TR FETIRfed WK FRdw
fafade & gHse F A &= § w1
2:

“As a result, more often than
not, government action has ac-
centuated fluctuations and added
to the difficulties of the current
situation.

In sum, all considerations of
equity and justice require that
the offer of a licence for the es-
tablishment of a sugar factory in
any area ought, in the first instan-
ce, be made to the cultivators of
the sugarcane in that area ard
that to make the offer to any pri-
vate party is in fact to create
arbitrarily a privilegedq position
in relation to the body of culti-
vators in favour of that private
party. It is also to endow that
private party with a privilege io
make earnings on the basis of the
production of the -cultivators,
which earnings even apart from
the talk of a socialistic society or
a cooperative  commonwealth,
should in fairness accrue to the
cultivators.”

W IR S PR F TR §F Afg fuifa
1 o W § 9EY TG TO Tow F qRg
TaT g & 1 W B HTE FTR-
foa R dFlw & 29 el & fao
AR AW #Y fawfon Y & afew i
TF TF W TR ey @ | w) A ¥ fag
i %t wft &, Afem 573 qanfeers
Wt wrede T faan T ) W e
|7 1958 a1 59 ¥ mivwar ¥ a1 wWr §
T o AT A A @ g A
Fad § a9 s 5 o 2w § e
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@A F § AR @ feam wm oA
R fa § a1 fer Fwmaifer TR
faew & fom wrzdw w0 A fear o
wr |

gfrea R faew Efedmm @@
FFam feu frafe wm @wdr €
fire ot ST N FAT TAT I A
FrfaeraeY A€ § | 59 Afq 9 9 gew
F gy fa=me FT AR Ml 0 e
T FT FHAET faewr F gy e
FIA F qGTIT FT AT |

@ FU% ®9AT BT FREREE &
foa faam o T 8 1 § R FgaT W@
g B o s @ift faffa & sg
Iun framil & fga &Y aaw & @
T, AT &Y FgwE F gl w7 A e
<& AT 1§ & & a8 FEA WA §
fF sad S aETIEY a0 ¥ T AT
T & I ATER fRaT ST 1 ST wARaT
faardty arew a0 ¥ 7 fral & fem
Y LATT H TG FT FTH A 1A & SAhT
ferar s

Skrimati Renuka Barkataki (Bar-
peta): Mr. Speaker, Sir, I rise to
support the supplementary demands
for grants that the hon. Minister has
presented to the House. The main
items for which the demands have
been presented include Demand No
41, to provide for payment of subsidy
to the sugar industry; Demand No.
90, to provide for the increased ex-
penditure that the Ministry of Re-
habilitation has to incur; Demand
Nos. 95 and 96 for atomic research
and Demand No, 125 to provide an
additional sum of Rs. 100 crores for
purchase of foodgrains.

The House will certainly appre-
ciate the need for increaseq expen-
diture to procure foodgraing to relieve
the acute shortage of food in the
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country, to increase our technologi-
cal ability to harness the potentiality
of the atom and to support industries
that are earning valuable foreign ex-
change through exports. I shall, how-
ever, confine my observations to De-
mand No. 90 which relates to the
Ministry of Rehabilitation.

The increase in the immcnse res-
ponsibility that the Ministry has to
shoulder to provide relief and reha-
bilitation to thousands of people who
have migrated to India after the Leg-
inning of this year has becoma much
more apparent after the original bud-
get demands were presented to the
House. It was not possible in March
or April this year to foresee the
number of refugees who would cross
over into this country. Even ncw it
is not possible to say that th: influx
has ceased. Thousands of refugces
are still crossing over every week,
and the end of the stream does not
seem to be in sight. The fear of im-
minent death or organised assauits on
honour and property may have iece-
ded. But the minority communities in
Pakistan have been left in no doubt
about the attitude of the authorities
and the majority community. As
long as the authorities in Pakistan
do not give evidence of a genuine
change in their policy of terro“ising
and squeezing out every member of
the minority communities, no intcr-
ventions that the Government of
India may make with the Govern-
men: of Pakistan, no exhortationg that
they may make on the minorities in
Pakistan, no restrictions they may
impose on the entry of refuzees into
India can stop the flow of refugees
from Pakistan to India.

1 realise, Sir, that this pul: ‘the
hon. Minister of Rehabilitati~n in g
very difficult situation. He wou'ld like
to control the inflow of immigrants,
to ensure that it is commensurate
with our ability to rehabilitate, to
see that undesirable and malafids in-
filtrants do not abnse the facilities
offered to the bonafide refugees. Per-
haps, it is with these unobjectionable
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objectives that the hon. Minister has
recently decided to re-introduce tne
condition that every refugee should
produce a migration certificate to en-
1itle him to the benefits of rehabili-
tation. But I do not know Low tne
Minister hopes this would solve ~ither
his problem or the problems that the
refugees face, When life in Pakistan
becomes intolerahle, the refugees are
compelled to leave their homes and
seek security by migrating to India,
with or without a migration certifi-
cate. When life and honour are in
danger, who cares to wait to get a mig-
ration certificate to come over to
india? These victims of harassment
and persecution in Pakistan wil! au-
tomatically come over to India. No
Government can stop them. And the
moment they come to this side, they
become refugees, whether they gare
certified by the Government as such
or not. They are refugees to whom
we have to give immediaie reliet
and provide the means of permanent
rehabilitation. If the Government in-
vokes the technical disqualification
that may do not have the required
migration certificate and attempts, on
this ground, to wash its hands off
these refugees, what will happen to
them? Can they go back to Pakistan?
No, they cannot. And automatically
those refugees will be a burden on
the society, on voluntary institutions,
and ultimately on the State Govern-
ments on either side of Pakistan,
who have to face the problems of
law and order that the presence of
unrehabilitated and uncared for .re-
fugees creates.

I venture to submit therefore that
the new restrictions may only amount
to the Ministry unceremoniously
shunting its responsibility tp the un-
prepared and unsuspecting States.

I wonder whether the Minister has
given thought to any alternatives.
‘Has he, for instance, considereq the
possibility of issuing entry certicates
to each refugee migrating to India,
entitling him to residence and reha-
biliattion benefits in the Gtate into
which he has migrated, or the Stale
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in which the Government ¢of Incia
have decided to rehabilitate him? Such
a system of entry certificates will also
prevent the unauthorised, often un-
detected, inter-State migratioa,
which thraws the whole machinery of
the Rehabilitation Ministry out of
gear, encourages desertion from
camps, and adds to the problems of
Assam and Bengal through undetect-
ed flow-backs of migrants.

Sir, I would now like to say a few
words about the problems and pro-
cesses of rehabilitation, It is true that
we now have a separate Ministry to
give undivided attention to Rehabi-
litation, and we are happy that the
Ministry is led by an able and dyna-
mic Minister. However, it is very
difficult for me to say that the work
of the Rehabilitation Miniztry has
progressed with satisfactory speed.
I am sure the Minister knows, ag
well as we do, that there are a num-
ber of avoidable reasons for the tardi-
ness in the progress of rehabilitation.
I will refer only to a few of them.

First of all, I must draw the otten=
tion of the Government to the fact
most of the projects of rehabilitation
that have been chosen by the Gove-
rnment, whether in agriculture or in
industry, are projects that will take
a long time to mature. Resettlement
on land which has yet to be reclaim-

ed with enormous effort from ra-
vines or with the help of long-term
projects of soil conservation, will

take many years. Rehabilitation ir
the hydro-electric project areas or
industries that may be set up after
the projects mature will take many
years. Till then, does the Govern-
ment propose to keep these large and
increasing numbers of refugees in an
unsatisfactory condition in iransit
camps, exposed to the intrigues and
influence of anti-social elements, set-
ting up elaborate but ineffective ma-
chinery to deal with the increasing
problems of indiscipline in these
camps, running the risk of dissatis-
faction with the meagre supply of
food and other facilities in the camps
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[Shrimati Renuka Barkataki]

which, in places like Matia, have led
to riots, loot and arson by the refu-
gees in the neighbouring villages?
Will not the hon. Minister give prio-
rity to the problem of formulating
projects of rehabilitation that will
lead to immediate fruition?

Sir, I must say that if the Ministry
had undertaken a comprehensive
survey of the vocations that the im-
migrants were following in Pakistan
or the vocations for which they are
already trained, the pace and pro-
gress of placement might have been
easier, and the pressure on land
might have been less.

Another difficulty that is holding up
expeditious rehabilitation is the cen-
tralisation of control over implemen-
tation. All the States that have to
implement projects of rehabilitation
do not have full-fledged Ministries
of Rehabilitation, with the only ex-
ception of West Bengal, and the con-
sequence is that the officers who are
in charge of rehabilitation have to
wait for instructions from Delhi, If
initiative is inhibited and there is
lack of adequate authority, how can
there be expeditious implementation?

I must also draw the attention of
the Government to a growing feel-
ing in the States that schemes sub-
mitted by the States for rehabilita-
tion are subjected to inordinate de-
lays in the Centre. When the respon-
sibility for implementation is with
the States, when it is the States that
have to face the direct consequences
of delay in rehabilitation, why should
there be such inordinate delays in
scrutinisation approval and periodic
reappraisals?

In conclusion, Sir, I want to remind
the House, and if I may, the hon. Mi-
nister of Rehabilitation, of some ob-
servations that I had made last time
while discussing the Demands of the
Rehabilitation Ministry, about the in-
efficiency in the Ministry.
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An hon, Member: But the hon.
Member had stated earlier that the
hon. Minister was a dynamic one.

Shrimati Renuka Barkataki: The
hon. Minister may be dynamic, but T
am only blaming the Ministry.

I had quoted many instances fromr
the report of the Public Accounts
Committee to substantiate those char-
ges of inefficiency. The hon. Minister,
who at that time was the chairmam
of the Public Accounts Committee,
had interrupted me more than once
when I was speaking and almost ob-
jected to my quoting from the report
of the Public Accounts Committee.
Now, I wonder whether he had any
premonitions at that time that he
would soon have to hold the baby.

In supoprting the demands, I would
only urge that the efficiency of the
officers for whom we are voting these
grants should measure up to the im-
mensity of the task that the Minis-
try is facing.

Shri Morarka (Jhunjhunu): Before
you call upon the next hon. Memter,
may I ask for one clarification? I
would invite your attention to pages
18 and 19 of the explanatory memo-
randum on the Supplementary De-
mands for Grants particularly to
Damands Nos. 108 and 110 appearing
on those pages. The former concerns
the Lok Sabha and the latter con-
cerns the Rajya Sabha. The sum ask-
ed for in respect of allowances and
honoraria in respect of Lok Sabha is
Rs. 6:22 lakhs, whereas for Rajya
Sabha, the sum asked for is
Rs. 6,48,300, and it is said that these
amounts are needed because of the
passing of the new Bill under which
the salaries and allowances of Mem-
bers of Parliament have been increas-
ed. I would like to know why the
sum asked for in respect of Lok Sabha
is only Rs. 622 lakhs whereas in the
case of Rajya Sabha it is Rs. 6,48300,
particularly when the total member-
ship of Rajya Sabha is less, and it sits:
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also for lesser number of days than
Lok Sabha? I suggest that the hon.

Minister might give some explana-
tion for this.
Shri Ranga (Chittoor): It may be

a printing mistake.
Mr. Speaker: I shall find out.

Shri Nambiar: (Tiruchirapalli):
With regard to Demand No. 125 re-
lating to purchase of foodgrains, for
which purpose a sum of Rs. 100 cro-
Tes has been asked for, I find from
the explanatory memorandum a state-
ment at page 21 to the effect that of
this amount, Rs. 95 crores will be re-
quired for payment in India for im-
ports under PL-480, and the balance
of Rs. 5 crores for payment abroad.

In regard to the PL-480 impoits,
we had been told previously that in
respect of whatever we purchased
under PL-480, the money would be
deposited in India and it would not
be allowed to be spent by the USA
as they liked. But here, in this ex-
planatory memorandum it is said that
the expenditure in India on account
of these purchases is Rs. 95 crores.
I would like to know whether is this
amount which we pay to the USA to-
wards PL-480 purchases will be spent
by them in India or not.

Coming to the question of food
policy, I would suggest that this sum
of Rs. 100 crores which the hon.
Minister has askeq for for purchases
by the Food Corporation under the
Bill which we have passed recently
will not suffice. The hon. Minister
thinks that he would make the pur-
chases only in the shape of procure-
ment of whatever is available in sur-
plus areas.

With regard to this, if he employs
half-heartedq measures by way of
mopping up the so-called surpluses
readily available, he will not be in a
position to supply food in the way
necessary, For instance, take the
position in Kerala and Madras. Re-
cently while the hon. Minister was
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in Madras, he found that the position
m the rural areas is very bad there,
that is in a State which is considered
to be producing sufficient quantity
of rice. If the situation in the rural
areas is going to be improved, I mean
the rural areas of Madras State—the
hon. Minister himself admitted the
position to be bad, according to a press
statement he made—what steps is he
going to take? If he takes only the
step of mopping up ahe readily avail-
able surplug for sending to urban areas
for statutory or informal rationing,
the result will be that black market
prices will prevail and the ordinary
man in the rural areas, the agricul-
tural labourers and others, would not
be able to get sufficient quantities of
rice at reasonable prices. This point
has to be borne in mind. Therefore,
he cannot have a policy by which he
will help the traders to flourish in a
black market and at the same time
wanting to reduce prices. These two
things cannot go together, If he does
this, he will find himself in a very se.
rious situation.

Last time during the food debate,
we uttered a warning which he never
cared to consider or heed. So again
he has got into another terrible pre-
dicament. Hereafter also he is going
to have another serious difficulty.
Therefore, it is better to be warned

in time so that he could take
correct steps in this direction. If
necessary, he should ask for more

money.

As regard the steel plant, we have
been demanding for a steel plant in
the Salem region for a long time.
There we have enough raw materials.
There is plenty of Neyvelli lignite. A
very successful steel plant is possible
there. When the present Minister of
Food and Agriculture wag the Minis-
ter in charge, he had almost given a
promise to the people of Madras in
this regard. Not only that, the Chief
Minister of Madras came all the way
to Delhi, called all the MPs from the
State and he held a press conference
as well where he stated that the estab-
lishment of a steel plant in Salem is
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almost certain, But later, we find
that this has gone into the background.
So this matter must be expeditiously
looked into and finalised.

Then about dearness allowance to
Central Government employees. Hon.
Members would have seen the news
of the trade unions of employees, one
after another, taking strike ballots. It
is not because the employees want to
stop work. The point is that today
they are in a very bad plight; in view
of high prices, they are unable to
make . both ends meet. Unless some
immediate relief is given to them, they
do not know what is the way out of
them. Just see how many of the em-
ployees are involved? Postal and tele-
graph workers, railway workers, de-
fence installation workers—all these
people are there. This is a human
problem. Leave alone politics or agi-
tation. I am not here for an agitation-
al purpose. I am asking a straight
question to the Minister: how many
central government employees could
balance their budget in the wake of
the high prices now ruling and in the
context of non-grant of adequate
dearness allowance to them? Even to
the extent of 50 per cent, it is denied.

Therefore, the hon. Minister in
charge of Finance as well as the en-
tire Cabinet must come to the rescue
of the central government employees,
instead of allowing matters to drift
until things become unpleasant, When
the strike ballot is completed and the
employees resort to strike, do not ac-
cuse us and threaten us by saying,
‘unlesg you withdraw the strike notice.
we will not consider the matter’.
Things cannot be allowed to drift as
they were in the case of the strike of
the house surgeons. For three months,
the surgeons were representing the
matter, but they were not listened to.
Similarly in this case, the question has
been hanging fire for a long time. If
you do not take prompt action, please
do not accuse the employees for hav-
ing taken the strike ballots and even
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resorting to strike. Things should not
be allowed to reach that pass.

Shri H. N. Mukerjee: (Calcutta Cen-
tral): Mr. Speaker, I would normally
not intervened in this discussion, But
there are a couple of matters on
which I would like to make a few ob-
servations,

This House is being asked to furnish
some more money to the Ministry of
Education because it has been thought
fit to appoint an Education Commis-
sion. The amount of money required
for this purpose is not particularly
frightening—it is about Rs, 15 lakhs,
as far as I can understand— and it is
not that I grudge the expenditure of
Rs. 15 lakhs for the purpose of secur-
ing a real improvement in the educa-
tional system of our country. But
what I do not like is that we are hav-
ing this Commission now appointed
which will normally take a fairly long
time before it produces its report, and
the implementation of whatever re-
commendations are accepteg ultimate-
ly by Government would also take a
further lease of time, the result being
that we cannot go ahead with prob-
lems of educational reconstruction with
that speed which is absolutely essen-
tial.

The Minister of Education—who is
not here, but his deputy is here—when
he first took over his portfolio started
by winding up a number of commit-
tees which were working in his Minis-
try. 1 know from my own personal
experience that some of these com-
mittees had better be wound up, and
1 do not object to the Minister taking
that step when he drastically reduc-
ed the number of committees which
were functioning under his Ministry,
but 1 find him straining at the gnat of
committees and swallowing the camel
of a commission, now that he is get-
ting people from all over the world to
sit on this body to go all over our
country to examine every facet of our
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educationsl system, primary, second-
ary, highe#, research establishments
and so on and so forth, and they will
produce Heaven knows what kind of
a report. On this commission again
we are having a number of foreign
experts, against whom I have nothing
whatever to say. They are chosen in
a very non-aligned spirit from one part
of the world as well as the other. I
have nothing against them as such.
Possibly, their advice would be very
valuable, but I do not like India con-
tinuing tc rely on commissions on
which we appoint these foreign ex-
perts to function. I do not see why
after so rany years we have not been
able to formulate an educational

policy.

Ags soon as we were free, Govern-
ment appointed the Radhakrishnan
Commission. That did a very good
job of work as far as university edu-
cation was concerned. The Mudaliar
Commission has produced a very fine
report in regard to secondary educa-
tion, and there is any amount of lite-
rature in r:gard to primary education,
basic education and so on and so forth,
I know it is something of a jumble,
because of the ups and downs of Gov-
ernment policy. Basic education at
one time was praised to the skies by
Government, and now Government
itself fights shy of any talk even about
basic education, but my point is that
during 17 years we have done a great
deal of thinking over this matter, and
it could have been collated much more
easily and expeditiously than by the
apointment of an Education Commis-
sion,

I feel also that in regard to such
points as the question of the medium
of instruction at the universities, the
whole question is hanging fire because
we are having committees and com-
missions and Vice-Chancellors’ bodies
to report on this matter, and no pro-
per decision is made, with the result
that educational opportunitieg are den-
ied to the generality of our people who
can only imbibe education at what-
ever level, higher or lower, through
the medium of their own languages.
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A whole set of problems is being
postponed, and this appointment of a
commission has really meant not only
prolongation of our agony, but also
unnecessary introduction of so many
aspects of the matter, as can be seen
from the enumeration made in the
terms of reference of this commission.
I shall not labour this point any fur-
ther, but I do feel that there is no
point now in having this Education
Commission. I say this with all due
respect to the Members of the Com-
mission and also the Chairman of the
Commission, who are all very worthy
persons. I do not make the slightest
reflection on their academic and other
attainments, but my concern is in re-
gard to the delay which was avoidable,
but which is continuing to take place
in view of the Ministry’s decision. Of
course, there ig the Cabinet, joint res-
ponsibility. I think the late Prime
Minister also had said he agreed with
the idea of the appoifitment of this
Commission. It is not the Minister’s
fault alone but the whole Government
is responsible for having appointed
the commission which would mean
dilatoriness in the going ahead with
our educational schemes,

There is another question to which
I will make a very brief reference—
in regard to PL 480 transactions, I
would not go into any detail over it
but I would like the Minister of Plan-
ning in particular to make a note of
this point. From time to time we have
tried to point out how these PL 480
transactions might impinge on our
economy in a manner which is not
particularly favourable. I should not
be misunderstood to mean that I am
suggesting that we stop all imports of
foodgrains, since imports of foodgrains
are easier managed from America
through PL 480 process: I am not
saying: you stop that. I am not saying
that at all. I am merely asking for
a very serious examination of the im-
plications to our economy of PL 480
transactions and the manner in which
the moneys which accrue on account
of these transactions are utilised. This
is a matter which has been already
taken up by certain economists who
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have expressed themselves. I am not
going into any detail over it. We are
now on the eve of the Fourth Plan
and it is very necessary that not only
we try to see to it that we can be self-
sufficient as far as food production is
concerned—that might be asking for
the moon; anyhow that is a perspec-
-tive which we have got and we want
to reach that goal as quick as ever
possible, but quite apart from that—
but we must also see that the accu-
mulation in certain hands of a great
deal of money for utilisation in this
country and on many occassions these
are foreign hands, does not lead to the
utilisation of this money inside our
own country, perhaps to the detriment
not only of our economy but also to
the development of a real, honest,
genuine democratic government in this
country. Therefore, I would ask the
Government to give us some idea as
to whether it is going to have a
thorough going examination of the im-
pingement of these transactions on the
economy of our country and when
Government is going to take the House
into confidence in regard to that mat-
ter and when we can get the hang of
‘the thing, because these transactions
‘occasionally give rise in the minds of
many of us to certain misgivings which
-are not removed and which are mere-
ly tried to be glossed over by the plea
that we import foodgrains which could
be most expeditiously brought through
this transaction. That is not the en-
tire answer to the question which we
have sought from time to time to raise
in this House and today also Mr. Nam-
biar made some kind of reference a
little earlier and I would like the
Government to give us the advantage
of its views in this matter,

Shrimati Tarkeshwari Sinha (Barh):
Mr. Speaker, I would only speak on
two demands, Nos. 125 and 41. I want
to make a submission to the Govern-
ment through you on the two or three
pointg that I am making. One is
about loading and unloading facility.
Inspite of what the hon. speaker who
precedéd me said, there is no solution
to the food problem except to have
substantial buffer stocks with us. We
had made mistakes in the past and this

Demands for
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is the time when we must realise this.
A lot of things in this country go into
a sort of a controversial phase. 1
have been in this House for the last
12 years. There was a phase when a
demand wag made to discourage im-
port of foodgrains completely: refer-
ence was made to this by my hon.
friend Mr. Mukerjee, What was the
result? This problem now needs huge
sums of money for importing of food-
grains which is certainly going to up-
set our foreign exchange position be-
‘cause it has to be done in such a hur-
ry and we have not been able to pro-
vide a cushioning period to the fore-
ign exchange allotments. This crisis
has come today because we have not
followed a clear cut policy in the past
of having substantial buffer stocks.
This country has got a permanent
scarcity. Even when there was a
bumper crop the proportion that could
be met was about 68 or 70 or at the
most 75 per cent. I know, subject to
correction, there is a permanent gap
of 25 per cent in this country. If the
Government had maintained a buffer
stock more or less in a stable way,
this situation would not have arisen.
What is the solution to the present
position? In the coming 3-4 months,
the course open is to have as much
foodgrain import as possible under PL
480 which is going to help us consider-
ably.

But what is happening in our ports?
Inspite of answers given in Parliament
that the situation has improved, things
are not very satisfactory. For certain
things there is a time-lag needed, for
instance installation of new machinery
or development of new techniques.
Certain other things could be done
without much time-lag. A report on
thig has been submitted to the Prime
Minister but it has not yet been pub-
lished. The newspapers seem to be
more resourceful or the Ministers
seems to be more communicative with
them and so there has been a report
published in papers. A committee of
the US officials who were called in to
report on the handling of foodgrains
in the ports had submitted a report to
the Prime Minister. We are unloading
every month about 60,000 tons of wheat
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and they have suggested some things
which could be done immediately.
For instance, one suggestion is about
the replacement of gunny bags found
to be in a rotten condition. Such rot-
ten bags, while grain is unloaded into
them, get torn and the whole process
is again to be repeated. When millions
and millions of bags are to be handled,
if even ten per cent of the gunny bags
are in a rotten condition, to that ex-
tent the process of unloading gets de-
layed. This does not require a lot of
time; this can be done immediately;
it only needs a little more attentive
supervision at the port.

The hon. Minister of Shipping an-
nounced the other day that the loading
and unloading process was improving.
But even now the process of stevedores
going actually into the ships and then
loading or unloading is going on; then
they stitch it there and then they are
sent out. The loading and unloading
arrangements should be such that this
process of taking foodgrains from one
place to another is avoided. There
should be suitable places set apart
for foodgraing to be unloaded quickly
and easily straight from the ships.
It may be a small matter but when
there is such a lot of delay it should
be improved, because it doeg not re-
quire any additional finance. It just
requires less of bureaucratic tempera-
ment and more of imagination and
foresight.

13 hrs.

Then there is another thing, It is
good that the controversy about the
allotment of foreign exchange has
been successfully settled, and that is,
foreign exchange will be made avail-
able. It is going to unbalance our
plan programme certainly, but we
cannot help it, because the only solu-
tion for us now is to have enough
buffer-stock. The Food Corporations
Bill was passed the other day, but a
corporation which comes to market at
this time is in a most unfortunate
situation. Though I did not get any
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time to speak on the Food Corporation
Bill, on this occasion I would like to
mention one fact, and that is, this is
the most unfortunate period when the
Corporation is coming into existence.
The history of price support in every
country, wherever it has been done,
is that when the prices are much
lower, in order to help the farmers,
the prices are boosted up and the price
is supported by the Government. What
is happening today in this country is
that the prices in the open market are
already very high and the parity of
prices which the Government will fix
today will have to be much higher.
Otherwise, foodgrains will not be com-
ing. But you cannot help it. This is
the situation in which it has to be
brought about, and I am sure by hav-
ing a big buffer-stock the Govern-
ment will be in a position to mani-
pulate the prices and also to work out
a system of prices. For that, a very
important statutory body has to be
created. This Corporation should not
be a feeble, half-hearted corporation,
always being tied up to the red-tape
of the Food and Agriculture Ministry
and always to be pitted agaiiist bet-
ween two controversial Ministries—
the Ministry of Finance and the Min-
istry of Food and Agriculture,—one
not allowing finance and the other de-
manding finance. Therefore, this Cor-
poration, if it has to carry on with
this trade, should be given full autho-
rity to have substantial funds at its
disposal.

Some hon. Memberg said that this
Corporation should function on the
basis of free interest; whatever may
be the shape and existence of this
Corporation, it will have a very big
importation programme, and so this
Corporation must have a fund which
may be called an equalisation fund or
a deficit fund or a surplus fund so
that the profits and the losses of this
Corporation should not be questioned
every day. This is a Corporation
which will have to face a lot of obs-
tacles because both foodgrain impor-
tation and production are very uncer-
tain factors. Sometimes we have to
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import at a very high price. We shall
have to ‘keep the consumer in view
and ‘the importation and the produc-
tion programme has to be linked with
the consumers in this country. It can-
not be fixed in isolation. Therefore,
occasions may arise when the import
will have to be very costly and if sub-
stantial amounts will have to be sub-
sidised that will mean that the Cor-
poration in that year will incur heavy
losses; the Parliament will criticise it
for bungling, but it will not be bung-
ling; it will be a natural phenomenon
to incur heavy losses which will have
to be compensated in the years when
the surplus comes and it has to be
made up by some subsidy. But per-
manent subsidy to be given to an or-
ganisation could never make that or-
ganisation very efficient and well-
managed. Therefore, an equalisation
fund which may be at the permanent
disposal of the Corporation should be
created and that equalisation fund
should always be a balancing factor
in the activities of the Food Corpo-
ration.

I think that it has been a good thing
that the Prime Minister has come to
realise that this food importation re-
quires a better handling and also a
phased programme. Why should we
start formulating a programme when
the situation becomes fairly severe
and complicated? Why can’t we make
a three-year programme of production
as well as importation as to how much
we need not today but tomorrow and
the day after? Today’s is not the only
problem to be solved; what will be the
problem tomorrow and the day after?
That is the question.

There are some other countries
which are weded to private economy
like Canada and Australia.

Mr. Speaker: The hon. Member’s
time is up.

Shrimati Tarkeshwari Simba: I shall
finish in one minute. There, they have
always followeqd this system. It is not
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communist economy; they are not
socialist economy. A bogey or a fear
is also created sometimes that social-
ised trade will not give any result.
But I am very, categorically of the
opinion that America and Canada suc-
have succeeded in monopoly trade in
wheat by establishing Wheat Boards.
The Wheat Board in Canada is a very
powerful and strong one. It really
controls the monopoly trade of Cana-
dian wheat. So is the case with Aus-
tralia. If these countries wedded to
private economy can come up with
these Boards, statutory boards, which
are so powerful, why can’t we do it?

Lastly, I would like to submit to:
the Government that it is high time
that they created a national authority
like the Tennessee Valley Authority,
a national authority for foodgrains,
which will have sweeping powers to
go into the market and undertake such
operations as it likes to have, and
that authority must be given abundant
powers, not subject to the day-to-day
red-tapism and bureaucratic bogging
down.

I have not had the time to speak on
Demand No. 41, but I thank you for
giving me so much time.

st AT qmeRt (faeAii)
Teqe AEET, A AT F FS FeA &
qge & TF AT FAT AT §, TAL A3
Ifaa @us |

AR WETT : IE AT FAT ZTEAT
AT 9130 &, o9 gar fafreex s
g Y I9F 95 WY Fg Avfera o

ot wETmA e o # 9 &
FFFfraa AR O FgAT ARATE |

weaw wgET g9 AN ar 9ed
YA AT Fg AL a6 | gF, WAL AT
ared & fr R fafre gv & I &
A, aY qF Fr€ Qe WY
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st T sTrey ¢ &1 faAe &

qeay srwe & A% T

The Minister of Educatiom (Shri M.
C. Chagla): I have no objection if
Shri Prakash Vir Shastri will take just
two minutes.

Shri D. C. Sharma (Gurdaspur): No
other Member will be given any time
now to speak?:

Shri A. P. Jain (Tumkur): Not he,
at any rate!

Mr. Speaker: I have not said that.
His friend has remarked so?

Some hon. Members rose—

TN RERT WX TG HIGHT
OF 919 @S g ATH a1 § IR OF a9
7 qAT FFAT § | W A vl Awg
i forg 747 a7 @F g I a7 ITHY
et foret Strar, Y QT ar TEY g aFar |
S TRIAGTT TTEAT |

{1 TS TATER : WA WA,
i &&ar 9, 91 & faeqr srawr &
Tafgg g 3% araeg § K @ 0w
aTY FEAT ATATE | qGY I AT AL
fF =roq F T2 TIET FT TGN
FATAT & A TG qOIHAREAT F FG
¥ qia fa3olr safeagi &1 o FaT & |
ST 7Ty foreqr & wvaeg #§ av fasr
& &7 A g w0 F foy 2 e
FTa, TAd fay w1 #18 wmafa 78 Q@
Tt | FfFT 37 a=9rg F7 Q w@ER
FT 93 fF TOLE A9 F aQ W
farer & agfa § wT TFR T
g 2 | AR A TEETATH] FY TH
Yo & wEw & fatr #F @ay
TFTC FGT |
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ZEC Y T I AT AT 3 T
pir TR masrga N, Fara d
a-farer &7 9 P = @7 E oW fow
forsr w3w Y 98 AT AN wfgT Ffawa
forer sRfrs wrorsl & @veaw & gy
&, AfET AT Y e g FHAER
TATAT § ITH FIT UF WA F1 BIS FT
& T & Y AT WA &7 9fsd
g a1 N AR AT & §EEw W
et TR #T FIT T ITAFTYT @A
BT | S 579 39 39 #7 fore & qraey
# F1E AT FATAT AR WT FT I
W 7 farET F @ FY S A AT E,
aT Fae HAGT F faAwAl $1 39 A7
aagr @ fw § § wra Ay foen ¥
graeg ¥ qaww &, ¥ 3y Sfww g
Faa, favgst saf® g9 3w § sTo
Frquriae AT farar fawes g a1 w9
¥ T & o forer we &, 9 AET
favafaaros & Sugaafa § o+ Jar
ST 8Y, - AqAT WY Woeq FT A=AV
o & g€ geqd g, 9 fF Fvn
faamdts &, Tegw FOET &, snfwmn
fafemm &, afao wea fe=t s awr
21 37 & fpaY & wiafafa ) ga amanr
#.7 @ 7R IR fasr ¥ vy
i s Az gt Aram g

UF T AT F HRT F FAT ARAT §
az 7¢ % wow ggar & f5 foar &
Aqreaw & gravg § foaerr weTad Ay
T HAT 1 T A TF AT AT )
TEHRTATR N ATS 7 a5 e wE
¥ forerr & @ § ot afegaq faar,
ferged™™ & TuT™ WY 99 FT HHET
JHT AT, e Avs fam a1 w9 frew
ol A AT § A AT AT F
frotat & 3 st sl AR A E 0
TF & W FT FA TGt 0F A 9%
seafe @ o) S 2w 1 famr A=
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Y fvig qx 9% wagafa aw w,
g HSIT AT AR AT E | WA F
#famz ®1 &t oF T A FA AT
T/ T afcorm 7g g fF Tora gdw ax-
FI 7 farem A=t & wpfag s A
TESE FL TG A [ AT AR
FAT TSTH FT WA TF TEATT HAT
23T AT R greg AT AG A
& 7g T AEar § fr ow f &
Fr g # U & AT 97 @ § At
fazwi & fawwwt 1 safaa e &
TR 1L IME W@ § ) afww
FAT ARAE WIETHT T FOHT F15
fadtew &Y faen}? Gur owrar @ f
WA AT & fer & qraew ¥
HAHT F, frorg AgY 941 § 1 gafag §

W F faator & aqot sggufy saeq -

FWT § AR F99 7w F7 A A
FWIE !

Shri M. C. Chagla: Sir, may 1 first
deal with the question of the Commis-
sion, about which Mr. Mukerjee and
Mr. Shastri have offered certain cri-
ticisms. The point made by Mr.
Mukerjee was, when I have done
away with so many committees, why
have I appointed a commission? May
I say this that the appointment of the
commission has been very well receiv-
ed all over India, not only in India but
abroad? The London Times in a spe-
cial editorial complimented the Gov-
ernment on setting up this commis-
sion. When I went to UNESCO re-
cently almost all countries expressed
great interest in the appointment of
this commission and I was told that
the report of this commission will be
useful not only to India, but to all the
educationists all the world over.

Shri Kishen Pattnayak (Sambal-
pur): May be useful to the world,
but not so much to India.

Shri M. C. Chagla: This is the first
time in the history of India where a
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commission has been appointed to look
at education ag a whole. We had the
Radhakrishnan Commission  which
dealt with higher education and the
Mudaliar Commission which dealt with
secondary education. What I wanted
was, let us look at education not in
compartments, not in fragments, but
let us take it as a whole and see
what advance we have made in the
last 17 years, whether we have made
any mistakes and what our policy
should be. I am very happy that we
have got some of the finest experts
from the different countries. UNESCO
is giving full assistance. UNESCO
gave us a member from Japan, an-
other from Russia and a third from
France. I have just received a letter
that they are prepared to give us as
many consultants as we like. That
shows the interest UNESCO is taking
in this.

Mr, Mukerjee said that the appoint-
ment of a commission will delay deci-
sions. If he had done me the justice
of reading my speech when I inaugu-
rated the commission, I made it per-
fectly clear that while the commission
is functioning, the Ministry is not go-
ing to sit with folded arms, It will
carry on its work. What is more, the
commission will from time to time give
us interim reports on urgent matters.
I shall mention two instances where
I have referred to Dr. Kothari to give
me an immediate report. When I
went to Bangalore for the meeting of
the Council of the Education Advisory
Board, one point that was made there
was the cost of building primary
schools. The States told me that one
of the most difficult things which they
were facing was the cost of buildings.
I said to myself, why do we need steel
and cement? If our forefathers could
do without them, surely we must find
some way of putting up cheap build-
ings—prefabricated or something else.
As soon as I came back from Banga-
lore, 1T wrote immediately to Dr.
Kothari ‘Please consider this question
on top priority and let me have your
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report”. 1 have done the same thing
with regard to the medium of instruc-
tion. I had written to Dr. Kothari:
“Please take up this question. This is
a very explosive subject. There are
lots of differences of opinion, We want
an objective appraisal of this question.
Let us have an interim report.”

Shri Kishen Pattnayak: Has the
Government no policy about the
medium of instruction as yet, so that
the commission will go into it?

Shri M. C. Chagla: We have it, I am
coming to that. My friend, Shri Pra-
kash Vir Shastri, has levelled a charge
against me, which I do not think is fair
or justified. He said, when I went to
Gujarat, Ienunciated a policy which
differed from that of the Prime Min-
ister. 1 gave a complete answer to
this question in the Rajya Sabha only
the other day. If my friend will take
the trouble of reading what I stated
there, he will agree with me that ever
since 1 took charge, all that I have
been doing is enunciating the same
policy that hag been laid down by
Government. All that I am guilty of
is that I am trying to implement that
policy. The policy is there. I am
emphasising different aspects of the
policy. This policy has been reiterat-
ed by the National Integration Coun-
cil, the Vice-Chancellors, the Univer-
sity Grants Commission, etc, In my
speech in the other House, I have
given quotations from all these bodies
to show that the policy of the Gov-
ernment has been consistent and I
think it is quite wrong to say that when
I went to Gujarat, I said anything
which was different from the policy
of Government or has differed in any
way from what the Prime Minister
had said.

The issue in Gujarat was a very
small one. I had deputations from
various people asking for permission
on an potional basis to teach English
from the V standard rather than from
the VIII standard. What was urged
upon me was that standards in Eng-
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lish were going down and the second-
ary schools should be permitted to
start English on an optional basis
earlier. I said that I did not see any
objection why if the Headmasters of
secondary schools wanted to teach
English to the students from the V
Standard rather than from the VIII
standard, they should be prevented
from doing so. I quoted from the Dec-
laration of Human Rights, to which
we are a party. It lays down that a
parent has the prior right of deter-

mining what education his children
will have.

Shri J. P. Jyotishi (Sagar): You
are going to make changes in the

Government policy for that?

Shri M. C. Chagla: I am not mak-
ing any change. I have said, I am
only giving effect to that policy. Today
I would again reiterate the policy of
the Government. The policy of the
Government is to encourage Hindi to
the full, to encourage Indian languages
to the full. They must come up, so
that the regional language will be-
come the medium of instruction in the
universities. But what I am saying is,
for Heaven’s sake, let us not do any-
thing which will undermine the unity
of India. I do not want India to break
up into so many linguistic units.
Imagine what will happen if we had
16 regional languages in the universi-
ties without a link language, without
a bond between universities, between
scholars, between professors, between
members of the Bar and between the
courts.

Shri Narendra Singh Mahida
(Anand): Is the Minister aware that
in implementing this policy of con-
tinuing English, the State Government
hag stopped the grants to those schools
in Ahmedabad which had introduced
the medium of teaching in English?

Shri M. C. Chagla: I know that.
What I said was, we must look for-
ward to the day when Hindi will be-
come the link language of India. That
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is our official language under the
Constitution. We must be loyal to the
Constitution, But till that time comes,
English ig still the link language and
let us not destroy that link language.

A ETIAIT TR WTT AT
Fifrw 77 @ & fgr ¥ fag ?

o o AT : HA I FWaT
@ & mrowr wgay B 89 = & fog
R e AR T FA AATE | 9
st F qre9 ¥ a1 dMe Qv g ar feed
FIUAFW 5 & fag Fzar g

=t TETER et 0 WU qaed
*fY AT ¥ G @ | A " A 99 93-
F ¥ & foad amw sfafafa & 135 17
AT FTFCRET G

st Ho o Frven : ¥ 1 CF AT
FAETg |

St SETE ey Gy QY ET AR
Fgam fF & swdm ywmang, ¥ O
L HAAE | TFR A v e
forg® s farerr wwlt §

13.19 hrs.
[MRr. DEPUTY-SPEAKER in the Chair]

Shri M. C. Chagla: In 17 years 1
think we have made great progress.
All that I have been reiterating and
re-emphasising, and I shall go on doing
so, is that no linguistic policy should
be permitted to undermine the unity
of India.

Shri Kishen Pattnayak: Does he
mean to say that the introduction of
the Indian languages at university
level and school level will undernune
the unity of India?

Shri M. C. Chagla: Yes, Sir; with-
out a link language, it will. If you
have 16 languages in the universities,

NOVEMBER 30, 1964 Supplementary Grants 2446

(General)

without a link language, a day may
come when you may have a high-
powered conference in Delhi aftended
by Indians and you will need inter-
preters to interpret one Indian to an-
other. I do not want to live to see
that day.

Shri Kishen Pattnayak: How many
people in India know the link langu-
age at present in, India?

Shri M. C. Chagla: The link langu-
age has always been at the top level.
I agree. That is why we introduced
the medium of instruction in second-
ary schools in regional languages. A
time will come when the regional lan-
guages will become the medium of
instruction in universities. But today
English ig a language of scholarship,
English is a language in which the
universities communicate with one
another. English is the language of
the Bar, the courts and of science.
Hindi will take its place, 1 hope, soon-
er than later. But till that comes, are
we going to break up this bond.

Shri J. P, Jyotishi: Let us not per-
petuate it.

Shri H. N. Mukerjee: Does the
Minister tell the House that this em-
phasis on English language being of
paramount importance will actually
lead to our own languages being pro-
perly used as the medium of instruc-
tion at every level. because without
our own languages being our medium
of knowledge even at the highest level
our country will never be truly edu-
cated. Let the hon, Minister of Edu-
cation think about the educational
prospects rather than integration of
the country about which the rest of
hig colleagueg including the Prime
Minister are surely thinking.

Shri M. C. Chagla: I entirely agree.
Therefore, what I have been saying is,
certainly work for a day when the re-
gional language will be in a position
to be the medium .of instruction. We
have no text books today. We have no
professors.
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Shri H. N. Mukerjee: You produce
them. 1 have been shouting myself
hoarse that you do not produce them.

Shri M. C. Chagla: We are doing
our best. What I am saying is, even
when the regional languages become
the medium of instruction in the uni-
versities, do not give up Hindi and
English—Hindi as the link language of
India and English as the international
language. That has been my policy.
That is all that I have said and no-
thing more.

Shri H. N. Mukerjee: Please keep
it in proportion and do not emphasise
the paramountcy of English. We have
been hearing it up umpteen times and
we have got fed up with it.

Shri M. C. Chagla: I have not em-
phasised the paramountcy of English.

An Hon. Member:
‘English.

Shri M. C. Chagla: Even today, as
T .said in the other House, the resolu-
tions of the Congress are in English,
the resolutions of the AICC are in
‘English.

Shri Y. 8. Chaudhary (Mahendra-
garh): That is no justification.

You speak in

An hon. Member: What about the
resolutions of the Communist Party?

Shri M. O. Chagla: This ig all t-
I have been saying and I do not think
I have been guilty of any departure
from the policy laid down by Govern-
ment.

Dr. M. S, Aney (Nagpur): That
may be taken as a point of difference;
you may- proceed further.

Shri M. C. Chagla: If I may reite-
rate again, the policy of Government
is to give full support to Hindi, to
give full support to the Indian lan-
guages, to work for the day when
every university will have the langu-
age of the regions as their medium of
instruction. But, at the same time,—
that “but” is very important—the link
language must continue.
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Shri Y. S. Chaudhary: “But” js the
only important word.

Shri M. C. Chagla: Do you want the
regional languages without a link lan-
guage? If India were to accept Hindi
tomorrow our problem will be solved.
But I wish my hon, friend will go to
the south and also Bengal and see the
conditions there. I have travelled
there, I have persuaded them and I
have talked ito them. After all they
are parts of India and we must carry
them with us. That is exactly what
the Prime Minister said in this House.
The late Prime Minister also said the
same thing. Hindi will be accepted if
we show tolerance and understanding
and we carry them with us. Without
their consent it will not be accepted.
1 ask my friend, Shri Mukerjee, will
Bengal accept Hindi today? Let him
answer it.

Shri H. N. Mukerjee: Surely, if the
demands of Ben.:l which are legiti-
mate are squared with the rest ~ of
India, it will be acceptzd. Once you
work out a proper synthesis between
the requirements of the regional lan-
guage and the link language, it will
be accepted.

=t go fwo =YY : 7% AV ;T ALY
Y 0 a9 T T Q@ | AFAT
qrea A WY oA TEY F fF FT gy
AT ARAT § I9 9 79 FFhia™
TAIRE

&Y o Fo ATAT : g7 F T &
I ames AT rasar g
dxme q39 JAR § W & NEEF FY
37 AT A0, WIEH TH FAAS AT
FIfET | 98 qF FTH g0 T @ § fwT
7g I8 § fF o fam & ag awmr s
T grasar g |

=t ferT qETEE © WA AT S
T § e a8 19 QT EE § fead



Demands for*

[xf frm aeamaF]

fa S ? FT 100 W J FH TAT
ST AT SATET M 7

=t qo %o AW ¢ H FE A
g g AR AE & Frd ARG |

5t fvme qzaTmw ¢ g T
arfrdt AT § afeg $15 g9F "qI3-
fear at saet AT & =nfe

Shri M. C, Chagla: I must meet one
other criticism of my hon, friend, Shri
Prakash Vir Shastri, He said that I
have not appointed anyone on the
Commission who knows the Indian
languages. He himself admitted that
Dr. Kothari is a great exponent of the

Indian languages and a scholar in
Hindi.

=t THASIT e AN qg v o
fiF Faer v ARy F BT I

Shri M. C. Chagla: But apart from
that, every Indian member knows his
own language.

o9 9fed 16 & AT 1 IgH afeqor
A & §, AgTsg & €, A & F o)
F qF AT A FEAT A §

Y STETIET ;TR W 37 7T Y
ST AT 7T | A FFA F7 W
7z & 6 foaas oo & oo Fereafrerera
& fma 5 5 7 37 @39 ¥ wedw
HEd Y Fedr ifvw frar @ qgr 9w
#1E TF W TF WA F wfaffa a@ @
AHAT AT 7 FAT OF S AT e
w1 farr fadew &9 s ¥ g fora
ST HAT 9T | /1T ATAT WO F7
FIT AT AT & A THTH & G Fashy
F fawwdt 7 awdat = qw § S99
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&1 AT9HT fA9a Fg aF Ifa dsar §
R WL & F1 qg T ag fqog
2 2 5 wast &) 39 2w A faar &
regw g wifen @@ Fnr qffeafq
Ty ?

S Fo wo wrawT ¢ UHT }E A

TR

I want to assure this House that I
spent days and days thinking of the
constitution of the Commission. I con-
sulted the various people. I have tried
to do my best so that all sections should
be represented. 1 wanted an indepen-
dent commission. I did not want to
load the dice in favour of any parti-
cular policy. After all, they can con-
sult anybody in India. My hon. friend
mentioned the names of various in-
stitutions. The views of the principals
of various institutions who are not on
the commission will not be ignored.
They will be very welcome to come
and give evidence. A questionnaire is
being issued. After all, India is a
large country with many regions, with
many interests, and when a Minister
has to appoint a commission of 16
members you can understand his diffi-
culty. But I assure you that I did my
best to appoint the best commission I
can, and I think I can say with some
confidence that having succeeded in
getting the Chairmanship of Dr.
Kothari, one of the finest scientists and
educationists in India and who agreed
to the names of the members we
have got a commission of which India
can be proud.

Sir, I think I have dealt” with all
the points.

Shri S. M. Bamerjee (Kanpur): We
also referred to the question of imple-
mentation of the triple benefit scheme
for the teachers by the State Govern-
ment. Can he throw some light on
that?

Shri M. C. Chagla: There was also
a point raised about capitation fees.
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Well, we have condemned it. I have
given an answer here as well as in the
other House. I think it is black-
marketing in education. Institutions
which charge capitation fees will re-
ceive no assistance from the Central
Government.

Shri S. M. Banerjee: 1 am talking
of the triple benefit scheme.

Shri M. C. Chagla: I think they are
going' to review the whole aspect of
that also. If you like I will make a
specific reference to them to consider
this issue also.

Dr. Kohor (Phulbani): May I know
what points were put forward Before
the Commission?

Shri M. C, Chagla: It is a long reso-
lution. If the hon, Member so desires
I will pass on to him the brochure
which contains the terms of reference,
my speech and Dr. Kothari’s speech.
He will then get a full picture of it. I
am sure when he sees it he will agree
with me that it is a very gpod com-
mission.

Mr. Deputy-Speaker: Shri Tiwary.

The Minister of Rehabilitation (Shri
Tyagi): When are we closing this?

Mr. Deputy-Speaker: At 230. I
wil]l extend the time by one hour. Do
you want to intervene,

Shri Tyagi: Yes.

5t ®o ATo AT (FET) : IA-
08 AR, WY N Feided aiew
gw ferpg <7 T @& ST & F w-
FAML HT T AT E 1 100 FAT
%o FRIRWW & fag iy w9z
T W@ g1 ag 9w g & B ogarw
T TTF AT AT | AT oY g
AT HAHT AET W} W F I oy
we ma’mﬁtﬁz g anfgr afes
g @t ? fE 9@ % svw Ty
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TN IT TF AR & favaer oy TR
Fi T FQ@T AMG FATA TME QO G
TR A OFH AT & SEET
fem 35T FgT W § ) @ few
Faferr g fafqew owgw, Srewww
¢ fafaam ev ok nfaww = =99
g1

SEl 9F AR SRW FT TG g,
e tfr ¥ 27.90, ofa@r 9=
Fex Fe UT  UIF 7.6, WA
A e U UIF 3. 4 AR e
afifes ofer et e aEm 7.1
2130 & [AMET K Sl <
wE §F R TS 241.098 |
T TR &1 qEIH THFASER &9
o T FE E dew W
wifae &, 9, IS @19 40. 98

g1

W a5 H A SHewdz gar
7g 39ATHE I F I@ FT 2| W
/@ fF aryg Ry A e @k Iy
a1 greFvT g9 fag sarar g, e
azt 9T dew ofwfee ofmr sarr
g1

AT § A9 T ST G,
%3, 9% W 122. 99 R q@eH
TS 39 I uw wme
Z Tea WH Sifaaw 5, 8%, 93
T 26.50 &1

g ferd y afge g f5 fomr
Fat ¥ fEra o F¢ES w7 SgrRT
QeSS @9 fHar T §, 21 AT e
Wi SqRT ZAT § |

39 ¥ qFTaw # £ 2w § QA
afar 9 40. 15, gfar 19 #E7
sgT U2 TRE 17. 9, TEFT §F
e dT [WH 4.4, 22w A
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uf@ e e de W 1. 7, IS
AT AN HEE, §Fe U 98 W
539. UTIA AN IFQTAT Fee, dF<
G 9% W 96.93 T qHET
TFEIEEY 3 EIOME U e
g eew aifaas &, &%, 9 A
18.0%)1

THY qTE I AW F FALA reeA
e FEE, G6e UT 9% =7 890,
AT 199. 69 W qLHET THRGI=T
A oM 22.43 &)

gt a% fag &1 @vaw &, S
605, AT UM IO &, qHhe
G ¥ W 145.97 WX qEHIT
THOUSINT ¥ ITQM 24,12 ¥
T IR AT ¥ T R TS UH
4.7 81

= fied &1 [@W & AW g
¢ f g el Jfaraw 9 sqTet T
g fear man @, @@l @gl Swew
aw@r B

T FH JV TG & TN FHCST F
o T W T ¥ A A
AT G W qG MW FW@ &)
9 U 9 I FT A @A E
fe gaTq WrewFEM STAE, FWAET AT
FEX ]W A qg 7@ WH | K aw|a
g f e it #y sforom A Sfefeda
faet Bt Kz TaaHe F1 foaar g
W Tk ¥ faar ¥, W) S§@ W
&1 gFoTed X & fFar 9, @ gy
greFeT qaT | 39 faw & faqay s
argar g T sfoiow & fag samer &
sarer AT faar ey
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Sgr FFGTAA ENT, dg HeATRNY
SqIET AT gNT | @yt M &Y
wfafadra a3 & g wEATRAT &1
RTRATT FIH T FIE B AG EWT,
FifF I8 ¥ I TUF g AT § W
T AE @R | I g T AT I
T F3 § fogw # s WX
art fremr Tifgg, @t gw &1 a8 7«
B § TEAr wifgw fF gw &y o
oAt faamr wfgg W wEeTRE]
FT GATH Iq & q% AQ@T &1 39 foq
T oga g 5 wEArese & afz
& g ag feamw fafady =Y sferam
# faq samT & sgver wqaT dAT ey
IR Citwes< feqrdde it 39 ¥ wivEm
T1fgq AT a8 "eqT @« AT ACLC |

sfarmm & fag o wwar faar
AT ], qF WO, AT W Afew
ot & fau fear smar &1 afww
& @ § 5 Mfeaw gformm & fag
foraar sTar fear oAt ®, @@ S
T Al a1 § 1| AN 99 T, A
qAT g 9§ B IHAAE AT g T
T g | WX fggra s Wre, AY
"R g e fraem waaT faar sat g
ag Mifsaw Wi wgar sfcras o7 @
adf g § 1 wwfaw R faqeTd
©z a1 fyawr ' 9,
T 1T F e W@ e fv o ag
AT AT q<g a4 @9 fEar @

T FT T 9 feeam & AR
ot F1 Fgr o1 fF fag, Fodto WX
A g FW T FT A9 35, 36
&Y q feeeer <@ ot g, it 6 fafaws
T g, afen dfrmww am & Af-
7 g fau & f5 w1 sl
I ¥ TF g7 3 TIA FATRT R HT FORAT
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g, IfF 9 TEAHT 9§ § TR
HIAT AT, AV A ALY A [, AY
T 7 fewm firan &, <w forg v aamardy
39 am T ®de & fay qaw G
g1 W Tg IW TN 9T Gl F
faq dmr A&t & T rEEw FWREA
F a9 9 FT aW, §9 F foary g@a
¢ TET A8 &) g@ fag ag aw
g7 faar s

T FAT a0 qBF § fE seTe
Fgr &1 FAT 15 FAT AN BF 4T
% gl ¥ @A § 1 WIT T TE HHT
HTAT AT A9 WY A9 9L & @ W,
A 9R G AT A9 HATH I &
I H 991 ST g W fAU sw aw
FIIT WG, 99 q6 IS fqeen @,
9 aF srHe @ & adwm, o f
TaHe STEEn & | g9 fAu Arde e
&1 W TATS FAT Aifgq A} fafaws
TZg TT FIAT Aifgy, dfFew a8y

T F waATET gw s ag fewis
it ¥ F & fF aa Ao & FFeafes
Tizg gAr Sifgg | gW g™ a1 35
T 9e-fEed a9 & e g AT
45 T FI-AE IHT 100 TA -
foeer & feama ¥ @dey & | O K
<t geoit T 99 faey & 9 91 faw
W 1 g ¥ TN Fhee ©RW
T §, T§ @97 ¥ wo wE AN
frent & faggra & fawr @, afew o=
9 IF F FIHG TH FI4T &Y AW
§ e 1 g9 fag St #7 g2afee wRw
Y HCT AR AT F Fwvar fafqam
wrgg @A stfge, dfEww q€0

Shri Subbaraman (Madurai): Mr.
Deputy-Speaker, Sir, while supporting
the Demands for Grants, I would like
to say a few words on some of the
Demands. Under Demand No. 41, re-
lating to the Ministry of Food and
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Agriculture, Rs. 2 croreg are asked
for to meet the loss incurred by the
Indian Sugar Mills Association. Be-
cause the international price for sugar
went down we have incurred a loss.
While the internal price of sugar is
Rs. 893 per ton, it varies from Rs. 977
to 387 per ton in other countries. We
have sold 2.32 lakhs tons of sugar and
incurred a loss of Rs. 2 crores, i.e.,
about Rs. 100 per ton, We have got
so many mills that advanced in the
sugar industry. It is therefore, not
known how the price for the inter-
national market is so low when ours is
s0 high. So, I request that further re-
search should be carried on intensive-
ly. 1 would like to know whether our
present price is due to the lower con-
tent of sugar in sugarcane or because
of more cost of production.

It is also said that we may get
Rs. 18.5 crores . of foreign exchange
next year. At what cost will we get
this? How much will we have to set
apart for meeting the loss that may be
incurred in supplying sugar to foreign
countries?

Under Demand No. 95, Atomic
Energy, it is said that a portion of
Port Trust, Bombay, has been taken
for construction of a building for the
Department of Atomic Energy. ‘As
the rent has been raised, money is
required to pay higher rent. If the
building is to be of a permanent na-
ture and if research is to be carried on

_ permanently, I would like to know

why we should+have a building cons-
tructed on a leased out plot. Either
we should purchase a plot of land that
is required outright or we should get
away from the Port Trust and cons-
truct a building somewhere else.

Under Demand No, 96, Atomic
Energy Research, a fairly good amount
is required. Parliament and the coun-
try would not grudge paying the
amount that is required and even more,
but I would like to point out one
one thing here. After the aggression
by China and specially after the atom
bomb blast by China, it is said that
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China is spending a lot of money for
military and armament; so they have
advanced, while we adopted different
methods, that is, we spent more of
our resources for the development of
our country. If that is so, we should
have by now produced atomic energy
for constructive purposes. We have
one or two stations but it is not known
when they are going to function. When
we are particular about development
it is but right that we should produce
atomic energy for constructive and
useful purposes at the earliest.

Under Demand No. 136 it is said
that we are going to start two alumi-
nium projects. The House welocmes
this, but it is but right that we should
start these projects as we require alu-
minium in great quantities. Copper is
used in many industries but we do not
have sufficient copper; we have to im-
port and find money for it in foreign
exchange. We should find some mate-
rial to replace the use of copper. We
have got aluminium over-abundantly
in our country. I and a friend of mine
had recently been to Karaikudi elec-
tro-chemical research institution where
the Director showed us various depart-
ments of research. In one department
we were shown what process is carried
on to replace copper by aluminium.
We were so glad to see this, but on
the whole the progress is not so rapid
as one expects. The projects that are
proposed to be established are only
in Maharashtra and Madhya Pradesh.
We have got bauxite deposits in Salem
in Tamilnad also and efforts should
be made to make fuller utilisation of
the bauxite deposits in Salem also.

Shrimati Renuka Ray (Malda): Mr.
Deputy-Speaker, Sir, in the little time
that 1 have at my disposal I would like
to speak on Demand No. 41 relating
to the Ministry of Food and Agricul-
ture. I know, Shri Tyagi is here and
is expecting me to speak on Demand
No. 90 relating to Ministry of Rehabi-
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litation, but I do not wish to say any-
thing more than has already been said
very cogently and ably by the hon.
Member, Shrimati Renuka Barkataki,
who is my namesake. I hope that
Shri Tyagi, who was, not so long ago,
on this side of the House, will respond
to her eloquent appeal and bring in
those changes that are required so
that the rehabilitation of migrants who-
are coming over now will be properly
looked after whether they come with
certificates or not.

On the Ministry of Food and Agri-
culture’s Demand I will make only
two points because there is not much
time and a good many things have al-
ready been said. First of all, I just
want to recall what I have been say-
ing in this House many times. of
course, a thing like ‘I told you so’ is
never welcomed by the Government,
but for many years I had been saying
on the floor of this House that so long
as we live under conditions of deficit
in foodgrains, at least in large towns
and cities, we should have statutory
rationing. I am glad that a decision
has been taken about that. I am also
glad that the decision has been taken
in spite of a good deal of discussion
regarding the doing away with the
zonal system; nevertheless, I feel that
taking a decision in itself is not ade-
quate enough. To bring proper re-
sults, particularly in regard to statu-

. tory rationing which is going to come

in West Bengal from January, it is
most necessary for its success that the
stocks are there.

1 have heard from some of the Chief
Ministers of States who have not quite
willingly agreed to statutory rationing
that they fear that stocks will not be
there. So, it is up to the Government
of India to see to it that a least a
number of monhs’ stock is already in
position and is replenished long before

_the stocks are coming to an end in

every place where statutory rationing
comes in. This is absolutely essential
for the success of it.
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I know that the Ministry knows it,
but the Ministry may not, like one of
the replies today we had from the
Ministry of Information and Broad-
casting, know a thing and not do it. I
was simply shocked to hear here today
after these two years that the Minis-
try of Information and Broadcasting
hag abandoned the idea of a high-
power transmitter of medium wave.
“‘Why? Because some kind of interna-
‘tional rules have been discovered now
at this late stage and we are not going
to do anything about it or do any-
thing that is adequate inspite of the
Chinese propaganda which we are un-
able to contradict effectively. Simi-
larly, I would beg of the Ministry of
‘Food and Agriculture and the Minis-
‘ter particularly, who is not here at
‘the moment but who is known for his
ability in other spheres, that he would
see to it that under no circumstances,
when statutory rationing comes to
‘Calcutta which is the first city which
will have it most likely, there are
any reasons which may be advanced
later as to why it could not be success-
fully worked out because stocks were
not there in time. The organisation
that the West Bengal Government has,
‘because time and again we suffered
the disadvantages that today have
overwhelmed the whole country, is
there, but that organisation cannot be
put into operation properly unless the
stocks that are being promised are
‘adequately there and on time.

There is one other subject to which
T will refer very shortly and then I
will close. It is in a way a long-term
measure and yet it is a very import-
ant thing. This is in regard to the
crying need for land reform. It is ab-
solutely a fact as T know at least from
experience that these package pro-
grammes have been started in some
districts where the crop is good in any
case but the fact that the land tenure
system is still the old system that has
been going on has become a great
impediment in having that kind of
advance which should have taken place
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in package programme areas at least
where so much is being done 1n the
form of supplying fertilisers and other
vesources. It is not yet true that the
n:an who tills the soil owns the land
in any comprehensive way. Many
people vho own land do not till the
soil; they do not know how to till the
soil.

Mr. Deputy-Speaker: The hon. Mem-
ber should conclude now.

Shrimati Renuka Ray: One more

word and I have done.

In a very able lecture by Dr. K. N.
Raj under the auspices of the Indian
Council of World Affairs, we have
heard a lot about land reform and I
do feel that it is time that the Gov-
ernment heeded this advice and some
immediate steps were taken in the
direction of changing the land tenure
system because of which we are not
able to go ahead in the matter of in-
creasing agricultural production. Of
course the short-term measures must
also be implemented in the meantime.

=Y go fao AAT : TR WEET,
R g S afwd=d fearew T
g § 99 & fed@ § av 7@ =
AT 8, dfFw 3= F wfwwr § 7
i Far M § 7 aw @m AR § Sx
faar o & o @ TR R &
ar ¥, gEx @¥ ¥ ag fggr & S0
fF gefas gadft oz smar mr & AR
fiar Rfefedmm F agen & T
¥ ffafazam & ait & @ *1wr
arfaare 1 TFT & AR FTHT AT
Il FY M F, G FT Algarai w7
qTh & = rir Y F6 qrow faer
71 g1 gg N ffafaew wgwar
299 ¥ IR A W gAA { A @
# fafeag war =ifgd ) ag &9
T g Ao Ag ] 1 99 qg AgH AT
FIAT AT 4T A qY AT A7 qfpear
¥ wA are woonfaEt #1 5 ST F7
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[ go faro SuA]
e &7, AfeT w7 A wd A A
A oA e QX FooaAt ¥ o
WE T T @ F, whwT ¥ AT
W& 9T FT A fow ey aF @
T § T ®F § W1 ATEl HY
TIRTE & T4 T &, 9 W a1 e @i
St F @ e o oS oS #
arey it @+ fFar o @7 & g AF &
&\ I AT F1 FEHT F qETAA |
7g @ 3@ & fF A ¥ AR A
¥ e &1 M Afg § ag A
g5 ? ai wawa §i }, wfww ag damm
TF GFFT FATAT a9 IFT § IT A
Fr g ¥ fay oA S@ w1 W@
T 3 IF T AT AT ISET & TS0

70 9@ a8 " g fom
# faFT g1 ATFM 1 33°87 AW
0 wefasw wasitd mox @d fwar
T ag OF T 99 & fag a7 Frer
=t fagw faat &, @ AR & 9@ T%7
q 99 ¥ fF T oga7 qefas faeme
fear &, &1 @Y &1 won wew faER
3o & s s feedt ¥ wwe Py
a1 W@ E 1 Fo wafaat w1 Fgar & fE
fergeat ®1 GEW g9 a1 =I(Ed,
FIFTT T TF AT TEI AT X T
& & gieqr #x & g fr ogw wf=
#Fr Afy wwaEd, A mfeq & /W7
¥ 7@ m F71 faAfor w301 39 qFay
# AT we & g ¥ aut A
fafraa @ify Ny s g, T A
qoamh ATy ¥ B da A 2
s ez g R A A W
fify &1 wwr g€ &) aE ar
U HAT AT ¥ TF I FY AT BEy
¢ fF g wem A aa, gl
aTh 9 AWt 7 77 5 g o e
F T T GHY §, I qH AR F
A fawr F g9 Y §, SR wer
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AT § X I FT 0F g fLaw g,
St 5 % qwea § Faw wr w1 Fw

©qr, AfFw q@T AR 3 W

IH g §IW A TF a9 gAA §
T AT &1 I T AT ST AT
g 5 & &1 9@ &1 R g aw
¥ 37 @ ww o fow 6 fgegea
A Jrd B A AT, R IR are
AT AZTIT A7 F G, AT AZ AT qAS
Y ST AF | W TA AT T 48
Y@ 98 &1 9 q7 9T 37 9 fa=r
FE FT N I, AfGT JT FFC AV
13 gAY & T §, G AR AT IR
aTEt St &, gu™ W F A, s
el & FaT W & A feogw e
wify &t Ay #1 wgeer w1 §
q AU " a1 et § e a
a9g ¥ g dg AU TR AG 34,
Tq ¥ gH aIT A€ g|T ) W e
¥ MR q o W IW OTF A AT
FW § A T aXE F A I F
fafoa feeai § 2 R E, <1 @9 gw o9
f 7a 2w ox 9 *7 gwew gAv 3@
FACEHT IO I G4 FTET F AT
IEET S o T § a1 F9T A F 2@
F f Taffy sam G4 # STz
fg® 7 Fgr o1 f5 § wreww & A
qT AT T E | I faAl agt 97 FAy
F e AT gC ¥\ g wrefAai &
g I w8 a1 fF ¥ arE gq
T § A & g WAl W@ gAr
@GN | g Ag® AT F wew §, fom 7
AT WF ¥ FC TG A AT EY
g 9w 97 § o faq avew § @@
arefaare wrow fear 9RN qdT
Araat ) wifc dY g e fe=d
¥ & 71 T o o) w5
g A e F IR 9 AT X4
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€9 F1 @ AT T HY ggre A T H
IR A ¥ dfess @ FT =
Tifgd 1 &R I F T I F A=A
=ifgd | W g 7 ¥ /=T I ar
Ff W N a@ A g A
@ 7 a1 ¢ fo gw wife # a
W FFH TG Fgr amar g
& wifs F1aw @A | W axg ¥
ot qmeaT FY g1 Y v o qwar
FA A AT T T AT I AT gH
FATF | IS AT AT 7 AT T
F TN 99 FY T AG R | AT g
TH AT Wify F1 a@ agh v =0
9 AfE gme § N & FAC dT
THT § #3107 dY 99 $B 9g § | W
F9 F1E qEq o1 97 @Y 9@ R
g ag=mRiY |

¥ fae & fF WX gw moey
707 AT Y AT R & & qFE
# 7 797 &% a9 FE AW AW g, A
FH Y AW garaRg ar aa wma fw
&9 9 & AR § WY AT T wT AR |
= 7 Y OF BIT ¥ TSH TN FT TRAA
fear 31 ag s@9 39 I F1 A &
Y fr s AR asT ¥ o &, 7
I F g T F owg & AN &
9 FW § T 9 0 F GEH I91 & fod
Y [ FY FATT A A fog F fF <
o 1§ qET qd AT AT aE
F a1 qrfreare ) a<E F Y g9 ag Fe
aaF gt 9 5 osoer g & fay
TIR 919 oAt Ao wiv faewm €
W AW ¥ A ag #gar g v oS
AT AW AT AT T a9€ & 99 §
TEY IO 7 FS TG AT AMGA WK
W AT | "fes ¥ wfaw @ fFan
Sich ]

ey ara & g e F AR
FET WA § | T @7 W aw
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T 9T qAT &1 IR TF A
¥ A Fg 5 oot ag ag & 5 o
a® TgL oY Y ¥ e a9 aF &Y
1 gwfq 7€ it SR " v =
TN @A F gora ¥ gfewor ¥
Fgar =rgar g, s fr foey faAt
o fawmr & welY 3To Fo UFo WA
T Fg1 ar fd oW fegmm & @
qwea st oSt @ @ @ faad e
I # R Freartwar awer &)
ity art s & foar s #
oY wgaT a1 i a5t = fa Sarew dar
@ awr & F wfw ¥ A A
3 mEEw A wius qoawar
o goe &7 qf w7 aga a9 feww
FETERE F A" A7 AT | AW
fomr 5@ @R & 02 gu fF wrEAe AT
& a1 ofsas Fwex & a1 @ IAA
A ATl § T gu, § FgAT AT §
fF 7 = g% R S T @
¢ ¥ oagh @ St TN aEEm
# awg ¥ FHTC A TE § AF TiE I
F fordr, agt ox e ST fAwae #
a1 fear smoawar

ft gt fag (F) - SwTEAE
HgIEy, I AT F graeg § AR JE%
41 E 39 ¥ W WX A O FAT F
et foar @ & g F SR
A 21 R awR ¥ e T fiu
oY, dgF Figwe 7 g wm A &
6 FUT T FIET 7 @aAT | TF g arira
1 &t Figae T T, TF wHAFT F
o1 E A F AT | A FHAFT
F fau foar o oud & & F3
15 ST9 FT 91T QT | FTHAFT FFqA0
F g A A 40 T T T TR
A Y| qg T IR FAT FT W
AR 99 a8 §AC G AT A FAA 25
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[t T fag]

AT & 34 & I FHC FT a1 |
g fear f ot e 7@ & AfsA
zas fag fegeam # @ & 18
w Fow 4G frar ) gg 1 T W
AT T Tq ATAA § gEHY 3F FT
Y T AT @I, afww faw wwdeEr
FrAT § gg IgaT wigae fHar T ey
TaHT I A "en ) feRwe
& damime &1 441 ¥9 a<g @9 fan
AT T ) AT AT FT AT AR
fae @ g1 &< & 5 o fergeam
¥ AR 7 ST $Y e, AfwT ws w-mv
fwrg? fegwam #ar Y 4579
7 faw @ & AT FaRwil & gary St
19 TIQ A fasdt § | A IqFT W
299y X qEAT 2

qTER guadt & 5 7 am §
TF S 4 fraw om T el
feriga #1 s T Q@ FOT A
FU AN, T I FAT AT FOAT
¥ w1 & o6 fom weqe T ¥ 7 Fi2ae
g1 § 99 ¥ 9 g fEaAr Sg AR
“fom wfagi AT Fn #Y T & qar
AT § 37 ) g w5 o

st ey R ax ATAT fRar
I ?

st T fag - Y, gf ad 9%
AT fFar s g awa ® O adY
smar {5 wadt @ F@v g wedr a1 T
HHAT AT IFHT ATHATAT T 78T §
F T FT | A P Awa< #F T
¥ 6 FTUIT FT T gAT § I¥ IEFET
T FEH W fear T wR SEH
TR F & T §0 e & oav-
e Fo1 78 21 AfFHT & I@ qAHAT
FT ATH, 947 W 99 FHS AT § |
39 gwae ¥ fawrw @ ag fear
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war | arfeaTie ¥y &1 faOw w<@
3 fF 79w ¥ T 3@ FIRAE
T # T fF SeR daT Tog FioE
¥t frgT | 9T 9g AT T ey A
@ g Wi #Y SFEE A v

oAty gawd & fag q4F w57 §
fe grate war fgdr & aga a5 W
Ty wrd & 9T s fgey #v wiem
1 ag graad & fF 76 agras ST AT
¥ ¥ oW faw @ et 3 & AR 74
HEE F &, wiT N fafes & g7 22
TS & §, fow o feedy %1 &, 7R e
ot fg=3r &Y wiem w1 T T STAr
taRsmEiffRANTER R
g A el IS ¥ @
F&T {5 3g 26 AT g ;S
TS STIT FA1A 7 @ & /I o o faat
F 7T § IR gL FA IT @ E, AV
76 ¥ 76 gaaw g & @I =TIfRT,
FIFT F T § g

¥ gq gieasr ¥ d@ar § v gaata
qdY & @ 7 ggET €, A qdr
&1 fane agrs, gAate qA &1 999
faelY @g@®, gAatE Adl &1 HgEE
fasit afas | g9 gl 1 #471 7~
wEA A Aagm g A 692 ®
T AT GgEl ¥ SAIIT FW F&E
2 gear § | WX qF FW AT J0C
@ & SAF HArAT FY AAHT FHAT |
afeT A & wefaw o 4@ fear S
# dY qFate waY ot & B w7 § AfF
IT%T ag g1 & fF qa & wufaw @
Y F@

T IAAH A A@qd T AT T TG0,
a3 fF @ o e qET g

v 9 qgEsd § A ST 9T AW &7
94T @9 a1 o1 W] | @ W &Y
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uF AT ¥ g%aT § 1 fafasew age
AT #7 3@ & {5 & 3 vl wrefagt
F T FT 6 9 § FL FFATZ AT AgH |
w & QT 7 7 7% a1 qiqarse §
AT BT T | Aty # wgar
f& uEmEt F1 Fgar s W T
F gI7AT FAT |

=1 qF (GTTH) : ITEAN AR,
# 7 uF wewm faar § fewie amax
41 w7, 5 #7 vs 38 W E

Supplementary 2468
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TH § | WO FY ST R A A F
FT ITH FET ILETC AT AT HT
qrEawEFEaT g3 g9 F I8 iy s
a1fge | oY @ 18 FAOT *T FfA
THREE NS A F fAu e &
FT T NT IST @I & 1 39 & 9T
¥ 39 F1 ag I WY [T 9T G
% ag st # SargeT 31 @ g w7
JAqT FT JHAE g1 O@Wr g | ar I
aifesy ®r fargs swr =fey

T J FenwH fents qwaw

Demand No. 41—Failure of the policy A
90 97 g, MfF =0 TFR § :

of sugar export.

| F I § AA Faw A FgAT &
TR TREE & a1 § HI e arfest

Unsatisfactory conditions in the Camps
for migrants from East Pakistan—
Demand No. 90.

F g § wEAde F fET ¥ fa=re
FAT A1fgA | g7 @a & fF et 2w
¥ o9 g% F qrT 99 A F1 oAy
6e & | 91T § oY g & WR wA=w
¥ A gre g wEd F a1 g9
faer ot St & Sfes i ¥ W ¥
ot Fw A faw & 9 ) ouw
TR ¥ fau oF wweEr F1 9T
feay ST fawdr @, ®1C 9@ F7 WY
FleT gwg 07 T oot @ 1 zafaw 3w
qrfest 9T a1q #Y {6 ¥ fa= w7
qET | A ST TW AR A A
I3 @Y §, I9 FT AT FY TG &
IATE § WY I@ W@ FEr o &
A Jg Fam w1 e o @, 5w
9T AT F fa=me FwAr =nfge o) 5w
gifeet ®1 fargs @ Tifeg 1 &
1960-61 ¥ HIY FY 50 AT §& fay
HIET §HT, &1 1961-62 ¥  5°5
FAT &1 AW F7 gafasr ¥ o,
H1 1962-63 ¥ 14.76 FIE FT
FafasT 39 a7 WX T Gt W 2-10
FIT FT FQGST 2 92 @Y & | Sar
#1 W7 FY fewma & F aw w9 B
q [T ¥ G W6 TE@AT A8 TG |
A;3iwE ag WY ;T F AT W@
1654 (Ai) LSD—S.

9 91} # 97 T § f5 amAw
Hdr At @R S § IgT "T FW
fFTg g aRg Tt & 1 9§ 7
Fg1 @1 f5 o www dfeq St wE
fafaee qT #x 3R {7 o qrr O
7T | R s ar e # R @
S § Fg WIE 99 § Ig7 AT FE |
IfeT & S ¥ sawr @ A FTWAT
1T, FIfF & IT & FTH AT ATRAT
g

Y St wonfat %1 o @

EM ST AT WAy TR

aga feama g1 @Y & w=ifs 99 #7
U wFew & foq @ 2k I #r
FIE gEU gvaT AG! far W@ 3w 9w
o FY fae FEr aifed | ww F
THYL AT F1 FY FoE 27 E 9w 9w
WM FT F AT FRATE T 37 & |
o9 35T fRama &t Ifad fF sA
T AT T 77 & g7 IT T FIG GeT
EEAREC

q&f arfeeam & s & omw §
T # g® FgeT & @ a7 ¥
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[ &3]

S sfwat & gf & Nfs sraiwx
A F g7 qfew & | T9 THALT FY
T ATE & FI AT $77 § 2T
FT TG A AT AT R, I & qHA
sforat qfew § )

37 F FHFeE wOgal F
FET qEAT IRq § | SN F FGT II@T
gfF T IgmHIagF s A F
q1e AMZX T4 ST & AT | T@ w
G UR AR R L I
AT AT qFEY Y STAAT € | @
e 7Y faar st | g Y Fr o=
%Y & AT TF I@A F103C | qE
OF R AT ¥ | AT gATa g fe s
T A1 FT AT F HR F0SFHTOT
T greg T IRy | 1 A &
3F TG T

ET WO FEAIWA I -
e & AR g, Wife 3@ TEIT
2

Failure to detect the bomb explosion

by China.

Y AT AT & avaey | qar
i & Sfew 99 &7 fedam F¢ gt
T | T FT FAT FIXO §, § I w6
AT ATEAT § | FTAE A TGA @ FI
fedqe fem AT 3@ & I & awqew
feqr, ag ¥ TWET FT T ¥ T
IR H Eeq A™T AR FEAr A
sHIfo gam | W 99 & I § W
F g9qe faar  #m A9 & o S
#fod & 7@ 10 & fag ag gAufede
g
oq F

Need to check malpractices in central

godowns g

Need to purchase foodgrains without

any State power
& a1 ¥ g5 FEAT ATEAT E |

minium
Smelter in Madhya Pradesh.
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\

G A7 F aR W qF Fam g 5
T WA ¥ TF FIUS T FATH &7
Jareq fear mr @ anfarfet
T | RN 57 FARX UFS FAA AT
A O TEEHT T T F AG IS
qar foar o | e fostr R X
ot difg a7w & g% fgaw o=
ey FTQ %< faar #i 97 #1959
s & oo qfew gRr AR
150 & gfqw F At qoar FT
HR e # wwe fopzie @t &1
F7ar F fagear fear #k #09 ©F
FUT TG & AN, FIE, FARAT, TG,
TATL FY GAS A5 F AL TV | AT
T THL S 57 A7 UFE AFA 97
FoT FL fOar AT | K ¥ g e F
TJeET Y F 1 WY fer@r qr AfE S oFT
FTE HRW AT W4T | W FgAT & R
ST T G2T ZY TAT qT e IR TR AT
¥ I F1 A a=r foar @m@T 19X
qar 7@t fear

AT A FEHIUA I TFC §

Delay in finalising the Korba Alu-
Project and Aluminium

T TF AT T G99 g | HEH TIW F
I FET AT FT BE AT G
T R FF ww Feeed fowrsw
¥ s 24 qx foar &

“The project will have the
technical collaboration of the
hungarians upto the alumina
stage. The Hungarians have sub-
mitted a draft contract for the
preparation of the Project Report
for the scheme upto the alumina
stage which will be finalised after
detailed discussions with their
experts. Manufacture of alumi-
nium metal and facilities for
fabricating aluminium ingots will
form the secand phase of the pro-
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ject for which separate, arrange-
ments would be made after fina-
lising those for the alumina stage.”

wE ATE 30 WL TA HATAAT NI
SafF gegHifaaw 30 AR &7 o 1
ag Maar Fuaw i~ o wg-
qifqaw 37 § SeT 99T Arfeg 9r |
o9 F 9 gHT A Y2AW EAAE
F WO & 99 71T 2 R W F1oae-
famr 1 e A& &, T a1 wed-
Hifaam 1 J&3a & | Ffwa 957 7wew
T | FEAT 94T & fF gAR weawdy
F1 YL @ ATAT TG & | I F) IEET
1 FYE AT 3G FTET AR 2 |

eFi7T a8 & fr "Aeawdw § qww
T O F1vET § FTE gogHifaaA faa
FFaT & 1 IfEa feaeT ¥ OE
19 Ty Fr AT | g ¥ qg
arfaq 21 977 & f5 s segAfaw
N agl o fae @Far 2 1 afww 59
TT FICIAT TG A FT FOT AT
AR FTEAATTA AET G AT § | Hew
TR MaHE 7 A9 F71 97 ferar § fE
Fo UZT Fo FFYAT HIT TF HAA FFIT,
M STEAT d¥eT # wer@ifwe &
FREMT AT 9RAT § afeT =
IEIT W7 AAIRW EFHE IT ML
7 =gty 7@ O 1 g qg I @Y
2 fo T 97 U2 Tt & 7 9 W
HOE AT @ 1 WRaE q¥Y § weq-
rfeas F1 FT7=ET @ T2 T qqT
IR o foe fear @ o1 9uw @
faed & f ag S wC@mT & 39 #1
fgamre a9 /I | s AW A &N
1T A OF FTEET @ F1 =gy
@ TET § JAE e €T ¥ A QY
7T, AT FT FIFAATES W ) T
E | T Ug A TLH F qTT T
Mg ar g ? & sar g &
FET TFR [IY HEEET F QA
Lol

AGRAHAYANA 9, 1886 (SAKA)
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=} et @ IuTewy WERY, § 39
TEE F T[T TREE § 5 39 ¥
famg AG N7 9 U AT E | @W
dR & & oo faden fuai @1 Fww
7 § f5 AT o w9 fafae &
fowr § 3 a9 @F @R W Tgeaa
FY AT H 19 7@ § A 39 ¥ fAw
& 39 FT 97T KO E | R qH 39 0
¥ agr 3@ gr fr ol s o
FgFeal AfF I qra FW F I
g aggfeaii S gmam =@ € 5
T AT AW AW T qGT L
€ ¥ I F AM , IT F1 IF AR
¥ 9gq arFead €, 99 A0l agdedT
7 7 ower A qIOw A e fay
A1 AR gre@ &1 AT qfq oF AT 7T
g1 WrF 437 31 TAT | ¥F qar o1 @y
gmr =rfew | ww W & R &Y
TR® FT I, T AT & aF T
T FE FIT T ST A Iq FT AN
AT 9 FT @EG & FAT ALY |
afew srgr SN AN ardE #} E aai
IR W TERTEAT AT #T &
I FT HIT TEA & IR qH@TH AT
qrea &1 ag favam fesmr s@ar
g fF ot 1 37 FT aSiww @ 3 9@
T AR F 39 AR FT F qHA T
F1 Fiferer F&TT | F 99 F L OF
T ¥ gE wihw w<ar g f& w0
fafaeet %1 9 us wifefess fafaeedr
q AHH F7 IY GIH T FH GHA A |
@ fafreey & wifafesw Al &
# qu wewt F1 A § g6 WA
FI9 o d57 g a1 U A T
¥ doq gf, & Ta wraer & Q1 F A
W wF A F wFaT § FEfg
za fafaeed & faefas o oY o 59

AT geTg am wwfaw g, CEAnd @

I8 F & AT AATE FUHW AR
IGFT qgfed & T@WT FEIT |
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[ @]

oft zmr & gfaer F fa oae
TaeT g fF o Y e ¥ S 98
gfaem fact @ s ¥ Aafas 8,04,736
FA  qF T 1T F OTHF
@H ¥ 2,780,000 F FOT dwy
F e &\ Y g 39 ¥ urerie
g ¥ @ & | Y gwR 3o fadi 3
M R qFFeF ¥ N T AW
Far f il aF 9 oW F WR
e i A e g fr
T WA TF S @A 97 A AT
o1 fF 37 F qf7 & w AR FA F
w9 ¥ 9% wmar o | F ¥ 99 36
IgY F qg LT TEA AT ¥ Y Ad
#Y 97 ¥ ATH g1 6 T A1 S qH
faer @t & 98 9 71,000 FFaETi
1 faw ot @ gy F9 3,58,000
Arefagl &Y IHAT 9% 9T AT Ghar
g, TE N X T T g | [t
w3 fog it wfn @ @ da
g & | T gra ¥ UF g aF &9
fore wafadt ) fergeamay § & wwal
% ? w@ wg waw g fxoufa e

3L UF F1 AGY  GHQ AT gH Q=
fr 37 & faq agt T A A A
REIT @ I | AT @9 g ]
fFrafe s o T agag &
f& o 99 of @l & @R-BR T
g Y S F v F, wfasw @7
a9 FT AT T & | F 7 7g A
fr a8 a<g # Tl @ o
AR ST F qo97 F7 IT RGN F
Ty & fT 39 F Ty i -
qz@ @I FT 3T FT QI F a9
fear s @fF & 97 TRl &
TS TG § FH I T | WX I
B, B Foai & W/, qT TFAI® &
st gRT &Y ¥ 37 ¥ ag faware @
f& 39 F F=a1 #71 swiaey wrve1 Ty
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S AR zagfe ¥ oF amfar
TOF & 37 %1 FRfseeam sarer w67
gRT | zafag 37 F e aga A
TEAHICAT TF g7 ZATH F7 @ E |

aut F F1eor gAY 97 fead o
&1 &0, "FHA B VA & w7 AG
Y & 97 | 79t @ g1 & 9K v
TR Fed W W F A AfF
39 feiNem & s # =TT
=1 O & W waw ¥ 5 F Ay Wy
g | & =AY geFedT A7 a8 aqarAr
et § fF www & fag 37 #y %7
o geft f5 agiem # 3 g5
T T TH BT A FTH  Ag 9T F7
g ¥ FE AT W g ooz wAH §
feTaaf gy am: w127 & AfFs 2 703
19 9TE T94T 97 F qEq HAL AV
qFT | mEw F Gy AW agi ¥
TR wgT A gu F SifE Fedfe-
WA FT FTH FQ § | FA G I AT
™ ) e = i e afz
FT ag T FY T9 @B a1 T F |
oF HEW H 9gT I F G FTH AT
R 1 & geEre A A #, w@t
gt 9% ag dar o 77 8, afg &g 9
FHi F71 fauw &0 & fadeor &9
39 el #1039 & 9w F 2
I F1 ag wlww g fF F dram
EUTR AT g F T {OAT, AT
FIEITTGH #, a1 7ow T TN H w7
Fgl qg FFF § IT F 3@ FX AW
Y g% garg 7 awfaw T & A
qF T Haw 3 |

TF ®aTH ag 21 gt e Ao
gfefpae arell & wamar amdr 1 7
TR FY 417 g W H aga & w@ardy
TG TR (E FT T G A
T § e @ oF qE e @ sifs
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77 UF HTIHT FT @AT 1 I TF q17T 7
gre| & amy @A 9 g e oS
ArgaeA gfefede I 7 agf #71 fa
A1 IW F1 GgA SATAT IIMTATGEF FIT
fear @ AR W TF  4,52,000
At & faq Argdaq gfefedeq sy
a1 9F § 1 wredve afefeieg [ #1
< faerfae 91 39 A 997 AWE AR
gfaurss #< fear & | oF forea 7€
T IR aGE ST
€Y TEAT g | FIfE AL o H@HT &
A a1 HET ISAT | AfT FAY
o 4% § g s § NfF med §
Hrgde a A8t & afeT F IR A 97
T HT T 7T HIT AT HT TC | I
AGHIFIG A1 ST AG W qFLH Al
g A & | o wifeam Y a3
J oaT & g9 39 Arzaww feam 1 3@
B MIGTEE g A
AT TAH § BTAT ISAT § |

oF qmq & ag Fgamr g 5
&9 1952 ¥ ag fears ar f argae=
wfefrde & faara F15 sl 7@t =
T A7 | Y AT F = { qEGE F
feaTsr a1 & TR T vy s & | zafag
ag &1 T&Y wwar fF arfeea Y W)
AT 1 g2 & 99 # faage e fear
s, &8 fadge a7 & sy A TR
JIE | ATT | AT JAHT T SR EF
zafaw &v 1952 & A€ ¥ AANA
afefpde & T FE 78 7 | &7
1958 ¥ T gaq hawn fear fF
ArgaTe feored AFT A Y WA I
] ot fireft ag A fooiw Fdfeweam
gt faerty | ag foarst T« T w@r v
IR Ff AT AS GUIH 1964 F TF
AThT HT TS AT A F v g
N aifeea § wrEmiEr @, 99 ¥
feme qu, shar & F agw Y Fgr 9T ¥
e & ag qEedY €Y ], 9 F AL
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7z fernf e da sf @ i
qET 3, THT 919 S« 39 Y g &, a
s frgamarag s fFa
fergeam ==, Mfaw gw #1 ag FE
=1fgy ff wiffea & T #X &
I & qaia ) ¢ar #2 foay e oy
eIt & A qifeeae § § 99
F AR TEF TP feenfEr 7
ATEAT I g1 | & 59 09 R FS ;W
A E | AY I Far ma & fF argew
gfefede & T @R 78 AT | UG
FE AWM FT TFeAHIg goT, T T
TF T gAIaT g & A R A
fem & ool 1@ Qs § FFH
T T wRT AR AT fefnde
2 F agT TR agfaaa i F T A
¥ 1 FAST TR HST AT AT A, TR
g U9 o foam gqr sl & & sgar
fear ar f5 afx #1§ af@r famr amz-
dww afefede & o wr o ST a
I F a@ §F § grafug @
s st mam
g A AR WR @ F afaera §
T F R g9 A1 § agi F AT
FT F, WX 9g I7 %7 fqwfar G
ar #ré fora QY 7Y AN | @R
o 1T *Y fgwem FET W) g
T qHA NFWE AT AAWT § W
wfiq a7 ATGEER FEAE T
H FET G

R wig, Y v fag, ¥ w°
SmarafEa famn g 1 WM AR T F
qifafa o= & smfag & 7 &
AT G Fg aFar, afew § 59 A
fovare feaman g fr 9% oY qwmw
[T &, P AR A A IRATYEF
LERE

" & gF a feR @ gew § AN
@l g & a9 v aee, faen-
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Kigzicil

free =@ @@ & % 9 fFg ot &
AT @ §, T F F w4 At
. w e W@ o W oA g
g afe & A Fgm A g fr
S st TR A A AR, I oaw
TOF F FI | T THRT A FAT OB |
T fafaedy ot smETe 81 AW g,
wafs W faa 39 7 arfwat #1 5%
A @ | WX T AFT A B AF
w, A F T A FL ERAT | T
fafedt #t o TRy @ TmW & faw
AR GIET FT @AW dgd IEd
& i sn W A & f ot
g, ¥ 7@ fead wd, #=ifs § 48

feard 48 37 & 1 F1E AW WL A1

T AN AT FG1 3@ Tl & | IT T
feam & foq #15 gaw wret dT
=nfeq |

gl a% mfearfaal §1 gr ey g,
F oreft SR AT 9T | § T ATRAT
o e anfe & oy i = s @,
39 ¥ ¥ uF-ar JH a7 o fay
afearfadt #1 & w1 | 39 F AFW
AT g § 1 S st 2 Sees,
@, WA @ AT A §ew
amé S, w3 & qT
HERT IST gHA | AT Fy feamms A
ot & sarar frErd mftafen w5
o &1

Mag TR FTANFEIFY
ez fraTe, @M A ave FEY

ot Ay gl wEl oY eyt
RN FY FE FT F1H T Snde, agi
T g arfaet & wfuwT 7 sferwror
& fer smrm, =R efaEmEr
& @ F 6 g, ;fs § ag
EaT T oY A qRT ¥ W A
ST F g 7 9 | § wEar g 5
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I H A1 Fraey 1 AT Ag AWl
aEar g & st o w0 f5r 9, @y
AR GUET 37 FT GFIT T30 qF |

st Qo fao It WA HAT
X S oFer aqrs g, TS A amo
TR AT § AT T w1 W e
27

«ft et - ag faw ofesam & o
T AR § | AWAE ae T e
antt &1 f9% fear §, 59 %7 97 W
SATET AR Q=T |

Mr, Deputy-Speaker: Shri Bhagat

Shri Shivaji Rao S. Deshmukh (Par-
bhani): Before you call upon the
Minister, one or two more Members
may be given an opportunity.

Mr. Deputy-Speaker: 1 am sorry: he
wants 20 minutes.

Shri Shivaji Rao S. Deshmukh:
Twenty minutes to a Minister and five
minutes to a Member is a reasonable
proportion, but it should be so arrang-
ed that all viewpoints are represented.

Mr. Deputy-Speaker: I am sorry.
The Minister of Planning (Shri B. R.
Bhagat): I am not coming in his way.

Shri Shivaji Rao S. Deshmukh: So
the Minister is prepared to give five
minutes time to us.

Mr. Deputy-Speaker: There are
others also whom I will have to
accommodate.

st gEw = wgEE (W)
F A welt A § a8 LT ARAT
f& de fare § s orfeanfaat &7
IATET AT T &, 99 F AIYS IATE AT
73 § T 9 FT HEA FET A7 G E,
IG F IR F FAT GIHFT T HT FH
T § 7

*{Y Tl  F I W E !
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u‘tmwmm:wwm
qUET IATS W T | FTHR AW FT
Fatz #< fagr 7ar & 1 39 F FAST /Y
T A€ FL AT AE & | FEE TTHR
I & ik F T FIAT ATEAN § 7

Mr. Deputy-Speaker: You must ask
the Madhya Pradesh”Government.

st wqriy - RO 9 & T gHeE(
&, afem Sfs 7 weFw ¥ 5§ 9@ &
arF g 8, TafaT AH 3F AR H
AHRTY TG}

Shri B. R. Bhagat: My two col-
leagues have replied fully to points
raised concerning their Ministries and
so I do not propose to cover those

points. I will deal with other points
relevant to the supplementary
demands.

As regards the point raised by Shri
Morarka, about his doubts concerning
the demands for Rajya Sabha in regard
to allowances and honoraria being
higher than those of the Lok Sabha,
the position is that although it is true
that the demand under the Lok Sabha
head is somewhat smaller than that
under the Rajya Sabha head—Rs. 6.48
lakhs for the Rajya Sabha as against
Rs. 622 lakhs for the Lok Sabha—
there are two reasons. There is no
discrepancy, as he doubted. The first
reason is that the Rajya Sabha ad-
journs during the budget session which
the Lok Sabha does not and therefore,
the TA Bills in the case of the Rajya
Sabha Members are higher, especially
it Air-travel facilities are availed of.

Shri Inder J. Malhotra (Nominated—
Jammu and Kashmir): But will that
make all this difference?

Shri B. R. Bhagat: No. This is a
separate head. That is one of the
reasons. The second—which is more
important—is that the overall Lok
Sabha demand being higher, that is
ever Rs. 1 crore as against Rajya
Sabha's Rs. 45—50 lakhs, the savings
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under the Lok Sabha demand is more
and so the amount required under the
supplementary demand is less—about
a lakh of rupees having been re-
appropriated as a result of savings.
These are the two reasons.

Shri H. N. Mukerjee: Will the
Minister investigate further because
the Rajya Sabha membership is only
half that of the Lok Sabha?

Dr. M. S, Aney: I could not follow
the second reason.

Shri B. R. Bhagat: I tried to check
it up with the Lok Sabha Secretariat
and got the information that there is
a saving of Rs. 1 lakh under the origi-
nal demand.

Shri H. N. Mukerjee: Even so.

Shri B. R. Bhagat: That particular
fact can account for it, because the
amount is less only by Rs. 26,000. The
Lok Sabha had more savings, Rs, 1
lakh—and they have reappropriated
it under this. Even that factor may
account for it. This is the informa-
tion I have gathered from the Lok
Sabha Secretariat.

There was another point about the
question of decasualisation under the
printing press. It was asked as to
why it was that casual workers were
larger and larger in number, although
there is a policy that they should be
absorbed.

It is true that in 1956 it was decided
by Government to do away completely
with the system of contract labour.
Consequently, with effect from
January, 1957, the Stationery Office
began to recruit labour directly from
the market on daily wages. Simul-
taneously, as many as 126 casual
labourers, out of an erstwhile 196
contract labourers, were brought on
to the regular establishment, and a
further batch of 60 persons was
decasualised and brought on the
regular establishment in 1960. Thus,
only ten of the contract labourers, up
to that time, remained on the list
awaiting absorption. But, after the
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emergency, the work in the stores,
packing and despatch wing of the
Stationery Office increased, with the
result that the labour strength had
to be augmented by recruiting extra
labour on daily wages, with the result
that about 80 to 90 casual labourers
are being employed daily on daily
wages, and that has resulted in an
increase in casual labourers.

But, I think the point made by the
hon. Member remains valid. Even in
this period, every effort is being made
to absorb them, and there is a pro-
posal for absorbing 46 of them on the
regular strength, and although tem-
porarily there may be increase in
casual labour, I think progressively
they will be absorbed.

Shri S. M, Banerjee: There was a
recommendation from the Calcutta
office that 82 people should be declared
as regular. Is that correct?

Shri B. R. Bhagat: He has submit-
ted a proposal for 46 of these, as I
said.

Then, a number of points were made
about import of foodgrains and export
of sugar. As the larger policies in
respect of both these subjects have
been discussed in this House more
than once, I would not like to go into
them, but I would like to answer some
of the specific points.

For example, in regard to sugar a
complaint has been made that though
the country is facing a shortage of
sugar, we are still exporting it, and
further accentuating the shortage. The
facts do not bear this out. We have
to bear in mind that in all our exports,
we have to enter into lon-term com-
mitments, and though we may have a
bad year with shortage of supplies, we
have to honour our commitments.
That has been the reason. For
example, we entered into a commit-
ment in 1962, June, for export of three
lakh tonnes of sugar in 1964, with a
particular organisation known as
CARCO, and it was amr good fortune
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that we had to export only two lakh
tonnes as against the commitment of
three lakh tonnes. If they had pres-
sed, we would have had to honour it,
but only two lakhs tonnes were
exported, and a few thousand tonnes
in other cases. Therefore, it is very
necessary, although in this particular
year supplies may be short, that we
should honour our commitments in
order to keep the market and earn
foreign exchange, to keep the export
going. Our total exports have to go
up, and they will go up only if we
maintain and increase our exports on
various items,

In this particular case, the export is
much less than last year. This year
it is only 2.3 lakh tonnes as against
nearly 5:0 lakhs last year, and 3.7 lakh
tonnes the year before that. So, it is
not a fact that we have not taken into
account the shortage of supply of
sugar in the country, but taking an
over-all point of view, we have tried
to do the best and earn as much as
Rs. 19 crores, which is very valuable.

Shri S. M. Benerjee: But at the cost
of internal consumption.

Shri B. R. Bhagat: I am sorry the
hon. Member does not appreciate the
facts. As against 5 lakh tonnes before,
we have exported now only 2.3 lakh
tonnes, and for that we had entered
into a commitment in June, 1962 and
we had to honour it. It is our good
fortune that we could get away with
an export of only 2.3 lakh tonnes.
So, it is not as if we are taking off
supplies from internal consumption
and exporting without any considera-
tion to the difficulties of the people.
I am only placing facts. I think this
point should be appreciated.

Shri S. M. Banerjee: We appreciate
it, but we want an assurance from
you that after you have honoured the
commitment, you will not export
more at the cost of internal consump-
tion.

Shri B. R. Bhagat: I think that is
common intelligence. No Government
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particularly a Government like this
which depends on public opinion, will
trv to tax the people too much.

Shri Bade: The Government lacks
common intelligence because there is
too much paucity of sugar in the coun-
iry already.

Shri B, R. Bhagat: I think the facts
will bear out that the Government
has the best consideration for the
people as well as the larger national
interests.

Dr. M. S. Aney: What is the number
of years for which commitment for
export has been made?

Shri B. R. Bhagat: ] have no figures,
but certainly we have not made any
further commitments this year, because
cur position is bad.

Mr. Deputy-Speaker: There is no
commitment for the next year?

Shri B. R. Bhagat: I do not have
that.

Shri Bade: Is he sure there is no
further commitment?

Shri B. R. Bhagat: There would be,
but certainly it would not be more
than what it is, knowing the position,
but I do not have the figures.

Coming to food, the point was made
that the Foodgrains Corporation should
have an equalisation fund to meet the
loss that may be caused in the coming
vears. The Bill which has been passed
lays down that this Corporation will
purchase on behalf of Government at
prices that will be fixed in advance,
that if there is a profit it will go back
to Government, and that if there is a
Joss, Government will make good the
loss. Therefore, the question of an
equalisation fund does not arise.

Under this head, a demand of Rs. 100
crores has been taken, part of it for
rupee payment and a part for foreign
exchange, because not only larger
procurement is needed in view of the
food position, but also a larger import

AGRAHAYANA 9, 1886 (SAKA)

.

Supplementary 2484
Grants (General)

is contemplated. Government has
already expressed its desire to import
much more from outside under free
foreign exchange, from Thailand, from
Pakistan, from Burma and other
sources. There, foreign exchange may
be needed, and ultimately more than
Rs. 100 crores may be needed, and
we may have to come again to this
hon. House for a larger amount.
Today we cannot correctly anticipate
the total expenditure, because it
depends upon the exact food position
in the coming months.

So far as the question of imports
under P.LL.—480 is concerned, a debate
whether we should import under this
head or not may be of some political
advantage to some hon. Members, but
so far as its economic advantage is
concerned, I think there is no doubt,
because we did import much more
than we anticipated last year under
P.L.—480, and we are grateful to the
United States which provided the
arrangement for stepping up the
imports under P.L.—480. That has
helped us a great deal in maintaining
supplies, particularly in States like
Kerala, Maharashtra and U.P. Without
this imported wheat, it would not
have been possible to maintain the
suplies. And even for meeting the
requirements of statutory rationing in
Calcutta, there must be stocks, whe-
ther they are imported or internally
procured.

Therefore, there is no economic dis-
advantage in it. The only point that
arises is whether this money that is
accumulated under P.L.—480 will be
used in a manner which is either to
our economic disadvantage, or to the
disadvantage of our democratic func-
tioning, as the hon. Member puts it.
On these two scores our stand is very
clear, and it has been made well known
to this House, and we have absolutely
no doubt in our mind in regard to
these two imaginary disadvantages.

Shri Nambiar: It was stated earlier
that it would not be used, but now
it is stated that it is required for their
expenditure in India. That is what I
pointed out.
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Shri B. R, Bhagat: I said it would
not be used to our economic dis-
advantage. The hon. Member refer-
red to some economists. I think he
knows to which school they belong.
I hope he belongs to that school of
laissez faire economists, some of whom
criticise P.L.—480.

So far as Government is concerned,
we have taken steps to immobilise
these funds. The only economic dis-
advantage is that if Yhe U.S. Govern-
ment uses it in an indiscriminate way,
it could create inflationary potential
in the country. For that we have
taken action. Instead of putting it in
the banking system, where it could “e
used as deposit for creation of more
money, it has been put in the U.S.
Government account in the Reserve
‘Bank, and more or less it has been
immobilised. It has been wholly im-
mobilised; it will not cause any infla-
tionary potential in the country. So
far as the democratic thing is con-
cerned, it is a matter of view. But the
point is that almost 80 per cent of this
money is being used for agreed deve-
lopment projects under the Plan and
certainly Government watch the
economic and political interests.
Every one of the projects that are
approved are projects which go to the
development of the country in a very
crucial field. A small portion goes
for the expenses of their embassy.

Shri Nambiar: Their expenditure in
India is shown as Rs. 95 crores. It
is not a small sum.

Shri B. R. Bhagat: Compared to
Rs. 900 crores meant for the other
development expenditure. (Interrup-
tions). It is costly to run an embassy
like the American embassy.

Shri Nambiar: If they spent Rs. 95
crores, they may use it for political
purposes. That is our suspicion.

Shri B. R. Bhagat: I have given our
judgment. You are unnecessarily sus-
picious. Any embassy involves a very
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large expenditure and certainly it is
not used for any political purpose.

Shri Dandekar referred to the two
alumina projects at Koyna and Korba.
The Koyna project is in the pubiwc
sector. A licence was given to the
private sector for the project which
did not fructify. The hon. Member
asked whether the capacity of the
Koyna project was advantageous,
whether there will be export poten-
tial for this as well as the private
project and whether the Mysore Gov-
ernment had been associated with ihis.
In regard to th capacity, I think this
project is of a bigger size; the capa-
city is larger and therefore more
economical than the private sector
which was only for 20,000 tonncs.
This project starts with 25,000 tonnes
and ultimately reaches 50,000 tonnes.
It is not also true that this project
has been replaced by the private sec-
{or project because that project licen-
ce was given in 1960 but there was
one difficulty or the other and for
four years nothing happened and
“here was such a shortage of alu-
mina and so something had to bc
done. Therefore, all arrangement
had been made that another project
will go to Mysore; we are going to
have another project baseq on Shara-
vati power. This is in the interest
of our economy, to meet the growing
demands for alumina. He asked:
what will happen to the Korba alu-
mina because the smelter is for a
smaller capacity? That project is
also on a technically sound and eco-
nomical basis. There is a large bau-
xite deposit there and it was
thought better to start the alumina
plant there because a large size alu-
mina plant is economical and in the
beginning  the  surplus alumina
can be wused by any ather smel-
ter. The smelter here can also
be augmented by the addition of a
second or third or fourth unit.

Shri Bade: 1T want to know whetner
the M. P. Government had written
that they do not want this alumina
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project if you are not going to pro-
duce aluminium in that project and
if you are not- going to finalise it
some private sector people are going
to take that project. Have they
written to you?

Shri B. R. Bhagat: 1 do not know
of any letier. But as I said, a smelt-
er can be added and alumina can be
used. Besides, alumina produced
here will not lie unused; it can be
used in’ other smelters.

Shri Bade: When are you going to
finalise the Korba project and fina-
lise the construction Hungarian colla-
boration, etc.?

Shri B. R. Bhagat: It will be dur-
ing the Fourth Plan period. Discus-
sions are going on about the collabo-
ration agreement; it will take the
usual period of two years to take up
construction,

Shri S, M. Banerjee: All of us re-
ferred to the question of dearness
allowance to the Central Government
employees. The hon. Minister said
that they were seriously considering
whether they should wait for the one
man commission or should give in-
creases on the basis of the rise in cost
of living. I want a reply from him.

Shri B. R. Bhagat: I knew he rais-
ed it Sir, but it does not come under
any demand.

Mr. Deputy-Speaker: Under what
heading are you bringing it? You
may raise it sometime later at the
appropriate time.

Shri S. M. Banerjee: 1 would re-
quest you see demand No. 86 page
50. You may read under the head-
ing ‘Atomic Energy’. It says that
they need an additional provision of
Rs. 25 lakhs_to meet expenditure on
establishment, payment of dearness
allowance at enhanced rates sanc-
tioned in February.... Cannot we
raise this point? It is directly con-
mected with this grant.
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Mr. Deputy-Speaker: It is- some-
thing new. Have you got anything
to say? (Interruptions.)
Order, order. He will reply to that.

Shri B. R. Bhagat: It may be there
as part of any o:.her item. But as a
general question it does not form the
subject matter of discussion. Be-
sides, this matter has been raised in
this House and only the other day
the hon. Finance Minister has replied
to that question; I have also answer-
ed questions on that matter. I think
I do not have anything new to say
on that matter.

Shri J. P. Jyotishi: One
about the Korba plant.
against alumina. I am not opposed
to it. But how is it that we do not
have a plant for production of full
fledged aluminium? Why should only
alumina be produced and sent to
some other place to convert it into

question
My friend is

aluminium. It would be more useful
to have an integrated aluminum
plant,

Shri B, R. Bhagat: All these mat-
ters have been gone into technically
so far as these aspects are concern-
ed. At any particular time the end-
product, the fabricated product, or
the alumina fabrication, is also phas-
ed from year to year. We have not
one plant but to or three plants, one
in Maharashtra, one in Mysore and
one in Madhya Pradesh. At a parti-
cular moment, the flow of the end-
product is determined, and on that
basis the smelter capacity has been
determined. As I explained, it is the
large-size economy of alumina pro-
duction which is bigger and easier; it
can be used partly by other smelters.
The additional one, two or three
smelters which are put up can use
all these in course of time. There is
no disadvantage to “this unit of
Madhya Pradesh.

Mr. Deputy-Speaker: I shall now
put the cut motions to the vote.

All the cut meotions were put and
negatived.
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Mr, Deputy-Speaker: The question

is:

“That the respective supple-
mentary sums not exceeding the
amounts shown in the third
column of the order paper be
granted to the President to de-
fray the charges which will
come in course of payment dur-
ing the year ending the 3lst day
of March, 1965, in respect of the
following demands entered in the
second column thereof—

Demands Nos. 9, 41, 76, 90, 95, 96,

108, 110, 125 and 136.

The motion was adopted.

[The motions of Demands for Sup-

plementary Grants (General), 1964-
65, which were adopted by Lok Sabha

DEMAND

are reproduced below—Ed.]

DemMaNDp No. 9—EDUCATION

“That a supplementary sum not
exceeding Rs. 1,000 be granted to
the President to defray the
charges which wil] come in course
of payment during the year end-
ing the 31st day of March, 1965,

(RN

in respect of ‘Education’.

No. 41—OTHER REVENUE

EXPENDITURE OF THE MINISTRY OF Fooo

Demanp No.

AND AGRICULTURE

“That a supplementary sum not
exceeding Rs. 2,00,00.000 be grant-
ed to the President to defray the
charges which wil] come in course
of payment during the year end-
ing the 31st day of March 1965,
in respect of ‘Other Revenue Ex-
penditure of the Ministry of Food
and Agriculture’.”.

76—OTHER REVENUE

EXPENDITURE OF THE MINISTRY OF

Law

“That a supplementary sum not
exceeding Rs. 25,000 be granted to
the ©President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1965,

DEMAND No.
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in respect of ‘O:her Revenue Ex-
penditure of the Ministry of
Law'.”

DEMAND No. 90—MINISTRY OF WORKS,

HOUSING AND REHABILITATION

“That a supplementary sum not
exceeding Rs. 9,93,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March_ 1965,
in respect of ‘Ministry of Works,
Housing and Rehabilitation’.”

95—DEPARTMENT  OF
ATtomic ENERGY

“That a supplementary sum not
exceeding Rs. 98,000 be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1965,
in respect of ‘Department of
Atomic Energy’.”

DEMAND No. 96—Artomic ENERGY
RESEARCH

“That a supplementary sum not
exceeding Rs. 33,87,000 be granted
to the President to defray the
charges which wil] come in course
of payment during the year end-
ing the 31st day of March, 1965,
in respect of ‘Atomic Energy Re-
search’.”

DeEMAND No. 108—LoK SABHA

“That a supplementary sum not
exceeding Rs. 10,00,000 be granted
to the President to defray the
charges which wil] come in course
of payment during the year end-
ing the 31st day of March, 1965,
in respect of ‘Lok Sabha'”

DEMAND No. 110—RAJYA SaABHA

“That a supplementary sum not
exceeding Rs. 8,40,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1965,
in respect of ‘Rajya Sabhs’.”
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DEMAND No, 125—PURCHASE OF
FOODGRAINS

“That a supplementary sum not
exceeding Rs. 1,00,00,00 ,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of March,
1965, in respect of Purchase of
Foodgrains'.”

DeEMaND No. 136—CapPITAL OUTLAY OF
THE MINISTRY OF STEEL, MINES AND
Heavy ENGINEERING

“That a supplementary sum not
exceeding Rs, 2,000 be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1965,
in respect of ‘Capital Outlay of
the Ministry of Steel Mines and

9 9

Heavy Engineering’.

1452 hrs,

PAYMENT OF WAGES
MENT) BILL

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): Sir,
1 beg to move*:

‘“That the Bill further to amend
the Payment of Wages Act, 1936,
be taken into consideration.”

This Payment of Wages Act was
passed in 1936 largely as a result of
the recommendations of the Royal
Commission on Labour in India and
it wag put into force in the year
1937. The general purpose of this Act
is to provide that employed persons
shall be paid wages in cash at regular
intervals and without any unauthoris-
ed deductions. Later on, in the light
of experience and also the difficulties
that were faced, the Act was amended
from time to time. But the major
amendment took place in the year
1957. According to this, the wage-
limit for coverage was raiseq from
Rs. 200 to Rs, 400 per month, Again,

(AMEND-
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the provisions of the Act were
extended to construction industry
also. According to the 1957 amend-
ment, the definition of the term
‘wages' was enlarged so as to include
incentive bonus and any remunera-
tion payable under any award or
settlement. Again, enlargement of the
authorised deduction was also pro-
vided for. In fact, insurance premia
and penalties imposed under service
rules. were also included as proper
deductions.
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One important provision which was
made in 1957 was to have conditional
attachment of property to safeguard
the interests of the workers. The
present Bill of course seeks to amend
the Act in several directions. 1
would like briefly to place before the
House a few important amendments.

The provisions of the Act was
extendable to any industry after
three months’ notice given by a State
Government. Supposing a State Gov-
ernment wishes to extend the provi-
siong of this Act to a particular
industry of the Central Government
which is of an All India Character the
State Government should consult the
Centra] Government before doing so.
The definition of the term ‘employer’
used in the Act does not include the
legal heirs, Supposing some moneys
are due to the workers from an em-
ployer, ang supposing the employer
dies, the workers cannot claim their
dues from the legal representative of
the employer. Therefore, we have
taken advantage of this amendment to
see that such a provision is included,
namely, that even after the death of
the employer, nis legal heirs will have
to share the liabiiity. In 5 similiar
way, if a worker who has a claim
dies, his legal heirs cannot claim. We
are also amending the definition of
the employed person to include his
legal representatives.

According to section 85 bf the
Factories Act, .a State Government

*Moved with the recommendation of the President.
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can extend the provisions of the Fac-
tories Act to any premises where a
manufacturing process is carried on
with or without the aid of power ir-
respective of the number of workers
employed excepting of course where
the work is done by a worker solely
with the aid of the members of his
family. Now, it is proposed to extend
the provisions of this Act to all such
establishments which are notified by
the State Government under section
85 of the Factories Act.

The industrial establishments to
which the provisions of the Payment
of Wages Act applies have been speci-
fied but civil air transport services
and the motor transport service are
not included therein. We feel that it
is necessary that the provisions ‘of this
Act should apply to civil air transport
services and the motor transport
service, Therefore, an amendment to
that effect is provided.

At present, under section 3 of the
Act, the liability for the payment of
dues is that of the manager of the
factory. Hence no action can be taken
against the employer. Sometimes,
when a manager’s salary or dues are
to be paid, the difficulty is that the
manager himself cannot claim from
the employer, Therefore, we are
amending section 3 to make both the
employer and the manager responsible
for such payments. In the case of em-
ployees in docks, wharves, jetties and
mines, it is found that non-payment
of supplemental wages which are
calculated after the tonnage account
of the 'ship or wagons loaded is
available would only be a technical
infringement of the Act. We want to
see that such supplemental wages are
also paid before the expiry of the
seventh day after such calculations
with regard to the tonnage of the
ship or the wagons loaded are
available,

Various kinds of deductions are
contemplated under sub-section (2)
of section 7. We would like to add a
few more to that list, namely cycle
advance, festival advance, etc. and
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also in respect of loans for house-
building purposes and loans from any
labour welfare fund. Deductions in
respect of insurance premia for
fidelity guarantee bonds are also
included.

The Public Accounts Commitiee
made a recommendation that deduc-
tions on account of the traffic debits
in railways and sums lost to the rail-
ways due to certain acts of commission
of omission should also be included in
the deductions. Therefore we have
provided that in the amending Bill
So far as deductions are concerned,
there was no outer limit fixed. Even
80 or 100 per cent could be deducted.
We. are proposing to amend it and
provide for an outer-limit of 50 per
cent of the wages, But in respect of
deductions towards payment of dues
of a cooperative society, this outer-
limit extends up to 75 per cent of the
total wages. If in any case more tnan
50 per cent or 75 per cent ag the case
may be has to be deducted, the State
Government is empowered to make
rules in this regard. So, the employer
cannot deduct according to his whims
and fancies.

15 hrs.

With regard to the enforcement of
the Act, we wanted to see that proper
powers are given to the inspectors, so
that they may be in a position to
enforce the provisions more effectively.
So, we are giving them powers to
compel the employers to produce any
documents required by the inspectors
and if and when necessary, to seize
the records of the employers. Such
powers are enjoyed by inspectors
appointed under the Minimum Wages
Act, 1948 and the Motor Transpnrt
Workers Act, 1961,

A provision is also being made em-
powering the inspector to supervise
payment of wages to the employees.
Often times, employers keep records
showing that they have paid the
wages to the workers, but actually
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they might not have paid, Therefore,
inspectors can be present at the time
when wages are being paid to the
workers.

Under section 15 claim applications
are to be filed within a period of six
months. Normally these establishments
are inspected once in 12 months. So,
we thought it fit to provide that the
claims also can be filed within 12
months, instead of 6 months as exist-
ing now.

‘Whenever payment is delayed, the
liability of the employer to pay com-
pensation is there. But it is only very
nominal—Rs. 10 only. We want to
increase it to Rs, 25.

Another main clause in the Bill
relates to this: When a complaint is
made and when mony is paid, .the
authority cannot pass an order for
compensation. We have provided in
this Bill that even after filing of the
application and even after payment of
such dues, compensation can be inflic-
teq upon the employer.

At present an appeal under section
17 can be filed by an employed
person or any official of a registered
trade union authorised in writing to
act on his behalf. But a claim appli~-
cation under section 15 can be filed by
an employed person or any legal
practitioner or any official of a regis-
tered trade union authorised in writing
to on his behalf or any inspector
under this Act or any other acting
with the permission of the authority.
A similar provision jis not there in
section 17. Therefore, all the persons
authorised to file claim applications
under section 15 are also authorised to
file an appeal under section 17. It is
a cpns&qdential amendment.

Rules made under the Act provide
for maintenance of records by the
employers, But experience showg that
the records are not properly main-
tained and sometimes not in a com-
plete manner. It is proposed to pro-
vide for a penalty or fine up to Rs. 500
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for failure to maintain records, and
registers in a complete manner, that
is by filling up all the columns which
are required to be filled up and for
the submission of a return which does
oot tally with the entries in he
register or records on which it is
based.
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Section 20 of the Act provides that
contravention of certain sectiong of the
Act is punishable with fine which may
extend up to Rs, 500. It has been
considered necessary to enhance the
penalty., It is being enhanced to
Rs. 1000. 1t also provides for imprison-
ment up to 3 months in the case of
repeated or continuing offences,

I think I have explained the most
important clauses of the Bill. More-
over, in the Statement of Objects and
Reasons it is clearly stated as to why
each particular amendment is sought
for, I have no doubt that the Bill
will receive the.support of hon. Mem-
bers. I commend it for the considera-
tion of the House,

Mr. Deputy-Speaker: Motion
moved:

“That the Bill further to amend
the Payment of Wages Act, 1936,
be taken into consideration.”

Shri S, M. Banerjee (Kanpur):
Sir, 1 must congratulate the Minister
for bringing out this ameénding Bill
to plug some of the loopholes in the
Payment of Wages Act. Today, even
after so many amendments were made
in 1956 and 1957, small units are not
covered by the Factories Act and
hence they are not covered by the
Payment of Wages Act. This parti-
cular amending Bill gives the power
to the State Government to extend
the Payment of Wages Act to those
small units, In the Statement of
Objects and Reasons, it is said:

“to widen the coverage of the
Act so as to make it applicable
to all factories to which provi-
sions of the Factories Act, 1948,

’
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have been extended by the State
Governments.”

Before doing it, the State Govern-
ments will have to examine whether
those units which are now exempted
from the purview of the Factories Act
really deserve exemption.

I come from the industrial city of
Kanpur where there are small units
employing more than 20 or 30 and in
certain cases even 50 employees
manufacturing boots and shoes, These
are regarded as small-scale industries
and are exempted from the purview
of the Factories Act and hence from
the purview of all Acts including
Payment of Wages Act. 1 tabled many
questions in this House and 1 was
tolg that the Labour Ministry was
making some enquiry into the various
allegations of the workers that these
units employ 50 or 60 persons, but
they do not show it to the Inspector
of Factories. They keep them in
batches—not all the 50 persons in a
particular place—so that if any
investigation is made, it does not look
that there are more than 10 men
working, Even after this amendment,
the provisions of the Payment of
Wages Act will not be extendeq to
those units where the Factories Act is
not applicable. I request the Minister
to ask the State Governments to use
their labour machinery to have a
proper investigation into these units.
I might have quoted certain gmall
units in Kanpur, but this is not
the case only in Kanpur. There
may be cases throughout the coun-
try where the workers are de-
nied the benefits of the various
legislations passed here at the
Centre and at the State level because
they are not covered by the Factories
Act. If 5 proper investigation is
made, I am sure it will reveal both
to the State Governments as wells as
to the Central Government that cer-
tain employers are doing it deliber-
ately in order to ask exemption from
the Factories Act or Payment of
Wages Act, and to dodge the inspec-
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tors and officers who are employed
by the Labour Minisier to investi-
gate.

Another glaring instance is that of
the contract labour working in the
building industry. You know, under
our Five Year Plans, whether it is
industrial cxpansion or construction
of houses, we are employing lakhs of
building workers. What is the condi-
tion of these building workers? If
there is going to be a survey in Delhi
itself where buildings are coming up
daily, I think the entire population
of these workers in Delhi including
the Rajasthani labour will be more
than three lakhs. Nothing is made
applicable in their cases. I mus!
thank the Union Labour Ministry for
implementing at least the Minimum
Wages Act. Previously that was also
denied to them. They are not paid
up to the 10th of a month; they are
paid less. But in the roster their
signature is taken as if they have
been paid Rs. 60 or whatever the
minimum wage is. These employees
are ill-clad, ill-fed anq starving.
They come from Rajasthan and other
areas. They are not paig even the
minimum wage, what to talk of pay-
ment in time. A proper investiga-
tion should be made to see whether
these workers are getting their wages
by the 10th of a month because the
Payment of Wages Act is applicable.
Where the total number of workers
is less, it should be paid by the
5th or 7th but under no circumstances
should it be paid after the
10th if it is a monthly payment. If
it is a weekly or fortnightly payment,
then the pattern of payment is diff-
erent. In the case of monthly pay-
ments to daily rated workers. the
payment should be made by the 10th.
The Labour Ministry here should
start a survey into the wages and
working conditions of the building
workers in Delhi so that they mav
get an idea of what is happening in
the country. .

I am extremely happy to know that
various deductions have been made
under the Payment Wages Act. It is
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a very good thing. We wanted it.
We know the QGovernment have
decided thrat the Government emplo-
yees will also be given the house-
building loan. It could not be imple-
menteq in the case of defence
workers, the railway workers and
the workers in public undertakings
on the ground that the amount given
as joan cannot be recovered because
of the lacuna in the Payment of
Wages Act. The lacuna was that this
wag not considered to be an autho-
riseq deduction. Clause 6 seeks to
snbstitute sub-clauses (f), (ff) and
(£#f) of sub-section 2. The proposed
clauses authorise deductions on
account of advances of whatever
nature, including advances for tra-
velling allowance, conveyance allow-
ance and also in respect of loans for
house building purposes and loans
from labour welfare fund. This was
the most needeq amendment which
the Centra] Government employees
have been demanding. This Bill is
now being passed, assented to by the
President and it is going to become an
Act. Nearly 3000 applications are
pending in the ordnance factories and
other defence installations in the
hope that this Act might be amended
to include the deduction on account
of house-building loan also. I would
only request the hon. Minister to take
up the matter with the Defence Min-
istry and see whether those applica-
tions which were rejected on this
ground are reconsidered after the
passage of this Bill. I am happy this
has come. If this loan is advanced
now either by the Life Insurance Cor-
poration or other corporations in vari-
ous places or by the Central Govern-
ment in the respective ministries even
to the middle-class workers, when
these workers retire after 15 or 20
years they may be able to have a small
house of two rooms. This should be
encouraged further.

Then I come to the question of piece
rate workers. The amendment pro-
posed in this clause seeks to lay down
that any balance of payments due on
account of piece rates in certain cases
1654 (Ai) LSD—T.
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shall pe paid within seven days from
the day of completion of calculation
relating to piece ratés, and that wages
shall be paid before the expiry of the
second day from the day of termina-
tion of employment in cases where an
establishment is closed down other-
wise than in observance of a weekly
or other recognised holiday,

15.15 hrs.
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There are two questions involved
One is about the piece work. The
difficulty there is that there is delay
in calculation. I used to work in a
factory which was completely engag-
ed on piece work. I know the piece
work system, how the rates are fixed,
how they are calculated. I know, in
our country, because we have accept-
ed the beandox system which has
become obsolete in other countries,
still the lacuna is there. Let us take
the instance of double-barrelled gun
or a rifle—that is what we are doing
in an ordnance factory—the rate is
fixed after a fime and motion study.
There ig a going work and an indi-
vidual piece of work. What is hap-
pening in the case of an individual
piece of work is this. If my rate is
Rs. 50 or Rs. 60 a month, the rate 1s
fixed at Rs. 50 plus 25 per cent—that
is on the basis of time and work
which js the universally accepted
basis for piece work gystem. There,
if I manufacture up to the 30th day
of a month, from the 25th to the 30th
my earnings are not calculated and I
am not paid on the 7th or ¥th when I
get my salary. How to overcome this
difficulty is a matter of procedure and
it is a matter which should be consi-
dered by the employing ministries
includipg the Defence Ministry.
There may not be anything wrong in
a public undertaking. But when this
System was introduceq in the docks
in Calcutta and other places the
result was that the workers did not
get their salaries on a particular day
because the calculation was consi-
dered to be a very combersome one,
a troublesome one. Therefore, some-
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thing should be found out because we
do not expect that the piece work
system is going to be abolished.
Even in socialist countries like the
Soviet Union and others they have
the piece work system. But the piece
work system should not result in
exploitation of human labour. I hope
something will be done in consulta-
tion with the Finance Ministry
because the Audit is the watchdog of
all these things and they are the peo-
ple who deal with it. The piece rate
workers do not get their tota] earn-
ings for a month because of this
lacuna. In the ordnance factories
some good system was evolved. But
that system is not perfect. I do not
know what is happening in the docks,
in the ports, in the mint and even in
the private sector—the textile indus-
try, the jute industry and others
where the whole thing is based on
this piece work system.

There is another difficulty in this
system. Piece workerg throughout the
country shoulq be guaranteed a mini-
mum wage. I am sorry to say that
the private sector never guarantees
this. If there is more work they get
more wages, but they are not
guaranteed 3 minimum wage. That
should be considered. Once the mini-
mum wage is fixed by the Govern-
ment and the employer has accepted
it, he cannot go back on that because
work could not be provided to a
worker. Therefore, a minimum wage
to the piece workers should be
guaranteed. This matter is agitating
the minds of workers who are engag-
ed in piece work. I hope this will be
looked into anq considered.

Then I come to the power of inspec-
tors. I am very haopy that more
powers are given to the inspectors, I
am very happy that a provision has
been made that way. Suppose a par-
ticular unit goes into liquidation or
closes down, the management used to
deprive the workers of their minimum
wage or their dues. There are many
instances in this country when many
mills were closed. There was a move,
for instance, to shift a sugar factory
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from Ahmedpur (West Bengal) to
Budalore (Madras). The hon. Minis-
ter knows this case. The. moment a
mill is closed or is shifted to another
place, the workers who are engaged
in that unit will be deprived of their
benefits of provident fund and other
dues. The closure of a unit may be
due to mismanagement or bungling;
so, they declare themseives msolvent
or ask for the liquidation of a unit.
In such cases, the official liquidator
should be asked to see that the wor-
kers are paid their dues. Under no
circumstances should such payments
be withheld. I am saying this be-
cause I have seen what is happening
in my own place—non-payment of
Government dues. A firm ‘'n Kanpur
did not pay provident fund dues. I
am thankful to the Deputy Minister,
who is in charge of the social wel-
fare unit. He went to Kanpur and
found that Rs. 27 lakhs were not paid
by the ‘mill-owners as provident fund
to the workers.

‘When 3 worker resigns or retires, he
does not get the provident fund be-
cause the employer has not deposited
his share. In Kanpur alone Rs. 98
lakhs is yet to be deposited with Gov-
ernment by the firms, whether it is
Singhania, Jaipuria or Bagia or some-
body else, either as providen: fund
dues or ESI contribution. So, the ins-
pectors should be given wide powers,
not to misuse them, but to properly
use those powers to see that the money
is subscribed both by the employees
and employers to Government. They
should see that the workers get their
minimum wage even after liquidation
or closing down of a particular unit

Then I come to deductions. If de~
ductions for the cooperative societies
and welfare fund and loan for house-
building or cycle purchase or other
purchaseg could be made an authorised
deduction, what is the specific objec-
tion to the deduction of trade union
subscription if the recognised or repre-
sentative union can give the manage-
ment an authority slip from the same
worker, saying that the union subs-
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cription should also be deducted from
his salary? Why could they not bring
in an amendment to cover this? I
know there is an argument against
that. But we say that we will give
the authority. I know that in Ahme-
dabad in some of the mills there is an
agreement between the employers and
the employee under which the umnion
subscriptions are deducted from the
salary of the workers by the mill and
paid to the union, although officially
there is no order. Now, in the absence
of quarters for the workers in many
of the factories, it becomes difficult for
the trade uniong to function efficiently
by collecting subscription. Of course,
the argument of its misuse i3 there.
But we will give the authority to de-
duct it; we do not say that it should
be deducted without any authority
from the worker concerned. Suppose
I am a worker of a particular unit,
and I want to pay Rs. 3 as subscrip-
tion to my union. I can given an
authority to my employer that along
with deductions for co-cperative
society, conveyance allowance and
other loans, these Rs. 3 should also be
deducted, as is being done in the case
of labour welfare fund. What happen-
ed in the case of the National Defence
Fund? Though it was not an authoris-
ed deduction, did we not taka it out of
his salarv? Therefore, if the hon.
Labour Minister wants trade unions
to thrive, the trade unions to have
more funds, 'the trade unions to come
to a state of maturity and take to res-
ponsible trade union movement, he
will have to agree to this. of course,
after an agreement with all the parties.
I am sure if this is allowed and the
trade unions are permitted to function
we shall not misuse this power, Also,
the competition will end.

Now, because of the multiplicity of
trade unions, what is happaning at the
factory gates on the pay dav? Four or
five union representatives are await-
ing at the company gates for the col-
lection of subscription and the worker
is in a soup. He does not know to
which union to subscribe. He pays to
the INTUC because it has the blessing
of the ruling party and, therefore, of
the Government. He pays to ATTUC
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because after all, it is the party
which shouts loudly about his grievan-
ces. So, he pays to both. If the wor-
ker is given the freedom to give his
authority in writing and *he subscrip-
tion is deducted from his salary, these
unseemly scenes in front of the
mill gate on the pay day can be avoid-
ed and the workers will also feel re-
lieved. Therefore, if there is no fun-
damental objection to this suggestion
of mine, it may be considered. I am
sure this will meet with the approval
of all trade unions, provideq it is on
the basis of authority.

Lastly, I come to better implementa_
tion of the Act. Now, after the retire-
ment of a worker, there ig a time lag
in the matter of payment of gratuity
or provident fund. What is happening
in our country? A worker who re-
tires at his 55th year, or G0th year in
the case of industrial workers, has tc
get Rs. 2,000 or 3,000 from his provi-
dent fund. It takes such a long time
that in the meanwhile he has either
to beg, borrow or steal. Sometimes it
so happens that the money is paid to
his widow because he has died in the
meanwhile. It is a morez or less re-
gular feature in the case of provident
fund and pension. There should be
some provision whereby these things
are attended to when the worker is
on the verge of retirement so that he
will get his due immediately after his
retirement or within a reascnable
time. Suppose I am an industria] wor-
ker and I am retiring in the year 1966
in the month of March. Could they
not complete my papers six months
before that date so that immediately
after retirement or within three months
after my retirement I get my provi-
dent fund dues? In that case, T will
be able to start a small business, open
a shop or get my daughter married
with that money. Why should this
Government not pass a legislation or
make certain rules by which the pay-
ment of provident fund dues, whether
it is the share of the individual, em-
ployer or the Government, is made
within 60 or 30 days after retirement?
I am sorry to say that thig has hap-
pened even in public sector under-
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takings and autonomous corporations,
including defence establishments and
railway workshops. Today 23,000 such
cases are still pending. In 1958 the
number of such cases was 33,000 or
34,000; today it has no doubt come
down but yet it is as high as 283,000.
The only reason for this is the ineffi-
cient machinery at the Centre, at the
level of various Ministries. They are
not able to look into cases and dispose
of them in time.

If we are interested in the social
welfare of the worker, if we do not
want the worker to starve or beg after
retirement then we should make some
arrangement whereby he gets his pro-
vident fund dues immediately after
retirement. Now, if you meet a wor-
ker who has just retired and who has
not yet had his provident fund dues
and tell him “look here, this Govern-
ment is moving towards a welfare
State” he will laugh at you and say
“we are moving towards a farewell
State”. Because, their very concep-
tion of the Government changes if
they are not paid their dues in proper
time.

Shri Nambiar (Tiruchirapalli): Mr.
Chairman, I am also thankful to the
hon. Minister for bringing forward
certain progressive amendments to the
Payment of Wages Act, but there are
also some amendments which are not
sc good. Instead of improving the
Payment of Wages Act to the benefit
of the worker, he has stealthily
brought in certain amendments which
will be beneficial to the employer
which, I think, I must point out. The
other aspects have already been cov-
ered by Shri S. M. Banerjee.

One point which T will stress first is
that it is good that the Factories Act
is being brought into in a better way,
but, unfortunately, even according to
the amended rule it is doubtful that
the hon. Minister mav be in 3 position
to bring in the railway loco sheds as
factories. Even loco sheds where
there are 500 to 1.000 empiovees work-
ing arr not yet made a factory accord-
ing to Railway rules and there is the
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contradiction. Here he says that he
can bring in the operation of the Fac-
tories Act by a declaration under sec-
tion 85, but I ask him whether he
could try to bring in the operation of
this Act to cover the raiiway loco
sheds which are more than a factory
in all respects. This is my request
and if he could do it, well and good.

Then, on page 3 in the amendment
to sanction 7 there is a small entry.
Of course, it is a smail matter, but
why should it be there? I refer to
clause (f), which reads:—

“deductions for recovery of ad-
vances of whatever nature (includ-
ing advances for travclling allow-
ance or conveyance allowance), and
the interest due in respect thereof.”

The Government wants to secure to
the employer even the interest of what-
ever advance that has been paid to
the employee when that is to be de-
ducted; it is so good to ihe employer.
At least the interest couid be omitted.
When an advance is paid it is paid for
a certain reason. The employvee had
tc take the advance for 5 varticular
purpose for which he is made to act.
Therefore the imposition of this in-
terest is not proper. I checked it with
the origina] Act and I found that it
was not there. If I am wrong, 1 may
be corrected.

I haq said that he has stealthily
brought in certain things which are
against the employee. On page 4 you
will find that deductions from railway
employees have been introduced which
were not there in the parent Act.
Clause (m) reads:—

“deductions for recovery of losses
sustained by a railway administra-
tion on account of acceptance by the
employed person of counterfeit or
base coins or mutilated or forged
currency notes;”.

This is what I object to.
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Mr. Chairman: Has the hon. Member
sent in any amendment?

Shri Nambiar: No; but I am saying
that the purport is not only laudable,
as my hon. friend, Shri Banerjee, said,
but there is also the consicleration of
the empioyer in his minl. That is
what I am pointing out. Gf course,
now we do not purchase tickets, other-
wise you would know of the rush at
the raitway counter where the book-
ing clerk has to do it very quickly.
You know about the false printing of
counterfeit notes. Now if this em-
ployee who is in a hurry takes a coun-
terfeit coin or note and issues a ticket
ang if he is to be penaliseq for the
counterfeit coin or note ‘aken by mis-
take and that has to be recovered
from his wages after som¢ time, it
is a thing that need not have been
brought in. What has bzen the prac-
tice so far should have been continued.
Why should he bring in that? .

Then, the next clause, clause (n), is
also objectionable,

It reads:—

“deductions for recovery of
losses sustained by a railway
administration on account of the
failure of the employed person
to invoice, to bill, to collect or
to account for the appropriate
charges due to that administra-
tion,”.

These are all things in respect of
which an employee bona fide, in all
earnestness, discharges his duties.
Once he discharges it in good faith,
there should not be penalisation
after sometime saying that this has
been done. What is the safety for
the employee to show that this de-
duction is false? How can he argue
it at a later date when it becomes
difficult to do so? Let there be a
progressive legisla‘ion, The amend-
ment should be for the benefit of the
employees who are really the persons
who are in need of such an amend-
ment. I know that in many such
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they are not genuine and it is being
foisted on the employees. Therefore,
[ hink that if he could omit these
two things, it would be very good.
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My giving notice of an amendment
1s a dutferent point. It may not be
accepted. 1 would request the hon.
Minister himself to come forward
with an amendment so ihat he could
delete these. If the employee is
realy responsible for commission,
let it be done as it has been done so
far and let us not introduce this new
thing.

The increase of the ceiling limit
up to e extent of 75 per cent in
the case of co-operative societies
and 50 per cent otherwise is wel-
come; but then also the problem is
not going to be solved. I know that
there are cases where employees
take zero wage home; they take
zero cash home, Anyhow, you can-
not avoid it. In this respect I must
also submit one thing. Of late the

Government is very clever. Instead
of giving more wages and making
the employees have better living

condi ions, they give loans whether
asked for or unasked.

Shri D. Sanjivayya: For building
houses etc.

Shri Nambiar: House-building, I
know; but for Deepavali, Christmas—
anything and everything, asked or
unasked, they come forward with the
idea of giving loans so that the em-
ployee should not claim bonus; other-
wise, he will ask for Diwali Bonus
or Christmas Bonus. Instead of that,
the emplover comes forward first
saying, “We will give you a loan”, so
that he thinks of getting something
and thereby gets into the trap of the
employer. Now here is the regulari-
sation of the trap. After the pay-
ment of the loan. recovery is now
guaranteed, There i¢ an invidious,

underhand. quiet, wunnoticed, um-
told......
Shri Sanjivayya: Undetected,
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Shri Nambiar:......... .undected—
ne has agreed—conspiracy or rather
an undersitanding between the em-
ployer and the Government which
also is a very big employer to see
that the worker is lured into taking
loans and thep recover them irom
nis wages. That is not proper. Of
course, the enhancement up to 75
per cent is g point which I can under-
stand in the present living conditions
but this tendency of the remployer
to give loans rather than a wage in-
crease is wrong and that attitude
should be changed,

There is another very invidious
amendment which he has brought in.
[n the principal Act section 10 says: —

“A deduction under clause (c)

of sub-section (2) of section 7
shall not exceed the amount of
the damage or loss caused to the
employer by the neglect or de-
fault of the employed person
and shall not be made until the
employed person has been given
an opportunity.”

Now, it is sought to be amended in
this fashion, namely:—

“(1A) A deduction shall not
be made under clause (c) or
clause (m) or clause (n) or

clause (0) of sub-section (2) of
section 7 until the employed per-
son has been given an oppor-
tunity.”
The words “by the neglect or de-
fault of the employed person” are
coolly omitted. In the parent Act
it is said that if the loss is by the
neglect or default of the employed
person and an opportunity is given
to him then it can be recovered, but
now he says that if only an oppor-
tunity is given to the employee, it
can be recovered; it need not be by
the neglect or default of the employ-
ed person, thereby he gives an op-
vortunity to the employer to deduct
the dues from the money paid
as wages of the employee if
only he is given an opportunity to
explain. For instance, a workman,
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whlle doing his job, might have los.
in that process a particular tool or
might have broken a particular tool
ana that js over. Now, six months
iater the employer can give him a
notice saying, “On such-and-such a
date six months back while you were
doing work on machine so-and-so,
you broke a jig or a tool; therefore,
please show why Rs. 25|- cannot be
recovered from you.” According to

the parent Act, it cannot be done.
It might be by the neglect or de-
fault of the employed person. Why

should that be deleted? Therefore,
this is an amendment calculated to
do harm to the employee. I think
the hon. Minister will consider that
such a sort of thing should not be
done. The employer is always hav-
ing the upper hand and the employee
is after all an employee under him.
An employee cannot have the bene-
fit of keeping the record of these
things or nothing down in diary
what has happened on a particular
day and so on and so forth, The
safeguard given to the employee in
the parent Act, the words “by the
neglect or default of the employed
person”, should continue. That must
be a guarantee or rather a safeguard
to the workmen. I request that
such amendments which go against
the employee should not be brought
in.

Mr. Chariman: You want the hon.
Minister to give those amendments
now when you have not done it?

Shri Nambiar: I can do it in no
time. My point is that it is only
the question of two minutes work
and a quarter sheet of paper.

Mr. Chairman: The hon. Member
has not done his part of duty.

Shri Nambiar: I can do it. But
I am pleading with the hon, Minister
that he would agree......

Mr. Chairman:
way.

That is not the
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Shri Nambiar: My point is this. I
am pleading with him. Even Mr.
Banerjee, in a way, was made to
think that everything is done tor
the benefit of the employee. Of
course, something is done for the
employee but there are still other
things which are done against the
employee.

Mr. Chairman; How far are you
able to correct whatever is being
done now?

Shri Nambiar: That is true.
is the next stage. I am com-
ing to the next stage later. Of
course, he and I are going to be
confronted with the clauses. But my
point is that no such legislation
should be brought in. After all, the la-
bour in this country has attained matu-
rity and they have trade unions and
they have got enough strength to get
things done. Whenever we bring in
any legislation, any amendment to
the parent Act, we should see that
it must be progressively towards the
benefit of the under-dog.

That

Further, we speak of socialism and
we speak of something good that is
going to come to the commopn man.
But we here see that the employer
who is already in a very good posi-
tion is being given ~more benefit.
That is the purpose with which we
bring in such a legislation. What
little we could do is to see that it
must be to the benefit of the worker.
Therefore, I am here pointing out
that there are certain lacunae in this
amending Bill which he has brought
in. It cannot be said that these are
all unnoticed things. Say, for exam-
ple, Section 10 is there and that is
copied down in another form and a
particular portion is deleted. It can-
not be said that it has happened un-
noticed. I cannot accept it in that
way.

Now, I cdme to the last point. To
Section 13A there is an amendment. It
says:
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“Every employer shall main-
\ain such registers and records
giving such particulars of persons

employed by him....”

There, 1 ask whether the Govern-
ment could ensure the supply of a
slip to every worker containing the
deductions made from his wage. All the
employers are not doing it now.
For instance, in the railways, except
the workshop people, nobody else is
ge.ting the slip. Whatever is deduct-
ed is deducted; he does not get the
necessary deductions slip. I want
that this should be done.

One more point and I have done.
There is an amendment to Section 15,
where the time limit given for claim-
ing the unpaid wages has been en-
hanced from six months to twelve
months. That is a very welcome
thing. He has done a very good
thing.

Shri D. Sanjivayya: There are
many more welcome things.

Shri Nambiar; I welcome this.
This js the point on which I am pre-
pared to give some concession to the
other side. I know in many -cases
when the petitions are submitted,
they are rejected because of the limi-
tation provision. He has now increa-
sed the time-limit to twelve months.
On this occasion, I would also like to
make another mention that there
must be a limitation for deductions
to be made. I know in Railways
after twelve years, deductions have
been made. In 1945 an employee
was given a rent-free quarter—I
am talking of these Station Masters—
and in 1964, after 19 years, the deduc-
tions were made saying that the rent-
free quarter which was given in
1945 was given by mistake and, there-
fore, the rents are to be deducted.
Even the law of Limitations Act does
not permit to make deductions after
19 years. Even without a notice,
such deductions are being made from
the wages after several years. There
should be some limit fixed that if a
proper deduction ‘is not made within
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a prescribed period, say, for instance,
one year or two years or three years,
then the employer should not make
the deduction thereafter. I would
request him to bring in such a sort
of legislation to see that the protec-
tion is granted against deductions
being made after several years.
These are ceriain points which I
wanted to make.

Shri Kapur Singh (Ludhiana): In
that case, the same limitation would
apply to the rights of the employees
also. If his liabilities are to be limit-
ed by three years, the rights of the
employees will be likewise limited
and that would not be in the interest
of the employee.

Shri Nambiar: What is it now?

Shri A, P, Sharma (Buxar): The
rights of the employees are already
limited.

. Shri Nambiar: Yes. Whatever is
his position under your civil or cri-
minal law against the employee, it is
all implemented. He need not have
any doubt about it. If the liability
is against the employer, then only
the difficulty comes. If it is agains!
the employee, it is always implement-
ed

Shri Kapur Singh: If by an unlaw-
ful act a person is removed or dis-
missed, there is no time-limit within
which he can claim back his wages.

Shri Nambiar: I am sorry that I
have to contradict the hon, Member.
In this very House, we had brought
a case and the Supreme Court also
decided aguinst™ the removal of a
certain Railway employees under
Rules 148 and 149. After the judg-
ment of the Suvpreme Court, the
Board has issued a circular to all the
General Managers that railwaymen
who come within six years period
alone should be re-taken and not
others. That was placed on the Table
of the House to which T made ob-
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jections. It was also stated that the
arrears of salaries within the period
of last three years alone should be
paid. All this was placed on the
Table of the House. I may correct my
hon, friend on my right, Wherever
there is an opportunity, the employer
is using all laws, civil and criminal,
against the employee and theFefore,
protection is necessary for the poor
employee and we must see that such
progressive legislations are brought
in for the benefit of the employees.

Dr. M. S. Aney (Nagpur): Is it not
that the date of implementation runs
from the date of detection of the
mistake ang not from the orginal
date?

Shri Nambiar: That is right.

Mr, Chairmam: Before I call Mr.
Heda, I should like to have the names
of the hon. Members who would like
to participate in this debate. They
may send their names to me. Shri
Heda.

Shri Heda (Nizamabad): Mr.
Chairman, Sir, while 1 welcome this
Bill, I ask a question of myself:
How do we measure the quantum of
socialism achieved in any given coun-
try? My own study of different
countries was that one of the way to
measure this quantum of socialism
achieved by any country is to study
the labour legislation and from that
angle, when we look at the labour
legislation that we have already
achieved in our own country, it giv-
es us a sense of satisfaction that
we are going on the right lines and
we have achieved a good quantum
of success so far as our journey to-
wards socialism is concerned.

Not only on one side we have to
safeguard the interests, the rights, of
the employees but also at the same
time we have to see how far the
legislation that we undertake is capa-
ble of being executed and also how
far jt increases our national wealth
and improves efficiency in working.
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From that angle, you find that the
labour legislation in foreign coun-
tries, for example in Brazil, another
extreme, and that in Sweden give us
two different pictures.

We have passed a number of pieces
of legislation, and many of them have
been properly executed, and the pre-
sent one is also an improvement and
would add to the fea.hers of the
Government in achieving the goal of
socialism.

Government, by this Act, is doing
very well, and it is giving the right
to the Central Government to en-
torce the Payment of Wages Act, not
only to the railways, mines and oil-
fields, which were in the earlier Act
and which were under the Chief
Labour Commissioner of the Centre,
but jt can, under section 85 men-
tion certain factories, and all those
factories would come under the Pay-
ment of Wages Act.

The point is that when we take
such actions, which are in the right
direction, we have at the same time
to give an indication of the philoso-
phy, of the thought, of the ideology
that is evolving, which guides us,
which goads us so to say, to under-
take these measures. I fully appre-
ciate that this is not possible in any
Bill or any such thing. But there
are many ways by which a capable
Minister can do it, and I have no
doubt that the present Minister, who
has got a flair for philosophy and
cogent thinking, would take advan-
tage of some occasion or the other
and give us a sort of clue into the
Government’s thinking, especially as
to what are the criteria by which he
will be bringing these undertakings
under this Act; whether it would be
only the public sector projects or it
would be some other projects in the
private sector as well; and if projects
under the private sector are also to
be brought under this Act, what is
the criterion for the same. I think
one of the criteria should be that if
any factory is working very efficient-
ly and making good progress earn-
ing good profits, and giving better
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wages year after year to its emplo-
yees, j. should be brought under this
Act. If we give this colour to the
administration of this Act then the
employers themselves would feel that
coming under this Act would add to
‘heir feathers, would add to their
prestige and name; and thereby they
will have no grouse, rather they will
have great satisfaction that they
have come under this Act. And
naturally we should give them cer-
{ain advantages, and those advantag-
es are given in this very Bill,
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Sir, having said this as a preamble,
I will come to certain features of this
Bill. Clause ¢ has added certain
other categories than the employer
who would also be held responsible.
Apart from the employer, who was
there in the original Act, now the
managers and supervisors and such
other categories will also be held
responsible. This is a good provision,
but it is g doubled-edged weapon.
The point is that if we create a pro-
per climate, then this provision is
very good; otherwise, this provision
will deteriorate the conditions rather
than improve them.

1 would suggest one thing. Sup-
pose there is a manager, there is a
supervisor, there is an industrial
executive who is very fair minded
towards his employees and who
would prefer to incur the wrath of
the employers and do justice to the
employees. What happens today?
Today, the employer can throw him
out. When once he is thrown out, he
is on the Toad and is nowhere, At
that time Government have to study
the situation, and Government today
have ample powers and scope to pick
him up in some public-sector project
and accommodate him—because he
has tried to do certain good things
and tried to give a good direction to
the private-sector management. But
this is not exactly being done. These
very people who are very fair-minded,
who are not partial to their own em-
ployers though they are working
under them and getting their salaries
and who would like to wuse their
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discretion, their independence of
mind, and be fair to their employees,
they do not muster the courage to
do so, because they feel their respon-
sibility to their family, the growing
expenditure on account of their
childiren’s education, the maintenance
of social status etc., and feel that
they may be thrown on the roads if
they incur the displeasure of their
employers. Therefore, if this class of
industrial executives, managers and
supervisors, get a feeling that if they
do their duty by the country, by the
goal of socialism, Government will
look after them, Government is not
oblivious of them and will not forget
them ang will not allow them to be
in difficulty or in jeopardy, that will
go a long way, and that will give a
very good direction to the entire
working of our industrial undertak-
ings, whether in the public sector or
in the private sector.

Then I would like to touch one or
two points which have been referred
to by the previous speakers. But
before I do that I would like to refer
to the Financial Memorandum, and
therein it has been stated that Rs.
25,000 as an extra expenditure may
be needed for the implementation
of the Act in its extended scope, I
think this figure is very moderate. And
if Government feels that the huge
responsibility that they are taking up
can be managed only by Rs, 25,000
extra expenditure, I feel the scope of
this Bill is not very wide. As I see
it, it is very wide, and therefore they
should not spare any expenditure and
they should see that there is proper
execution of the Bill and the full
scope given to the Bill is properly
undertaken,

The first speaker, Shri S. M, Baner-
jee, mentioned certain things, with
most of which I agree, among which
he had stated that the contributions
paid by the employees to the trade
unions may be deducted from the
wages and credited to the accounts
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of the trade unions. This is a practice
in certain countries, and this is a
practice in certain industrial undertak-
ings here, notably in Ahmedabad.
But this is not the practice accepted
by the Government. And I think
there are two good reasons for it, In
spite of the fact that I happen to be
the founder-President of the INTUC
branch in the former Hyderabad
State, I can state that the trade union
activity in this country is not inde-
pendent of politics, as it should have
been. No doubt that there is a growing
thinking on those lines, and there are
a good number of institutions where
irade unions belonging to different
political thinking have come together
and co-operated with each other
openly or in other ways and thereby
done the right thing in projecting the
trade union interest. However, it
still remaing that trade union activity
is under the influence of political
thought, and this comes in a big way
in accepting the practice of deducting
the trade union contributions of the
employees at their explicit wish from
their salaries and crediting them to
the account of the trade unions.

The second thing is that the leader-
ship of the trade unions is growing.
The consciousness among the trade
unions, among the labour class, is also
increasing. In spite of that, there gre
certain institutions where a certain
leadership comes on the top and then
it manoeuvres, and many times, not
by desirable means, to make itself
permanent, and then the difficulty
arises. But the individual workers
do not find an adequate measure of
strength or unity among themselves,
to throw away such undesired lea-
dership, and therefore, this second
factor is also coming up. But I have
no doubt, anq I hope that as time
passes, if they practise certain “other
measures which they have thought of
such as Whitley Councils and other
such things, it is just possible that
the real trade union movement and
leadership which belongs to the trade
union class itself will come up, and
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possible.

16 hrs.

My hon, friend Shri Nambiar made
a mention of the loans given to the
workers. He said that this was a trap
of the employer, and in this trap, Gov-
ernment were also becoming a party.
Ag a trade union leader, 1 wag oppo-
sed to these loans, but I found that
these old customs and practices were
prevailing so -much with the workers,
that hundreds and thousands of
workers used to come to us asking
us to go to the management and get
loans sanctioned for Diwali, Dusserah
etc. and give them the benefit of the
loans. These are old customs which
it is difficult to get over. That is be-
cause we have not created the psy-
chology of proper budgeting among
the employees. I think that many of
the ills of the labour class would be
done away with if only we create
the psychology of proper budgeting
among these workers. But the diffi-
culty is that they do not budget, and
they do not keep money in their
hands, and even before the month is
over, they are in arrears and they are
already in loans.

Shri Nambiar: They will have ano-
ther headache if they try to budget.
So, let them not have headache at
least on the day when they get the
money. Why should they have ano-
ther headache prior to getting
the money, by way of budgeting?

Shri Heda: Budgeting is not a
headache. My hon. friend is again
thinking not in the right terms in
which he as a leader should think.
but he is thinking just like one of
those not so educated and literate em-
ployees. Budgeting ig intended to
help the employee to come over his
future difficulties. When a person
budgets, he does so mainly for cloth-
ing, proper food, proper education for
his children and so on.
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Shri Nambiar: That way. it would
always be a deficit budget.

Shri Heda: These are the casual-
ties when the money is not there.
Thérefore, budgeting will go a long
way to give him some real happiness
instead of merely some momentary
happiness when he gets his money for
a day.
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1 wish that the Trade Union leaders
do one another useful thing also In
the interests of the employees. At
present, there are certain nefarious
activities going on in many of these
industrial establishments. The rohilas
or moneylenders lend money to the
employees at an exorbitant rate, and
they forcibly smatch the money away
from the employees as soon as they
come out of the factory on the day
the wages are paid to them. And this
kind of thing goes on month after
month, year after year, life after life
and in certain cases, even generation
after generation. Therefore, it is time
that we seriously think over it. 1
would be happy if that day comes
when no loans are allowed or
encouraged by thig type of sanctions
being given. But as at present, we
have to go in a planned way, and,
therefore, I think, that for the time
being, such a thing is very necessary.

With these observations, I do sup-
port the Bill and hope that this Bill
will be another addition to our jegisla-
tion leading us towards the goal of so-
cialism.
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Mr. Chairman: The bell may be

rung—Now there is quorum. The hon,
Member may proceed.

=t gEw w wgAw : F T w@r
- g f5 O¥ aga & FE § 97 oG
ST W I & oF o a faw
g1 fogw @t #r sewg g R
IaH W@ I § # g W Sarer
| ¢ 39 gy ¥ wEAE qEl
WRIET F g 9T AMEA | oA
F foaw ot S & 39 ¥ wegd W
qIT AW §1 | R FF W A s
fear s 1 qogRi #1 39 G H W
FTH AW GG

TE gk GCE AT FY
T g, F 3 T wgar v g
FHAME F1 7T X TR Tl
faert, axg T@T wET FeaT §
TET FHATD Y a@ & A
¥ fod Swr avE s e e
T wifgd | avET FHEIEr w
TF a F o7 wmor foay srar &
qg 39 % g9 a1y g W famm
FEAT A & O AN T FHAK
#T TEATE FT E 99 A W fHa
fear @ A g9 a9 & 7T 39 &
geeaTe ¥ § faar o1 Fer F47 |
T g9 At 9T fa=e #% F 99 &y
geeatg ¥ @ gMT =ifer

sgi aw Jfafaow swafat &1
g §, ITF A1 A qF AT FS WAH
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AT §, wIA T w4 # 2 s
T A war § e N e
FE q At fadw ¥ @ @R €,
VAT Y et | e gwiR famr #
W o A A & fe oo g
AT FT G FET IRAT §, el
X fF gafaw q9T AT weae dwex
TrEEEE T WA AT & qt T
Tt & feqrddie & @19 oF TG W
AR AR NREE IEE ¥ q™
T A FT TG AT §, Tg A
I qTE WA @ Y IEY SR 3
gar @1

JqTere wEied, ¥ ay FeAT ARAT
a7 f5 fedr 17-18 af & v & w4
AATZ gU, TR Jg 99 FI ATEA
g fr Waw w1 fedq fearddz &
7Rl AW aF A T wied A
T &% §, ©F wome ffuefer
A § forar fF am awE g
F1 T { T e § 7R feda feqrddz
N aE A IR ) Afew
{efgaw fevqew ez § 3@ & e
N mrfagwm &1 wfaes § @ s
aF ar T femr om0 & s
T g fF S a3 gad ¥ www
FIAT AT , wOgA F TS fewrnw
A } I @S I WfAF a9 e &
A I gTT W T GT AE AL X qHA
3 o qEd ¥ AR far fe A S
Y FT gFA § 7

¥ T A O TG FAT AT E
f& o HaTed #7 WX gEdy fe ¥
SART FIAT § AV T TTgAT AT
Fw T afa gl B sgrafa
T 2 N qafew wdafandic
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ITH G WY FL | WR IE€G g ar
I3 A3 T a9 AR R Te e
& grardy § =g 9y fevw fafeed &
g, ag W TH WW HAEY W
et ) ST & fR S o A v
T[T a9 § T FET qGT S/ I I AT
& | R IrEE s #) e &
AT ¢ I TOF ¥ 37 A feure-
g & wRC WA ITR g
FTA F A foreder &, I ol
o g faert =1l

# oF o} wisHe gEdaEE (5)
o a9 ¥ 1 F qrEw ¥ FA
AT § 9T W fF T a1 s
gy may  fF A 99 e F avay
¥ @ Afefrdmm e TR FO0
AT ST I TERX IR AfAE
R fFet W efema sEafandie
Y, TG R LT TENAT FO W FA
A ag N door TaAde 3q feurde
wife® § I3 @™ qeTe AWiART
FO | TF W9 I @ F TAH TS
v aww @Y @ TAEE §
3IqF qIq A A9 WY FEEEr 2 G
T AT & AR AT 39 A AWAATR-
IIH Y ATE AT T, o7 aafeew
N I FQ@ &, s ¥ AfeF T
HoyEfa® WX A E @1 AW
TR §H I a4 F FA T aaT
f& el mafas dwx ss@fer @ ar
feurddew dase arg < afaw feure-
HT® 1% &Y TAHE g 9T BOWR &W
MW T0F 7 wgfead @ w9 wET
A & gwwan g 5 7% oF acwr Afa
AR A9 TN AT I AGA F |04
o fo qafes JFe A § 1 @@ s
WY ¥ ferdee wgar wtgan g, & s
A AW FAT A0RAT § 5w Ay
o Tg W wAv IR | T@ AAD FY
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1 a8 Y =rfen fowd 5 ag
AA & 5 g N TOF F 2T Aax

| fwfae & ¥q 7@ § o qafas

9T ¥ WX UF Wrdr daec §
gl aF A S § & e g
o g 7 ww g &, a9 oW wal,
I F A ;W X ¥ ag w@fgw
2 s or o 1 N wg wfiwy
F g W€ q%@r w131 & Sy
agar § 5 0 grew & w7 fafreex d,
Fq feqedie § wade &1 off 97 &
TR § 50 q@ F WS FOAT qT8ar
§? & 37 FY wvATE |7 9TEAT
foF FraT fengiie v O a<g #7 A4
formfae =2 ag wigde ¥ F @
a7 qafes 9T F g, A § Wdq w7
aed & A fergeam & oy wfas af
F AT §, ot g & 9, AE) fafe-
O F NS g AR wraerrad fafaeetar
FY a3 fafaeet ¥ s g v
o wfadl 1 I ATE FT 9=
¥ 9 weTl ¥ qrw Jar 5 7T ¥ Fq
f& St ag wwveA fagas = § @
39 § agq AT a1d gEy § NfF wegd
F FEL FY §, & IT 57 qJAGT FW@IE |
arEd & #4798 FT Ieo T@lAY
feat f ag T aTUET @eT F g
GEHT FET §, AR FT RO F&AT
§ AT Ay waeAe F WY wfassr awi
F e ¥ A At F v F aw
21 & =wgan g 5 5@ goem 7 wiassr
arii F feat ¥ oS w®OwER
gark Mfraa gEa SI¥ FPl F 1 o59
AT FT AFT Y A 5 ag A
THCATEUE FI A IAH! T q<E
TAATYE F3F AGAT TqAAIAF F a2
IBA | TT WR! F qy K zq qWEA
fadaa F1 FwdT Fam g

= awger arafas (o)
JuTenes wErew, qg At qEraw fagas
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AAFA T ITT I F FA F qNET
F fau wew 7 @gt = yegw T d
IuFT & W@ FATE | ag Fagaw
Ul 9T NEIT AT § 9 FT qAT: FIIO0
7§ § fF g9 w1 F FEifad w0
& "Wy Y wfsargai AT F AGGH
YT At 3 FfeAr=a| F1 ATEA X FAT
atgar g & wwwar § 5 3@ 96T
fagas 1 aTHT AEA F FRT TF S
FTW ISMAT TAT ] |

agr ax St FMeA gy Tw g, S
F aR ¥ qF 3o faag FgT A
9T §6 TAr a1d §, o w7 agi @
o) wfgF v wavas g, QAT qA
T f )

g ga fody Iam § Taaw Ia9
Ty Y & Y IFF arg ag qqA WA
Y frey awg ¥ 7 fao, oroemae &
IO AT 3@ T Fifow A ST @
MR 3e & fag § ag7 a@ § TR
Tax &1 aEr & faw A-sam
o g v g, fae § 97 gAaw
FI9 TF Y AT ¥ arg fear @, 59
IHF 98T F IAvafaat F agr F N
F Fra@@l #1 g w fagr AT @
FIFE g &, I H g At afgan
€ FT fear | I OF gaT AT KA
S9ATAT, ag g 91 f& foq oAt #
ATH IJA JGEAT TAT, I AT F
FT@A F% T & o9 Ueal § Jqw
FH AT, ST AT A FREW X J
T

AT qa g AW F arg afk 7|
Faq O a3 ¥ wfaFt F1 4Gt forer qre
¢ ar gH SE I F( AIS[ AGY
F@ & @ AT s @ 5 ol w4
A waT Wyt st & f ot da gw wfawt
F1 2T AR & g T I v e
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1 7Y, T AT 9g A9 Iq § T
399, a1 39 § #Afas 3t wfwwi w1
T @@ R

9T gH I@ TFX FT F1E A
5T &, A g wuq AFAEY FT Heator
g1ar 8, 9 99 fFaY 3q 95 F AF
o § A1 S AYAT F gH Farerr o Y
Tfgq #R ¥ I weIq HIX Foargar
g, 3T FY W g FWA FT gH A A
WA FAT ATMGT |

TR F TSy § _AF F I
# %% 9T safeq FW T § AR A
wat w7ar @ f Fha waA ¥ ag g9
<t Semar @ B g & 9o & sfasi
F wm W Fr o feafa @ Aie 3 &0
s Aaw &, 9fF ag s oF & wfas
Teat ¥ For gan g, zafaqg 3w F 0.
T TG B FA F A1 feafy g
9T TF qATA q&E F IAR IAT
faer | 59 A@ F ¥aS § FEg waA
JET FAT &, TG qART T AT TG R
f& g6 T¥ T &, 91 WA 34 9T FY
3@ TG ¥ WX Z3AY Fe&T Ag gy 2@
ITEA & AT FEN ATHF N F&7 ISAT
qMgar &, § I9 F79 F AW FW FT
TqA FT TE 8 |

AR TS F FE ATE G-
g F A A qH A T IZ FEgAT
3 fr ga ¥ feafq qmrg & 9 7
39 ¥ faw 't 934 FPdr 4 G, 9§ I9
F OO awg ¥ fax, Jedr e T
F wfafoes agr & ot A-3aT gL
eyt ¥ omar g, ag A 9w, q@) @,
7q 3fer § & 7 & FIA ISMAT wET
F fau segeq wmEawEE

o # TF a9 & FgAT AT §,
St wrag 3@ faw § Sufeqq T
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¢, OTg S FEAwEE g S OH IR
& W uF ¥ "fgs wed § B §CE,
3I7 99 IAW F fau oF a1 Fa9 g,
T A FT FIqW WA F FEAT
UEEF § | Ag TG AF LT G E
% AN ¥ &, &1 s ¥ =i rF Tsar
# &1 TF Tom T St FT F&H ISAT
=1 &, A gE v 39 wafy F w77
1 g ITaT & AR za faw wfawy w71
T g g1 a8 feer ahy
e 9 7 gsdY § fF St gt 3w AR
F II &, N o ¥ wfas wsA #
& &, 37 § uF Sy feafy ary #v gfe
¥ ¥y waa F) wfas s gA

wifgy wX F™ FAT IMEC

3T Wkl & @q & 3@ §AMA-
fagas F1 @FE AR THET FQ@TE |
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Shri D. Sanjivayya: Sir, as many
as seven hon, Members have taken
part in the discussion relating to this
Bill. The hon. Member who spoke
first, Shri Banerjee, by and large wel-
comed the provisions. He felt aggriev-
ed, however, with regard to the ex-
emptions given to certain industries.
To a large extent, T agree with him
that as far as possible these exemp-
tions must be few and wherever ex-
emptions have already been given. they
need to be re-examined. Often times.
employers divide the workers and
keep their establishments in different
places and try to avoid this. But now
when State Governments notify un-
der section 85 of the Factories Act, I
do not think any 'of them will escape.

" He ‘also referred to the existence of
contract labour in the building indus-
try. When this Act wag amended
last in 1957, the construction industry
had been covered. With regard to
contract labour, I would assure him
that the Government is contemplat-
ing to introduce legislation about
abolition of contract labour. On the
9th and 10th of next month, the Stand-
ing Labour Committee 1s going tc
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Business
Advisory
Committee
meet and one of the items on the
agenda is the abolition of contract
labour.
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Wherever prompt payments have
not been made, they will certainly be
investigated. Mr. Banerjee welcomed
the provision with regard to the de-
ductions of monies advanced for house-
building. But he said there are seve-
ral thousandg of applications which arc
pending and after the Bill is passed
anq receives the President’s assent,
those applicationg should be examin-
ed. I will certainly see how far these
pending applications could be looked
into.

Hx said that subscription to the
trade unions should also be deducted.
This is a very controversial question.
Unless the central unions like INTUC,
AITUC, HMS, UTUC etc., agree to it
we cannot embark upon this risky
programme,

Shri A. P, Sharma: They do not
agree.

Shri D. Sanjivayya: 1f my hon.
friend Mr. Banerjee. is very much in-
terested in pursuing this matter, 1
request him to see that this subject
is placeg before the AITUC and sec
whether they agree to such a thing.

With regard to the payment of gra-
tuity and other things after retire-
ment, Mr. Banerjee alleged there is a
lot of delay and that some time-limit
should be fixed within which it should
be paid.

Mr. Deputy-Speaker: The
Minister may continue tomorrow,

hon.

1658 1:2 hrs,
BUSINESS ADVISORY COMMITTEE

Thirty-second Report

Shri Rane (Buldana): 1 Sir, beg
to present the Thirty-second Report of
the Business Advisory Committee.
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16.59 hrs.

CALLING ATTENTION TO MATTERS
OF URGENT PUBLIC IMPORTANCE
—contd.

(ii) Reported efforts of Rani
Guidallo to recruit and train
a so-called Liberation Army.

Shrimati Renuka Barkataki (Bar-
peta): Sir, I beg to call the atten-
tion of the Minister of Home Affairs
to the following matter of wurgent
public importance and 1 request that
he may make a statement thereon:

“The reporteq efforts of Ramu
Guidallo and her followers to re-
cruit and train a so-called ‘Libe-
ration Army’ and set up opera-
tiona] bases in the North Cachar
Hills.”

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): From
enquiries made with the State Gcv-
ernments of Assam, Tripura and Mani-
pur, there is no evidence to show that
Rani Guidallo and her followers are
making efforts to recruit and train a
“Liberation Army” and to set up an
operational basis in the North Cachar
Hills.

2. Reports available with the Gov-
ermment of Assam. however, indicate
that Rani Guidallo has a private army
of about 200 able-bodied men, of whom
about 80 are equipped with unlicens-
ed arms. This private army is also
being strengthened by fire-arms perio-
dically looted from villages in North
Cochar Hills. Tt is a fact that the
public of North Cachar Hills feel dis-
turbed as a result of occasional depre-
dations committed by Rani Guidallo
and her followers. But this fear has
been allayed by the Security I orces
taking necessary precautionary mea-
sures in intensifying patrols and carry-
ing out combing operations in the area.
Thig has resulted in the oreventicn ot
such incidents and the restoration of
the morale and confidence of the
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Public Importance

people. The State Government of
Assam are keeping the situation un-
der constant watch and all necessary
precautionary measures have been
taken.
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3. I may add that, according to in-
formation received from the State
Government of Manipur, it is reported
that Rani Guidallo is 'opposed to the
spread of Christianity in her area of
influence and that there is rivalry
between her and Naga goondas for
leadership. There has. however, been
no recent incident involving Rani
Guidallo in Manipur,

17 hrs.

Shrimati Renuka Barkataki: Is the
Government aware of reports that the
Rani’s claim to be the prophetess of a
new religion, the kidnappings for
human sacrifice, the training of a new
Liberation Army and the setting up of
operational bases are only part of a
planned and deep laid conspiracy with
the Naga hostiles to strengthen the se-
cessionist movement in the area by
diversionary activities over an enlarg-
ed military and quasi--religions front;
if so, may I know what action Gov-
ernment proposes to take to deal with
the situation?

Shri Hathi: As I said, the Assam
Government and the Government of
Manipur have informed us that there
is no question of her raising any Libe-
ration Army. So far as her religion
is concerned, she is opposed to Chris-
tianity and she wants to set up her
own organisation known as Hamarka
or such thing. There ig no question of
any bases or human sacrific,

Shrimati Renuka Barkataki: rose—

Mr. Deputy Speaker: Only one
question is allowed. The House stands
adjourned till 11.00 Aov. tomorrow,

17.03 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, De-
cember, 1, 1964|Agrahayana 10; 1886
(Saka).
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